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LOK SABHA
Friday, 16th, March, 1956.

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

ALL METALS BOARD

*735, Shri Radha Raman: Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) whether Government propose to
set up an All Metals Board to ensure
the supply of essential commodities
for the planned development of in-
dustry ;

(b) if so, what will be the function
of the Board and the aspects which it
will cover ; and

(c) whether it will be purely a Gov-
ernment body or the private sector will
also be represented on it ?

The Minister of Industries (Shri
Kanungo): (a) to (¢). The question
of replacing the Iron and Steel Con-
trol Organisation by a Statutory Body
is under examination. The question
whether the control of any other me-
tals should be assigned to the Board
will be considered at a later stage.

It is difficult at this stage to give
any precise idea of the functions of
the proposed Board.

Shri Radha Raman: May 1 know
whether the different States have been
asked to give their opinions about the
formation of this Board and whether
some of them have replied ?

1—69 —L. S.
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Shri Kanungo : The States have not
been consulted because that stage has
not yet come.

Shri Radha Raman: May I know
what probable time Government will
take to finalise their opinion about
this project ?

Shri Kanungo: It is not a project
at all ; it is a question of administra-
tive convenience. At present, we are
handling roughly about 3 million tons
of steel including imports and indige-
nous ﬁroduction. We anticipate t
we will have to handle something like
6 million tons or even 10 million tons
in the course of the next 5 or 10
years. Therefore, the question of sets
ting up a statutory organisation for
administration is being considered.

Shri Radha Raman: May I know
whether Government have thought of
some plan by which the co-operation
of the private sector will also be en-
sured in the formation of this Board
or whether it will be a purely govern-
ment statutory body ?

Shri Kanungo : It will be a govern-
ment body inasmuch as it is a ques-
tion of facilitating administration
only. The question of the co-operation
of the private sector or anything like
that does not arise.

Shri Heda: Do Government feel
that there is a Faucity or unsteadi-
ness in the supply of metals other
than steel; if not why do consider
the question in respect of other me-
tals also?

Shri Kanungo: In the answer it is
said that the question of other metals
is not being considered at all.

N.EF.A.

*736. Shri Krishnacharya Joshi :
Will the Prime Minister be pleased to
state :

(a) the steps Government have
taken to improve communications in
NEF.A.;
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(b) whether the two high power
committees set up in Shillong and
Delhi have given reports df the prog-
ress of communications there ; and

(c) if so, their main recommenda-
tions ?

The Parliamentary Secretary to the
Minister of  External Aflairs
(Shri J. N. Hazarika): (a) An integra-
ted plan of air-ficld, motorable and
jeepable roads, bridle paths, muleable
and porter tracks has been worked
out for the N.E.F. Agency and is be-
ing implemented.

(b) and (c). Yes.

The main recommendations are
given below :—

(i) A short-term plan which would
be put into immediate operation and a
long-term plan for subsequent years.

(ii) Construction of less expensive
bridle paths and muleable tracks
throughout the agency, with the help
and cooperation of the tribal people
on a self-help basis.

(iii) Construction of fair-weather
airstrips at Along and Ziro and the
Dirangdzong Foot Hills Road and
Kimin-Ziro Road.

(iv) Development of air communi-
cations throughout the Agency with a
view to link a majority of administra-
tive centres by air eventually.

(v) Siting Boards, for Air and
ground reccee of all possible locations
for siting landing grounds and drop-
ping zone.

(vi) Supply of heavy machinery/
materials, such as, Bull-Dozers, Ha-
milton bridges etc.

(vii) A revised simplified works
procedure for NEFA as the usual
CPWD procedure of executing works
is not suited to conditions now obtain-
ing in NEFA.

(viii) Raising of a Labour force to

overcome the shortage of trained
labour.

Shri Krishnacharya Joshi: May I
know how many airstrips are likely
to be constructed?
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Shri J. N. Hazarika: Of the all-
weather airstrips, two are already in
the process of completion and one i8
likely to be constructed in the Plan
period. There are a number of fair-
weather strips also included in the
programme for construction.

Shri Krishnacharya Joshi: May I
know what would be the total mileage
of roads to be constructed and may
I also know the cost of construction?

Shri J. N. Hazarika: We have esti-
mated Rs. 250 lakhs for the construc-
tion of roads and tracks in the next
Five Year Plan and we have a propo-
sal to complete as many as 465 miles
of roads which will include improve-
ment of existing roads and completion
of certain roads in addition to the
construction of some new roads.

Shri Krishnacharya Joshi: May I
know the names of the members of
these high power committees ?

Shri J. N. Hazarika : I do not know
the names. But one representative
from the Ministry of External Affairs,
one from the Ministry of Transport
and another from the Ministry of De-
fence are there on them. In addition to
these there is one representative from
the Army and one from the Air Head-
quarters.

Shri Kamath : Is it a fact that these
various economic and social measures
that have been undertaken or are
being undertaken in that area, NEFA,
have been or are being outpaced or
more than neutralised by the violent
military or police measures that have
been adopted by Government there,
so far as the psychological or human
problem is concerned ?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nerhu) : There has been practically no
need to have any military measures
of the type which the hon. Member
has referred to except in a small cor-
ner of NEFA, that is the Tuensang
division ; and there too, undoubtedly
some measures were taken, but the
situation for some time past has been
quite calm.
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Shri T. B. Vittal Rao : May I know
what further steps are being taken to
discourage the use of metallurgical coal
in Locomotives in view of the fact that
we could not keep up to the schedule
in the first Five Year Plan ?

Shri Satish Chandra: As soon as
these steel plants have been eretced no
metallurgical coal will be used for any
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other purpose. As we are trying at
present to.expand the production of
metallurgical coal, some of it is being
used in the interim period by the Rail-
ways.

Shri P, C. Bose : May I know whe-
ther Government have considered the
question that if low-grade coal is used
by the locomotives, the boilers etc. will
have to be changed ?

Shri Satish Chandra : Medium grade
coal which is next to the metallurgical
coal can be used by the Railways.

Soap

*738. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state :

(a) the extent to which the require-
ments of the country in respect of
soap are met by indigemous produc-
tions and imports respectively ;

(b) the share of the cottage indus-
try in the indigenous production ;

(c) the number of persons earning
their livelihood through indigenous
production ;- .

(d) whether any efforts have been
made to make India self-sufficient in
this respect ; and

(e) if so, with what result ?

The Minister of Industries (Shri
Kanungo) : (a) Almost the entire re-
quirements are met by indigenous
production.

(b) Out of the total production of
about 2,15,000 tons, the share of the
small scale and cottage industry units
is estimated to be 1,20,000 tons.

(c) Information is not available,
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(d) The country is already self-suffi-
cient in respect of soap.

(e) Does not arise.

Shri D. C. Sharma: May I know
what is the amount of foreign capital
invested in the soap industry in In-
dia and what is the amount of Indian
capital invested in this industry ?

Shri Kanungo: 1 could not give
the figures of the investment capital
but I can say that establishments
financed from foreign sources produce
roughly 58,000 tons of soap per year.

Shri D. C. Sharma: What are the
comparative figures so far as produc-
tion of soap is concerned—-production
by foreign firms and indigenous firms?

Shri Kanungo : I have said that the
total production in the large-scale sec-
tor is 99,000 tons a year out of which
foreign-owned firms produce 58,000
tons.

Shri Joachim Alva: Has Govern-
ment seen the pitecous appeal of the
Indian Soap and Toileteries Makers'
Association when they said: “In the
name of Bharat... save 73 national
soap units from extinction.” ?

Shri Kanungo: We have not
seen that particular appeal but we are
in constant touch with the soap makers
about their difficulties.

Shri A. M. Thomas : May I enquire
whether it is a fact that no other con-
cern in India is in a position to com-
pete with Lever Brothers ? If so what
arc the rcasons and what steps do
Government propose to take ?

Shri Kanungo : At the present time
the step that we have taken is that
no increase in the capacity of soap
making of Lever Brothers has been
permitted.

Shri Sadhan Gupta: How many
large-scale  producing units are
foreign-owned and how many of them
arc Indian-owned?

Shri Kanungo: Three of them are
foreign-owned and the rest are In-
dian-owned.
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Shri Sadhan Gupta: How many is
the ‘rest’ ?

Shri Kanungo : Round about sixty.

Shrimati Jayashri: May I know
whether the representation of Soap
Manufactures Association and the
Non-Power Soap Manufacturers As-
sociation of Bombay with respect to
the proposed excise duties on soap
manufactured by non-power units has
been received by the Government?

Shri Kanungo : Obviously, it must
have gone to the Finance Ministry.

Shri Joachim Alva: Is it true that
the sales of Lever Brothers form se-
venty per cent of the soap sales in
India and has the Commerce Minis-
try noted the declaration of the hon.
Prime Minister made before the Par-
liamentary Consultative Committee
on the 12th January saying that in
producing wealth, the kinds and me-
thods have to be considered because
they should not adopt methods which
should set up wrong trends, namely,
those leading to the growth of mono-
polies ?

Shri Kanungo: We are aware of
the statement which the hon. Prime
Minister has made and we are taking
steps accordingly.

Shri Sarangadhar Das : May | know
if it is a fact that due to these big
producers producing quite a large part
of the requirements of the country,
the smaller producers are having idle
capacity ?

The Minister of Commerce and In-
dustry and Iron and  Steel
(Shri T. T. Krishnamachari): The
point really is this. If it is the inten-
tion that we should help the smaller
producers by making the consumer
pay more, it could be done. But if
it is proved that the bigger producers:
are undercutting the smaller ones we
can take some action. I do not think
that cither point is now clear.

Shri D. C. Sharma : May I know
if the Government had decided about
the place of soap as a small-scale
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industry or cottage industry in the next
Plan and if so what is the plan?

Shri Kanungo : In fact, the bulk of
the soap is produced in the cottage
and small-scale industry sector.

Shri D. C. Sharma : I want to know
if they have formulated any exact

plan.

Shri Kanungo: The whole policy
of taxation and organisation is on

that basis.

PHARMACEUTICAL INDUSTRY

*740. Shri B. S. Murthy : Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Russia has offered any
help for the development of the phar-
maceutical industry in India; and

(b) if so, the nature of help offered?

The Minister of Industries (Shri
Kanungo) : (a) and (b). Yes, Sir. The
Soviet Government have sent to India
a team of experts to make a prelimi-
nary survey of the pharmaceutical in-
dustry and draw up a plan for its
future development.

Shri B. §. Murthy : May 1 know if
they have finalised their plan and if
so the results of the plan?

Shri Kanungo: ‘They have just
arrived in March.
Shri Keshavaiengar: May I know

if it is a fact that Government was
pleased to appoint a Committee under
the Chairmanship of Major Gen. Bha-
tia and whether it has submitted a
report regarding this industry ? May 1
also know if any of its recommenda-
tions have been accepted by the Gov-
ernment and if so what steps are
being taken in that regard ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T, T.
Krishnamachari) : Yes, Sir. Itis afact
that the committee was aﬁpointed and
it is also a fact that it has reported.
It is also a fact that the report was
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placed before the House and from
time to time we have given to the
House the steps that have been taken
to implement the recommendations.

Shri G. P. Sinha: May I know if
West Germany has also offered to help
us in the manufacture of these pro-
ducts ?

Shri T. T. Krishnamachari: No, Sir.

Shri Joachim Alva: Has Govern-
ment drawn up any costing system in
regard to the pharmaceutical products
that are being produced in India by
foreign combines—we have the Ame-
rican combine, we have the English
combine and we have the German
combine. What will be the cost of the
pharmaceutical product that will be
produced as a result of the visit of the

Soviet experts ?

Shri T, T. Krishnamachari: 1 am
afraid I must confess to complete
incompetence in this matter of imagin-
ing all kinds of possibilities and try-
ing to meet them.

INDIAN LEGATION AT LAOS

*743. Shri Gadilingana Gowd : Will
the Prime Minister be pleased to state:

(a) whether it is a fact that Gov-
ernment of India and the Government
of Laos have decided to establish
diplomatic relations at legation level;
and

(b) if so, when India will send her
representative to Laos ?

The Deputy Minister of External
Aflnirs (Shri Anil K. Chanda) : (a) Yes.
(b) Our Consulate-General at Vien-
tiane has been raised to the level of
a Legation and the Consul General

has been designated as Charge-
d’Affairs ad interim.

Shri Gadilingana Gowd: May I
know the expenditure involved in
raising the status?

Shri Anpil K. Chanda: | do not

think it will be very much considering
that we had already a Consulate-Gene-
ral there. It might mean a little more.

Shri Kamath: Considering that
the post-Geneva Commission—Neutral
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Nations Supervisory Commission —
deadline is not far off—it is. I be-
lieve, July—and in view of the fact
that it appears as if it _is an uneasy
truce that has come to Indo-China, i8
Government satisfied that this i-
cular State of Laos is an established
State and has come to stay ?

The Prime Minister and Minister
of External Aflairs (Shri Jawaharlal
Nehru) : Obviously. Because, in the
balance, Government thought that
conditions were stable enough : it took
this step. No one can talk in absolute
terms about these matters. The hon.
Member might remembgs that some-
time back we exchanged diplomatic
personnel with Cambodia and now re-
iI:::antly we have agreed to do so with

0S.

Shri Kamath : Is it not a fact some
years ago—in the last Parliament—
when the question as to why it took
two or three years for the Government
to recognise Israel was raised, the
Prime Minister used to suggest that
Israel was not an established State ?
May I know why in the case of
Laos, a different course has been
adopted ?

Shri Jawaharlal Nehru:
conditions are different.

Because

CLAIMS OF DiSPLACED CONTRACTORS

*744. Shri Jhunjhunwala: Will the
Minister of Rehabilitation be pleased
to state

(a) the number of and total amount
involved in the claims of contractors
(against the undividled Government
of India for supplies made or deposits
on account of sale of surplus stores—
D.G.S.D.) received by the Central

. Claims Organisation in India and
forwarded to the Government of Pak-
istan for verification, acceptance and
issue of payment authority up to the
31st January, 1956;

(b) the number of and amounts in-
volved in displaced contractors’ claims
forwarded by the Central Claims Or-
ganisation in Pakistan to' the Govern-
ment of India up to the 31st January,
1956 . ' '
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(c) the total number of and amounts
involved in the above claims accepted
by the Government of Pakistan to the
Government of India and payments
made to the contractors in India up to
the 31st January, 1956; and

(d) the reasons for the delay in the
payment of remaining claims of Indian
nationals and whether there is any
time-limit fixed for the acceptance
and issue of payment authority or
non-acceptance and return of such
claims by either Government ?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) 595
claims of the value of Rs. 60-89 lacs.
Of these 410 claims of the value of
Rs. 3822 lacs have been sent to the
Government of Pakistan for verifica-
tion, acceptance and issue of payment
authority.

(b) 67 claims
Rs. 7'46 lacs.

(c) and (d). No payment authority
has so far been received from the
Central Claims Organisation, Pakis-
tan. A reference in this connection is
being made to the Government of
Pakistan.

Shri Jhunjhunwala : When was the
last reference made to Pakistan for
expediting it ?

Shri J. K. Bhonsle :
ruary.

Shri Jhunjhunwala : Has any reply
been received ?

Shri J. K. Bhonsle: Not yet; it is
only a few days ago that we have
written to them.

SHORTAGE OF COAL IN AHMEDABAD

*749, Shri H. G. Vaishnav: Will
the Minister of Production be pleased
to state: :

(a) Whether Textile Mills at Ah-
medabad are having shortage of coal
at present and whether any Mill has
been closed in the middle of Febru-
ary, 1956 due to this shortage; and

of the value of

29th of Feb-

(b) if so, the arrangements made to
make an adequate supply of coal to
those Mills ?
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The Deputy Minister of Production
(Shri Satish Chandra): (a) There
has been some short fall in the supply
of coal to Ahmedabad. No report of
closure of any mill has been received
by the Government or the Coal Con-
troller, but it appears that one mill
declared a holiday for a day, in lieu
of Sunday, in the middle of February
1956.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 34.]

Shri H. G. Vaishnav: May I know
the cause of this shortage felt by the
mills of Ahmedabad ?

Shri Satish Chandra: There were
some transport difficulties.
floods in Punjab and U.P. some wa-
gons had to be diverted to these areas.
But, no mill has closed and supplies
are being stepped up immediately.

Shri H. G. Vaishnav: The hon.
Deputy Minister has said that the
supply was not made there due to
shortage of wagons. May I know whe-
ther adequate arrangements have now
been made for the supply of wagons ?

Shri Satish Chandra: If the hon.
Member will kindly see the statement
he will find that we have given details
as to how the supply of ‘wagons to
that area has been stepped up.

Purana Qs REFUGEE CAMP

*754. Shri D. C. Sharma : Will the
Minister of Rehabilitation be pleased
to state:

(a) whether a final decision to close
down the Purana Qila Refugee Camp
has been taken ;

(b) if so, what alternate accommo-
dation Government propose to pro-
vide to the displaced persons now liv-
ing there ;

(c) whether Government in shifting
the displaced persons from Purana
Qila would adhere to the principles
and assurances given on the floor of
the House ; and
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(d) what Government propose to do
with the exjsting constructions of tene-
ments and shops after the camp is
closed ?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle) : (a) Yes.

(b) It is proposed to allot them
Government built tenements in Lajpat
Nagar, Kalkaji and other Rehabilita-
tion Colonies.

(c) No assurance was given in the
House in relation to the transfer of
Displaced Persons from one colony to
another.

(d) These will be dismantled as the
site is required for Botanical and Zoo-
logical Gardens.

Shri D. C. Sharma : Since this re-
fugee camp has been functioning as a -
township will it not be right to transfer
the whole population as a compact
body ?

Shri J. K. Bhonsle: We have con-
sidered that question, but since there
are about 800 tenements vacant in the
three colonies which I just mentioned
it will not be possible for Government
to spend all that money and build
fresh tenements for 800 families which
are to be moved from Purana Qila
to other places.

Shri D. C. Sharma : Is it not a fact
that there is space available near this
Purana Qila and, if so, may 1 know
whether the Government has consi-
dered the possibility of allotting this
space to the inmates of this camp so
that they can construct a colony there?

Shri J. K. Bhonsle: As I have al-
ready said there are about 800 tene-
ments vacant and these have got to
be filled beforc we consider other
places.

Shri D. C. Sharma: Is it not a
fact that a sum of Rs. 60,000 was col-
lected from thesec persons for the con-
struction of this colony and, if so,
what has happened to that sum?

Shri J. K. Bhonsle : It is not cor-
rect that a sum of Rs. 60,000 was col-
lected. The amount collected is roughly
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about Rs. 45,000 and that has been
deducted in the rents which were due
from these allottees.

Shri D. C. Sharma : Is it not a fact
that the receipts which were given to
these allottees said that the money
was being realised towards construc-
tion charges ?

Shri J. K. Bhonsle: No, Sir. Now
that we have decided that Purana Qila
has 10 be vacated there is no other
alternative but to send these persons
out.

InDIA SuPPLY MiIsSsION, WASHINGTON

*758, Shri Krishnacharya Joshi:
Will the Minister of Planning be
pleased to state:

(a) whether the India Supply Mis-
sion. Washington, has supplied equip-
ments of transport, agriculture, health,
visual aid, etc. for Community Pro-
jecclls on indents placed by Government;
an

(b) if so, cost of equipments receiv-
ed so far?

The Deputy Minister of Planning
(Shri S. N, Mishra) : (a) Yes, Sir.

(b) About 8 million dollars.

Shri Krishnacharya Joshi: May I
know whether the equipments received
will be given to all the community
projects and, if so, how they will be
distributed ?

Shri S. N, Mishra: They are given

according to the requirements in diffe-
rent States.

Shri Krishnacharya Joshi: May 1
know what will be the total cost of
the equipments required ?

Shri S. N. Mishra : We have made
indents for 12-77 million dollars.

JUTE-GROWERS IN WEST BENGAL

*756. Shri Bibhuti Mishra: Wil
the Minister of Commerce and Indus-
try be pleased to state :

(a) whether it is a fact that the
‘West Bengal Provincial Vidhan Sabha
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made any representation to Govern-
ment regarding the difficulties expe-
rienced by them in the proper market-
ing of jute as the West Bengal jute
mills are reluctant buyers of the jute
produced by them; and

(b) if so, whether any action was
taken in the matter ?

The Minister of Commerce (Shri
Karmarkar) : (a) No, Sir.

(b) Does not arise,
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Shri Jhunjhunwala : Arising out of
the answer that the cultivators keep
their jute lying in expectation of get-
ting high prices, is the hon. Minister
in a position to say how many cultiva-
tors kept their jute lying and got high-
er prices or more prices ?

Shri Karmarkar: Sir, if my hon.
friend co-operates with me there is
some hope of my answering this ques-
tion. It does happen like this. Apart
from the way the questions have taken
shape, it does happen that there is a
lowering of prices and there is an in-
crease in prices. But, by and large,
as I have said, the implication that the
jute users, the mills here have been
reluctant to purchase local produce
is not a good observation because as
we have seen out of the 57'92 lakh
bales totally consumed our imports
from Pakistan have been 1208 lakh
bales ; that is to say, about 3 lakhs
less than last year. If there are some
difficulties it is for the hon, Member
or those concerned to take up the
matter for any such relief that is
possible.

Shri Jhonjhunwala : 1 want to know
from the hon. Minister on what data
the hon. Minister has said that the
cultivators keep their jute lying in ex-
pectation of getting higher prices ? 1
would also like to know whether they
got higher prices at any time or be-
cause of the combination of the mill-
owncrs they dictate their prices and
do not purchase jute at times from
them ? .

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : Whatever might
be the truth of these allegations in
the past, at the present moment and
for the last three months the prices of
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jute have been reasonable—may be
that somebody held back their jute
stocks—and that is the information
we get generally from the State Gov-
ernments. Actually—hon. Members do
not expect us to go and find out whe-
ther particular facts are true-—we
only have to depend upon agencies
which offer us this information. If the
hon. Member thinks that the informa-
tion is wrong, well, I am quite pre-
pared to say that the hon. Member
18 entitled to have that opinion because
I cannot question the veracity of the
source from which I got the informa-
tion. But, the fact remains that at
the present moment the prices offered
for Indian jute are relatively good and
on the basis of the cost of production
of jute goods the prices are so framed
that there is hardly any margin.

Shri G, P. Sinha: May I know
whether there is any further chance of
reduction of imports of jute from
Pakistan ?

Shri T. T. Krishnamachari: The
question of reduction of import of
jute from Pakistan has an altogether
different basis. It is not that we want
to import jute from Pakistan and de-
grivc our jute growers from the bene-

ts accruing to them out of the jute
industry. Pakistan jute is of a quality
which is absolutely necessary for be-
ing included in the production of
hessian and if you do not have that
quality jute, which is not available in
abundance in India, we lose our ex-
port markets.

Tas MoDEL INDUSTRY

*788. Shri Gadilingana Gowd : Will
the Minister of Production be pleased
to state :

(a) whether it is a fact that the
world-famous Taj model industry of
Agra is in danger of extinction ;

(b) whether the Directorate of
Small-Scale Industries, Agra, have re-
ported that unless prompt measures
are taken to train persons in the manu-
facture of Taj models, it is feared that
the art might disappear ; and
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(c) if so, the steps pro to be
taken to preserve this art?

The Parliamentary to the

Ministex of Production ( R. G,
Dubey) : (a) No, Sir.

(b) Yes, Sir.

(c) A proposal to grant financial
assistance to the Industry is under

consideration.

Shri Gadilingana Gowd: Has any
specific suggestion been made by the
Director of Small-Scale Industries,
and if so, what is that?

Shri R. G. Dubey: The U.P. Gov-
ernment had submitted a scheme mak-
ing certain suggestions and this mat-
ter was taken up by the All India
Handicrafts Board and now they have
recommended finally that Rs. 15,000
should be placed at the disposal of
the Director of Industries, U.P., to
give necessary help to these artists.

Shri Gadilingana Gowd: This is
a world famous monument. May I,
therefore, know whether Government
have taken any steps to see that these
models are sold at subsidised rates to
suit the pockets of all classes of

people ?

Shri R. G. Dubey: I could not say
about the subsidised rates, but I
could say that the U.P. Government
have established a training institute
and they have also made certain
arrangements for the import of alabas-
ter stone for the construction of these
models. And they are supplying them
to the artists at reasonable rates.

Shri Heda: In view of the fact
that these models are sought to be sold
as cheap as possible and, therefore,
there is no guarantee or assurance
about the quality, are Government
considering the question of taking any
steps for standardisation and giving
the artisans an assurance of minimum
prices ?

Shri R. G. Dubey : It so happened
that during the last few years there
was more demand for alabaster stone
and we used it as raw material for
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the preparation of these models. That.
is why the Handicrafts Board thought
it wise to give assistance to these
particular families that are existing 1n
Agra, for getting models prepared out
of marble stone. That is why
Rs. 15,000 is proposed to be kept at
the disposal of the local institute.

ConVERSION OF N.E.S. BLOCKS INTO
CoMMUNITY DEVELOPMENT BLOCKS

*760. Shri H. G. Vaishnav: Will
the Minister of Planning be pleased.
to state:

(a) whether it has been decided by
the Central Committee of the Planning.
Commission to convert certain N.E.S.
Blocks into Community Development
Blocks from the beginning of April,
1956 ; and

(b) if so, what additional expendi-
ture on an average ‘will be required for
conversion of each block ?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) Yes, Sir.

(b) Rs. 104 lakhs per block on the
assumption that the total Government
expenditure of Rs. 44 lakhs provided
for in the National Extension Service
budget has been utilised in full. For
this purpose, the expenditure incurred
on ‘Personnel’ up to a ceiling of Rs.
50,000 during the National Extension
Service stage, will not be taken into
account.

Shri H. G. Vaishnav: May I know
the criterion for conversion of National
Extension Block into Community De-
velopment Block ?

Shri S. N. Mishra: Decisions are
taken having regard to the progress
of expenditure, accomplishment of
physical targets and the public res-
ponse.

Shri H. G. Vaishnav: May I know
the total number of such N.E.S. Blocks
to be converted into Community De-
velopment Blocks in this year ?

Shri S. N. Mishra : During the pre-
sent Plan, about 400 Blocks were to be
converted into Intensive Development



J115 Oral Answars

Blocks, but actually decisions have
been taken in regard to 337 Blocks.

Shri Keshavaiengar: May we know
if any such conversions are likely to
come up in the State of Mysore ?

Shri S. N. Mishra: Yes. In Mysore
State too.

Shri B. K. Das: May we know
whether the expenditure that will be
incurred on the converted blocks will
be at par with the Community Deve-
lopment Project areas which are in
operation now or above that of the
blocks which were started in October
19527

Shri S. N. Mishra : The expenditure
would be at par with the Intensive
Development Blocks, in which case
the expenditure comes up to
Rs. 15,00,000.

Pandit D. N. Tiwary: May 1 know
whether the hon. Minister has ascer-
tained whether these recommenda-
tions for conversions are those made
by the District Officers and whether
opinions of Members of Parliament
were also taken, and also whether the
Minister has even cared to know the
opinions of Members of Parliament
for converting these blocks?

Shri S. N. Mishra: This decision
is taken by the Central Committee,
and so far as the opinions of Members
of Parliament are concerned, they are
to be expressed in the advisory com-
mittees, but we also take the opportu-
nity to discuss the community deve-
lopment programmes with Members
of Parliament whenever they express
their desire to do so.

Dr. Suresh Chandra: May I know
whether Government have taken any
decision to convert the Community
Devclopment Blocks in the Auranga-
bad District into a Community Pro-
ject as has been recommended by the
Local Development Advisory Com-
mittec as well as Members of Parlia-
ment of that area ?

Mr. Speaker: We are going in too
much detajl. If the hon. Member has
no objection, the hon. Minister may
‘place a list on the Table of the House
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to show how many have to be con-
verted from one to the other.

Shri Bhagwat Jha Azad: May |
know what will be the total expendi-
ture .on the converted blocks and
whether there will be any ceiling on
the expenditure to be incurred on per-
sonnel in respect of such converted
blocks ? Most of the amount is now
spent on the personnel themselves.

Shri S. N. Mishra: So far as ex-
penditure on personnel is concerned,
that is already indicated in the esti-
mates of the budget. But so far as
the expenditure on the intensive blocks
that are going to replace the N.E.S.
Blocks are concerned, I have already
indicated the position in my reply.

st TRE W ;. T AEAT wA

fr Y g7 & 5 £8 g ¢F W o fo
fa= !‘-‘ HaL {oo WA

Shri Radhelal Vyas: Let me ex-
plain, Sir.

Mr. Speaker : Let the Minister ans-
WET.

Shri Radhelal Vyas: He has not
understood my question and that is
why I wish to explain my question.
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Dr. Lanka Sundaram : The Minister
was telling us about the procedure
adopted before conversion took place
from one set of blocks to another. The
specific question raised, so far as 1 am
.able to understand it, is this, Has
Government at any time consulted
Members of Parliament, and if so,
when, how and in what manner ?

Mr. Speaker : The Minister has sajd
definitely that that work is done by the
Advisory Committee and it is open to
Members of Parliament to make re-
presentations to the Committee, and
whenever their views are brought to
the notice of the Minister, he has been
taking them also into consideration.

Shri D. C. Sharma: Wild allega-
‘tions have been made on the floor of
«certain Assemblies in the country that
most of the N.E.S. Blocks and others
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are granted either in the constituencies
of Ministers or Deputy Ministers. Will
the hon. Minister do something to
explore these wild allegations ?

Mr. Speaker: What are the wild
allegations ?

Shri A. M. Thomas: The allega-
tions are that the blocks are granted
only in the constituencies of the Mi-
nisters and State Ministers.

Shri S. N. Mishra: If the hon.
Member himself characterises the
allegations as wild. I cannot see how
they could be enquired into.

Shri B. K. Das: What the Minister
said was that all the Community De-
velopment Blocks in which the pro-
gramme will be over by the 31st March
this year will have a permanent estab-
lishment like the N.E.S. Blocks. May
I know what will be the expenditure
on those blocks?

Shri S. N. Mishra: Probably the
hon. Member did not listen to the
second part of my answer attentively.
I have already submitted that after
the conversion of N.E.S. Rs. 104 lakhs
per block would be spent on the as-
sumption that Rs. 4} lakhs have been
utilised to the full.

Shri Keshavaiengar: May I know
if the Government propose to estab-
lish fresh N.E.S. Blocks in the place of
those that have been converted ?

Shri S. N. Mishra: We are going
to expand this programme in the
country in the Second Five Year Plan.

ALL-INDIA HANDICRAFTS WEEK

*762. Shri Krishnacharya Joshi:
Will the Minister of Production be
pleased to refer to the reply given to
Unstarred Question No. 682 on the
20th December, 1955, and state the
total amount collected during the All-
India Handicrafts Week observed
from the 23rd September to the 30th
September, 1955 ?

The Parliamentary to the
Minister of Production (Shri R. G.
Dubey) : No collection was made. The
sales of Handicrafts goods during the
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week, however, amounted to about
Rs. 1,23,000.

Shri Krishnacharya Joshi: May I
know whether any rebate was given
on the handicrafts goods sold during
that week ?

Shri R. G. Dubey : In some States
a rebate was given.

Shri Krishnacharya Joshi: May I
know whether there is any proposal to
celebrate a Handicrafts Week this year
also ?

Shri R. G. Dubey : Possibly it may
be held.

NATIONAL INSTRUMENTS FACTORY

%763, Shri Radha Raman: Will
the Minister of Production be pleased
to state :

(a) when the National Instrument
Factory now under construction at
Calcutta will be completed ; and

(b) the total expenditure which is
estimated to be incurred on its cons-
truction ?

The Deputy Minister of Production
(Shri Satish Chandra) : (a) The Natio-
nal Instruments Factory buildings are
expected to be completed by the end
of 1956.

(b) About Rs. 39 lakhs.

Shri Radha Raman: May [ know
whether there has been any change in
the original estimates of this factory
and if the answer is yes, what is the
nature of the change ?

Shri Satish Chandra: A large pro-
gramme for the expansion of this fac-
tory was drawn up. The entire pro-
gramme was to cost about a crore and
88 lakhs of rupees. But, for the pre-
sent, we have taken up the first phase
which will cost about Rs. 70 lakhs.

Shri Bhagwat Jha Azad: When the
factory goes into production, what
percentage of our needs will be ful-
filled by that factory ?
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Shri Satish Chamdra: This is not
a new factory. There is already an
instruments ‘factory at Calcutta. Be-
cause there was not sufficient space—
it was in a very congested locality—
the factory is being shifted to a.
new site where it will be able to ex--
pand its activities. As soon as the
buildings are ready, and even when:
the new buildings are being erected,
some portions of the factory are be-
ing or will be shifted. As and when
the machinery is shifted production
will start in the new premises.

Shri Kamath : What are the various:
kinds of instruments that are going
to be manufactured under the second
Five Year Plan, and is there any list
of priorities for the manufacture of
instruments in this factory ?

Shri Satish Chandra: There are
about 250 instruments which are being.
manufactured in this factory. Man
more will be manufactured. It all
depends upon the demand of the par-
ticular type of instruments for scienti--
fic and survey needs.

Pandit D. N. Tiwary : May I know
whether, with the increase in space in
the factory, production will also in-
crease or remain static ?

Shri Satish Chandra: Production
will definitely increase, and new items
will be taken up for production.

Shri Radha Raman: May I know.
after this factory is shifted and is in
full production, what proportion of
our requirements will it meet ?

Shri Satish Chandra: As a matter
of fact, the requirements of the whole
country are not known to us. At pre-
sent we are producing about 250 ins-
truments for which there is demand.

Sbri Kamath: Musical instruments.
also ?

Shri U. M. Trivedi: May I know
how the personnel of this factory is

being recruited, and how many have
been recruited through the UPSC ?

Shri Satish Chandra : All senior per-
sonnel is recruited through the UPSC.
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This is the only factory which is de-
partmentally managed by the Minis-
try of Production and therefore nor-
mal Gevernment procedure is followed.

Rap10 WEEBK

*764. Shri Gadilingana Gowd:
Will the Minister of Information and
Broadcasting be pleascd to state the
total extra expenditure incurred on the
‘Radio Week’ this year ?

The Minister of Information and
Broadcasting (Dr. Keskar): It would
not be feasible to separate the figures
of expenditure on the Radio Week
from the ordinary expenditure of All
India Radio stations. Programmes of
an important character which form a
normal part of the activities of the All
India Radio were included in this
Week within the overall budget allot-
ment made for programmes of All
India Radio and the question of extra
expenditure does not, therefore, arise.

Shri Gadilingana Gowd : I want to
know the increased amount that was
spent on the aggregate this year for
all the items or programmes that the
hon. Minister referred to.

Mr. Speaker: The hon. Minister
said that the excess amount is part
of the normal expenditure. But the
hon. Member wants to know by how
much the expenditure has increased on
account of this Radio Week.

Dr. Keskar: I do not think there
has been any increase. For example,
every station, during the course of the
year, organises a few functions and
they were also considered as a part of
the programme. There was no special
expenditure either sanctioned or in-
curred for this special programme,
The only thing was, a few functions
were brought together during the
course of the week instead of probab-
ly having them spread out during the
course of four or five weeks.

Shri Kamath: As is the custom or
habit with the Ministry, did they issue
a questionnaire to the public with a
view to elicit from the people as to
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whether this Radio Week has succeed-
ed to any extent in popularising the
radio ?

Dr. Keskar: This is the first time
that a Radio Week is being celebrat-
ed. Last year we had celebrated a
Radio Month and I might inform hon.
Members that the response from the
public to the Radio Month was beyond
expectation, and in view of that. it
was decided to have every year a cele-
bration in order to bring about greater
contact between the public and the
ALR. But it was felt that a monthly
celebration is quite long and involves
too much expenditure and also takes
up too much of the energy of the staff
and this is why the Radio Week was
celebrated. The Radio Week does not
or did not entail any very exception-
ally big function and therefore there
was no need for any extra expenditure
which the hon. Member has in mind.
He probably envisaged a heavy ex-
penditure,

Shri Kamath : Have the people de-
finitely become more radio-minded
now ?

Dr. Keskar: Yes, Sir; definitely.
As the statistics show, every year our

licences are increasing by about
1,00,000.

Shri A. M. Thomas: Though the
object is presumably to make the peo-
ple radio-minded, the basic problem is
that the radio is not within the reach
of the ordinary man. What steps have
the Government taken in regard to
that aspect ?

Dr. Keskar: 1 entirely agree with
the view expressed by my hon. friend.
We have expressed on the floor of the
House many times that cheap radio
sets are onec of the very important
means for having greater number of
radios in the country. In this matter,
we have been pressing the industry
which is in the private sector, for hav-
ing cheaper and cheaper radio sets,
and though we might not have suc-
ceeded to the extent that we wanted,
I can say that at present the prices of
radio sets are very much lower than
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‘they uséd to be. But we have, at the
-same time, warned the industry that
if within a reasonable time sufficient
number of cheap sets are not forth-
.coming, we might ourselves have to
look into the matter.

Shrimati A. Kale: The Minister
has said that the Radio Month was
very successful. May I request him
‘to have, therefore, a Radio Week once
in every three months, so that there
may ?not be any very heavy expendi-
ture

Dr. Lanka Sundaram : Is it a fact
that two years ago the Research Divi-
-sion of the A.I. R. assembled a model
:set costing Rs. 80 and, if so, what has
happened to the same .for purposes
-of mass production ?

Dr. Keskar: The Division did
assemble a set which would cost, I
would not say exactly Rs. 80, but
round about that sum. To go into
large-scale production on it was a
difficult question for us. We did ask
‘the industry to take up that question.
‘There is a set possibly available for a
little above Rs. 100. But it is only a
one-wave set or a medium wave set,
and a two wave set is not even now
possible. At least the industry is not
able to furnish us such a set.

Dr. Lanka Sundaram: Is it a fact
that the A.I.R. Research Division
appeared before one of the Statutory
Committees and demonstrated this set
and pleaded for funds for its manu-
facture on a mass scale ?

Dr. Keskar: A.I R. did not plead
for mass manufacture, but we did want
that such a sct should be manufac-
tured. As T said in answer to a pre-
vious question, we are not yet per-
suaded that the time has come for us
to intervene in order to produce cheap
sets as there are other problems which
are taking up much of our time. If
we do not find cheap sets coming into
thc market soon we might have to
think of the question.

Sardar Iqbal Singh: May I know
whether any regional sample survey
'was conducted for these programmes
and, if so, what is the result?
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" Dr. Keskar: Regional sample sur-
vey is conducted ordinarily at all
stations not only regarding this pro-
gramme but the general categories of
programmes. About this also it has
been conducted, and, as I said, after
the last Radio Month, it was. found
that it was a very successful one.
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Low-IncoME Grour HoOUSING SCHEME

*739, Shri Gidwani: Will the Mi-
nister of Works Housing and Supply
pleased to lay a statement on the
table showing ;

(a) the State-wise allocations of
loans during 1954-55 and 1955-56 un-
der the Low-Income Group Housing
Scheme ; and

(b) the amounts actually disbursed
to the State Governments State-wise ?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
Ply (Shri P. S. Naskar) : (a) and (b).
A Statement is placed on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 35.] Allocations of
loans under the Scheme were started
only from February 1955 and were
made for the period of the First Plan.

Shri Gidwani : From the statement,
I find that out of a sum of Rs. 2,153.2

g
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lakhs allocated, only a sum of
Rs. 93:63 lakhs has been actually dis-
bursed. May 1 know whetlier Govern-
ment have made enquiries from State
Governments as to why more amount
has not been utilised ?

Shri P. S. Naskar: Probably some
of the State Governments could not
creatc public interest or enthusiasm,
or the public are not coming forward
to make use of this scheme.

Shri Gidwani: I understand that
some States like Assam, Kutch and
Orissa have not spent any amount, and
even a progressive State like Bombay
(Shri U. M. Trivedi : Why call it pro-
gressive 7) has not spent even 20 per
cent ; though there is an acute hous-
ing shortage they have not utilised
even 20 per cent. May 1 know whe-
ther Government will modify the con-
ditions so that they may utilise the
amounts ?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
We have examined that point. No
modification is necessary. And I would
request the hon. Member to create
enough enthusiasm among the people
of Bombay to make use of these loans.

Mr. Speaker: Regarding questions
in respect of which the Members were
absent, I propose to give them now
an opportunity to put only one or two
supplementary questions, so that they
may be here in time.

Shri Kamath: As a penalty.
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to Norway in the near future ?

Shri Anil K, Chanda: 1 am afraid
I cannot answer it.

Shri Kamath : Is it a fact that there
is no other Prime Minister in the
world who receives so many invita-
tions, and accepts so many from fo-
reign countries ?

Shri Anil K. Chanda ;: There is no
other Prime Minister in the world to
compare with ours,

Shri Kamath: I mean in this res-
pect only.

Mr. Speaker: The hon. Member
must be proud of that.
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Shri Bhagwat Jha Azad: May I
know the reasons why the offer made
by that Government has been rejected
by the Government of India; if not,
at what stage it is being considered ?

Shri Kanungo : There was no offer.
SPECIAL PuBLICITY PROGRAMME

*752. Sardar Igbal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any special _publicity
programme for the Second Five Year
Plan has been chalked out; and

(b) if so, the details thereof ?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Final touches are being given to
the details of Integrated Publicity Pro-
gramme for the Second Five Year
Plan. It is proposed to make it avail-
able to members in a printed or cyclo-
styled form as soon as possible. The
proposals would be too long and com-
plicated, a statement to be appended
as a statement to the question.

I might, however, inform the hon.
Member that for the whole Five Year
Plan the allotment is about Rs, 7
crores. Out of this, about Rs. 85
lakhs is expected to be spent in 1956-
57, and the details of this year’s ex-
penditure are in the budget figures.

Sardar Igbal Singh: May I know
whether Government will take any
special steps for the popularisation
of the Second Five Year Plan in the
rural areas, because in the rural areas
there are no effective steps taken for
the publicity ?

Dr. Keskar: I entirely agree with
the hon. Member and the object that
he has in view. But I am very much
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Shri Bhagwat Jha Azad: The hon.
Minister said that the funds at his
disposal are very short. Could I know
what is his record in the rural areas in
regard to the First Five Year Plan;
what percentage of villages has he been
able to reach ?

Dr. Keskar : It will not be too long
for me to reply to that. I will be
certainly very glad at another oppor-
tunity to explain what has been done
and how much should have been
done.

WRITTEN ANSWERS TO
QUESTIONS

MANUFACTURE OF SPARE PARTS OF
MACHINERY

*741. Shrimati Renu Chakravartty :
Will the Minister of Commerce and
Industry be pleased to state ;

(a) whether there is any compre-
hensive and co-ordinated effort. to
build spare parts of
quired for irrigation and power pro-
jects ;
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(b) whether any schcmea have been
formulated ;

(c) the number of centres of exist-
ing State enterprises and private in-
dustries where this work can be
ggdertaken if such a scheme is start-

(d) whether there is any proposal
to start smaller and medium sized
such undertakings in the Damodar
Vac{ley Corporation for this purpose ;
an

() the stage where these proposals
are, if any ?

The Minister of Industries (Shri
Kanungo) : (a) to (c). The Committee
of experts which has been constituted
to investigate the possibility of manu-
facturing earth moving and other types
of plant and machinery required for
River Valley Projects in the second
Five Year Plan will no doubt, among-
other things, also consider the ques-
tion of supply of spare parts for such
machinery and equipment. No schemes
have been formulated till now.

(d) No, Sir.
(¢) Does not arise.

Soar INDUSTRY

*742. Shri Wodeyar: Will the
Minister of Production be pleased to
state :

(a) whether All-India Khadi and
'Village Industries Board propose to
offer loans and grants to develop soap
manufacturing industry from non-
edible oils ;

(b) if so, the conditions to be ful-

filled by the concerns to get loans and
grants ; and

(c) the steps which the Board has
taken to train workers from such con-
cerns ?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes, Sir

(b) Co-operative Societies and Re-
gistered Institutions are eligible to get
grants and loans,
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(c) Arrangements for training have
been made at : —

(1) Kora Gramodyog Kendra,
Thana ;

(2) Maharashtra Seva Sangh, Shola-
pur; and

(3) Gandhi

Gramodyog Mandir,
Amravati.

SILK

*745. Shri M. Islamnddin : Will the
Minister of Production be pleased to
state the steps taken or being taken
by Government to improve the quality
of silk yarn?

The Parliamentary Secretary to the
Ministry of Production (Shri R. G.
Dubey) : Efforts are being made to en-
sure qualitative and quantitative im-
provement in the industry by establi-
shing (i) mulberry graft nurseries ;
(ii) foreign race seed stations; (iii) seri-
cultural research stations: and (iv)
modernisation of reelirg appliances.

SouTH PATEL NAGAR

*747. Lala Achint Ram: Will the
Minister of Rehabilitation be pleased
to refer to the replies given to
Unstarred Question No. 778 on the
5th September, 1955 in Lok Sabha and
state :

(a) whether the actual cost of
houses in South Patel Nagar has since
been finalised ;

(b) if not, whether it is a fact that
the owners have been called upon
from time to time since the 6th Octo-
ber, 1953 to deposit Rs. 1,404 as
the amount of difference between the
amount of final figure of actual cost
and the amount of Rs. 5,000 already
deposited by them ;

(c) whether allottees who had paid
the lump sum of Rs. 5,000 in one in-
stalment were given possession with-
out any stipulation, that they would
have to pay the difference in actual
cost and the approximate lump-sum
price of Rs, 5000 for their houses;
and
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(d) if not, a copy of the letter issu-
ed to such allottces may pleased be
placed on the Table of the Sabha ?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) No.

(b) Yes, because the price was con-
sidered as final.

(c) Yes. Possession was given with-
out such stipulation as price deposited
was approximate and subject to ad-
justment.

(d) Copy of general offer letter is
laid on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 36.]

NEIVELI LIGNITE PROJECT

*748. Shri S. V. Ramaswamy : Will
the Minister of Production be pleased
to refer to the reply given to Starred
Question No. 37 on the 16th Febru-
ary, 1956, and state :

(a) the result so far of the tests to
reduce under water pressure ;

{b).whcthcr Government have con-
sidered the East German offer ; and

(c) whether Government propose
to send any specialists to see and
study the East German lignite mines
and low shaft furnace ?

The Deputy Minister of Production
(Shri Satish Chandra): (a) It is two
early to make any definite forecast.
The observations recorded during the
first week of the pumping tests how-
ever give hope of success.

(b) The Trade Delegation of the
East German Government have avail-
ed of the facilities given by Govern-
ment, to study the present stage of the
project. No formal offer has been re-
ceived so far.

(¢) The Chief Chemist of the Pro-
ject has been sent on deputation to
Europe. He will also visit important
lignite-processing establishments in
East thrmang;lsi A proposal pmmnd
some other nee specialists is
under oonsidoration.ms
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GOVERNMENT ADVERTISEMENTS

*750. Dr. J. N. Parekh: Will the
Minister of Information and Broad-
casting be pleased to state the extent
to which advertisements of books and
publications of the Publication Divi-
sion are given to Language news-
papers in accordance with the policy
statements recently made by Govern-
ment that more advertisements would
be given to Language papers ?

The Minister of Information and
Broadcasting (Dr. Keskar): Books
and publications brought out by the
Publications Division in Hindi, Urdu
and English are at present advertised
in suitable newspapers and periodicals
in the respective languages. Hindi and
Urdu publications are advertised

actically to the same extent as Eng-
ish publications.

Publications in other regional langu-
ages are mainly in the nature of ¢m-
phlets and literature for Five Year
Plan Publicity, intended for mass dis-
semination. For the present there is
very little scope for advertising them
in the regional language newspapers
on a commercial basis within the
allocation made for advertisements.

EMPLOYMENT SURVEY OF CUTTACK
- Crry

*753 Shri Sangamna: Will the
Minister of Planning be pleased to
state :

(a) whether the city survey of
Cuttack in Orissa sanctioned by the
Research Programmes Committee has
been completed ;

(b) if so, what is the result ; and

(c) whether rural-urban migration
and employment opportunities do
exist 7

The Deputy Minister of P
(Shri S. N. Mishra): (3) to (c). Field
work has been completed and data
are being tabulated and analysed. Re-
sults are not yet available.
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BOKARO AND TILAIYA.HYDRO-
ELECTRIC PROJECTS

%787, Shrimati Renu Chakravartty :
Will the Minister of Irrigation and
Power be pleased to state :

(a) the per unit cost of generating
power at Bokaro and Tilaiya ; and

(b) the fixed bulk supply rate ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The cost
of production of power at Bokaro &
Tilaiya on full development will be
about 0-42 anna and 0-87 anna per
KWh respectively.

(b) A statement is laid on the
Table of the House. [See Appendix
IV, annexure No. 37.]

SHIPPING

*75%9, Shri M. Islamuddin : Will the
Minister of Production be pleased to
state :

(a) whether a conference of the re-
presentatives of leading Ship-builders
and the Government of India was held
to decide on the type of merchant
vessels to be built at the Hindustan
Shipyard at Visakhapatnam in the
next few years; and

(b) if so, the decisions taken at the
Conference ?

The Deputy Minister of Production
(Shri Satish Chandra) : (a) Yes, a con-
ft;:;'scncc was held on the 31st January.
1956.

(b) There was unanimity amongst
the shipowners on the acceptance of
the principle of standardisation, The
Conference appointed a Committee to
go into the question of evolving stand-
ard types of ships that should be
built by the Shipyard. An agreement
has now been . reached that the ship-
yard should build a standard type of
Cargo vessel of 8.000 tons d.w. for the
Indian coast and a standard vessel of
9,500 tons d.w. for the oversea ship-
ping trades. Details will be finalised
by the Committee as early as possible.
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TecHNICAL SUB-COMMITTEE ON SOCIAL
WELFARE PROBLEMS

*761. Shri Sanganna : Will the Mi-
nister of Planning be pleased to state:

(a) whether the Technical Sub-Com-
mittee on Social Welfare problems has
submitted any scheme for improving
the conditions of scheduled castes and
scheduled tribes during the Second
Five Year Plan;

(b) if so, what it is ; and

(c) the programme for its imple-
mentation ?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) The function
of the Technical Sub-Committee on
Social Welfare is not to submit sche-
mes but to scrutinise research sche-
mes submitted by universities and re-
search institutions and recommend
them to the Research Programmes
Committee. )

(b) and (c). Do not arise,

CEMENT SULPHUR FACTORY

419. Shri Kami Singhji : Will the
Minister of Commerce and Industry be
pleased to state :

(a) whether there is a proposal to
set up a cement sulphur factory in the
Bikaner Division (Rajasthan); and

(b) if so, whether the State and the
Central Government have considered
the proposal ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) and (b). A
scheme received from a private party
through the Rajasthan Government is
under examination.

EXPORTS TO ARGENTINA AND BoLIvViA

420. Shri Ibrahim : Will the Minis-
ter of Commerce and Industry be
pleased to state the main articles ex-
ported at present to Argentina and
Bolivia ?
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The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : The main articles
of India's exports to Argentina and
Bolivia are: —

Argentina—Lac, Gums and resins,
Raw wool and Jute manufactures.

Bolivia—Jute manufactures.

INDIAN FOREIGN SERVICB
PROBATIONERS

421. Shri Krishnacharya Joshi : Will
the Prime Minister be pleased to
state :

(a) the number of Indian Foreign
Service probationers who were given
training abroad during 1955; and

(b) the number of probationers
who were given training in India dur-
ing the same period ?

The Prime Minister and Minister
of External Afiairs (Shri Jawaharlal
Nehru) : (a) Four.

(b) Fifteen.
INDIAN IMMIGRANTS IN CANADA

422, Shri Krishnacharya Joshi : Will
the Prime Minister be pleased to state:

(a) the annual quota of Indians
allowed every year to go to Canada
as immigrants; and

(b) the total number of Indian emi-
grants to Canada who were actually
given visas during 1955 ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : (a) In terms of Article (i) of
the Agreement concluded on January
26, 1951, between the Governments
of India and Canada, 150 Indian citi-
zens may be admitted into Canada
annually for permanent residence.
Article (ii) of the Agreement further
provides that in addition to the quota
stipulation, the spouse (husband or
wife) and unmarried children under
21 years of age of any Canadian citi-
zen of Indian origin may be admitted
into Canada for permanent residence
if such persons otherwise comply with
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the provisions of the Canadian Immi-
gration Act.

(b) In the year 1955, 174 immigrant
visas were given to Indian citizens.
Of these, 125 were ‘quota’ visas and
49 ‘non-quota’ visas.
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TIN PLATES

424, Shri Ibrahim : Will the Minis-
ter of Commerce and Industry be
pleased to state the figures of the total
production and censumption of tin
plates during the year 1955-56 as far
as information is available ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : The production of
tin plates during the year 1955-56 is
estimated to be 68,000 tons and con-
sumption 1,00,000 tons, the deficit be-
ing met from imports.

INTEGRATED PUBLICITY PROGRAMME

425, Shri Ibrahim : Will the Minis-
ter of Information and Broadcasting
be pleased to state :

(a) the amount spent during 1955-
56 under the Integrated Publicity
Programme of the First Five Year
Plan; and
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(b) whether any amount has been
spent during the year 1955-56 for
making documentary films on the
development plans and river valley
projects ?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Figures will be placed on the
table of the House when the financial
accounts for 1955-56 are closed. It
would not, however, be feasible to give
separate figures under (b). Amount
spent on films for Integrated Five
Year Plan Publicity will become avail-
able when accounts are closed for
1955-56.

AUTOMOBILES

426. Shri D, C. Sharma: Will the
Minister of Commerce and Industry be
pleased to lay a statement on the
Table of the House showing :

(a) the total number of automo-
biles imported into India during
1955-56: (i) on Government account,
and (ii) on private account ;

(b) the total value of these imports
under each head ; and

(c) the names of the foreign coun-
tries from which they were imported
and the extent of .import from each 7

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (2) to (c). A state-
ment is attached. [See Appendix IV,
annexure No. 39.]

INDIANS IN MAURITIUS

427, Shri D, C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 896 on the 19th April, 1955 and
state generally the professions that
Indians living in Mauritius follow ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : Indo-Mauritians are engaged
in all professions for which they have
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the requisite occupational skill. No
record of the actual occupations of
Indo-Mauritians is available ; but they
are reported to bc predominantly en-
gaged as agricultural labourers, far-
mers, fishermen, craftsmen and skilled
labourers. Some are small planters
and a few are engaged in wholesale
business. 2514 Indo-Mauritians are
members of the Armed Forces. Very
few are, however, engaged in profes-
sional services.

COMPENSATION TO DISPLACED PERSONS

428. Shri D. C. Sharma: Will the
Minister of Rehabilitation be- pleased
to lay on the Table of the House a
statement  showing the comparative
figures of the amount given as com-
pensation under the interim and final
compensation schemes for the verifi-
ed claims in respect of the agricultu-
ral properties (such as lands, houses,
shops etc.) left by displaced persons
in West Pakistan?

_ The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): The in-
formation asked for by the Hon’ble
Member is not available. The labour
and time involved in collecting the
requisite information will not be com-
mensurate with the results to be
achieved.

INDIAN INDUSTRIES Far

_429. Shri K. K. Das: Will the Mi-
nister of Commerce and Industry be
pleased to state the expenditure in-
curred by Government in organizing
their own show-rooms in the Indian
Industries Fair held in 1955 ?

The Minister of Commerce and In-

dustry and Iron and Steel (Shri T. T.
Krishnamachari) : Rs. 16:4 lakhs (esti-
mated).

JAPANESE GRAVE COMMISSION

430. Shri Sivamurthi Swami: Wil
the Prime Minister be pleased to state:

(a) whether it is a fact that a Japa-
nese Grave Commission has come to
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Manipur State to search for mass

burial grounds of Japanese soldiers

killed in the last War ; and

(b) whether the Commission collect-
ed the bones of the soldiers for cere-
monial burial in Japan ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Government had
permitted the Japanese Government
to send to Imphal a party from Japan
to hold simple mourning ceremonics
at Imphal for Japanese soldiers who
died in this area during the last war,
The party visited Imphal, held reli-
gious ceremonies on the 4th of March
1956 and left Imphal by air on the
6th.

INDIAN FOREIGN SERVICE

431. Shri Velayudhan: Will the
Prime Minister be pleased to state
the number of persons from the Sche-
duled Castes and Scheduled Tribes
recruited for the Foreign Service in
the years 1954 and 1955 ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : Nil. There was no candidate
from these classes in the panel of
names recommended by the U.P.S.C.

INFORMATION OFFICERS

. 432, Shri Velayndhan: Will the
Minister of Information and Broad-
casting be pleased to state :

(a) the number of Information Offi-
cers and Assistant Information Offi-
cers directly recruited in 1954 and
1955; and

(b) the number of  Scheduled
Castes or Scheduled Tribes amongst
them ?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Di-
rect recruitment to S5 posts in the
grade of Information cer in the
Press Information Bureau was made
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in 1954 and to 9 posts in 1955. Cor-
responding figures for the post of As-
sistant Information Officer are 16 and
5 respectively. These recruitments
were made through Union Public Ser-
vice Commission. Preference for Scho-
duled Caste/Tribe candidates was
prescribed in the requisitions submitted
to the Union Public Service Commis-
sion for 8 posts of Information Officer
and eleven of Assistant Information
Officer during these two years.

(b) NilL
STEEL SUPPLY

433, Shri T. B. Vittal Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the quantity of steel indented
for by the Shutter Manufacturing
Factory, Tungabhadra Dam, during
the calendar year, 1955;

(b) the quantity actually made
available to them during the above
period; and

(c) whether there is any proposal
tl% sigrc’:reasc the allocation of steel for

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T, T.
Krishnamachari) : (a) 1954 tons.

(b) 853 tons.
(c) No, Sir.

FaIrRs AND ExHIBITIONS

434. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of fairs and ex-
hibitions held abroad in which India
participated during the First Five
Year Plan (year-wise);

(b) the Indian exhibits that gained
popularity in those fairs;

(c) whether such popular items
have been kept for sale in the
show-rooms of our embassies abroad ;

(d) if so, where; and
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(e) whether any fceign agencies
have also been engaged?,

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T.T.
Krishnamachari) : A statement is at-
tached. [See Appendix 1V, annexure
No. 40]

BHARAT SEWAK SAMAJ

43S. Shri Hem Raj: Will the Minis-
ter of Planning be pleased to state :

(a) the total amount of money spent
on local development programme
through the agency of Bharat Sewak
Samaj in the year 1955, State-wise;

(b) the number and the nature of
the schemes covered by it; and

(c) the amount proposed to be
spent in 1956-57 through this agency?

The Deputy Minister of Planning
(Shri S. N. Mishra): (2) to (b). A
statement is laid on the Table of the
House. [See Appendix IV, annexure
No. 41.]

(c) The question has yet to be
considered.

BHARAT SEWAK SAMAJ

436. Shri H. G. Vaishnav : Will the
Minister of Planning be pleased to
state :

(a) the total amount spent in Hy-
derabad State in the years 1954 and
1955 for the local development works
through the Agency of Bharat Sewak
Samaj; and

(b) the total number of schemes
worked out in that State during these
years?

The Deputy Minister of Pl
(Shri S. N. Mishra) : (a) In so-far as
centrally approved local works are
concerned, the reply is in the negative.

(b) Does not arige,
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INTERNATIONAL PASSPORTS

437 Shri R. G. Gupta:
* "\ Sardar Igbal Singh :

Will the Prime Minister be pleased
to state :

(a) the number of persons who
have applied for International Pass-
ports in 1955 and 1956 so far ; and

(b) the number of persons who
have been given passports ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : (a) and (b). We have no in-
formation for the period during which
the State Governments continued to
issue passports. The position since
the Regional Passport Offices under
the Centre were opened, however, is
as follows:—

28-10-54 (when the first Regional Office
was opened) to 31-12-55,

Total number of passport

applications reccived 45,592
Total number of passports
granted . . 33,783
1-1-56 to 31-1-56
Total number of passport
applications received - 2,703
Total number of passports
granted . . 2,626

RESIDENTIAL EVACUEE PROPERTIES

438. Dr. Satyawadi: Will the Minis-
g:r of Rehabilitation be pleased to
tate:

(a) the number of the residential-
€vacuee properties sold by auction or

otherwise in the State of Delhi so far;
and

(b) the estimated value and the

actual prices of these properties re-
ceived?

. The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) The
number of evacuee properties (both
residential and business) which have
been sold in Delhi by public auction
upto 29th February, 1956 is 1,230,

(b) The estimated value of the pro-

perties is Rs. 3,10,28,155. These h
been sold for Rs. 3,88,63,395, ave
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EXTRADITION TREATIES
~

439, Shrimati Ila Palchoudhury :
Will the Prime Minister be pleased to
state the names of countries with
which India has Extradition Treaties?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): A list of extradition trea-
ties with foreign countries, concluded
by the British Government on behalf
of India before independence and
which are still in force, is laid on the
table of the House. [See Appendix
IV, annexure No. 42.]

Since independence, a treaty of
extradition was signed between India
and Nepal on the 2nd October, 1953.

3-69-Lok Sabha
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It came into effect on the 2nd Nov-
ember, 1953.

NATIONAL EXTENSION BLOCKS FOR
U. P. AND BoMBaYy

440. Shri G. L. Chaudhury: Will
the Minister of Planning be pleased to
state the number of National Exten-
sion Blocks allotted to U. P. and Bom-
bay which are going to be started
from the 1st April, 19567

The Deputy Minister of Planning
(Shri S. N. Mishra) :

(1) Uttar Pradesh 6
(ii) Bombay e 18
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LOK SABHA
Friday, 16th March, 1956

The Lok Sabha met at Half Past Ten
of the Clock

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-30 amM.
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON ASSURANCES ETC.

The Minister of Parliamen Aftairs
(Shri Satya Narayan Sinha) : beg to
lay on the Table the following statements
showing the action taken by the Go-
vernment on various assurances, pro-
mises and undertakings given by Minis-
ters during the various Sessions shown
against each :—

1. Supplementary Statement Eleventh Session
No. II1 1955 of Lok Sabha.

[See Appendix (IV) Annexure No. 43]

2. Supplementary Statement  Tenth Session,
No. VIL 1955 of Lok
[See Appendix (IV) Annexure No. 44]

3. Supplemeniary Statement Ninth Session,

Ne. XIIIL 1955 of Lok
Sabha.
[See Appendix (I'v) Annexure No. 45]
4. Supplementary Statement Eighth Session,
No. XVII. 1354 of Lok
[See hppmd.ix (IV) Annexure No. 46]

5. Supplementary Statement  Seventh Session
No. XX. 195¢ of Lok
Sabha.

[Sie Appendix (IV) Annexure No. 47]
6 Supplementary Statement Sixth Session
No. XXVII. 1954 of Lok
. Sabha.
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[See Appendix (TV) Annexure No. 48]

7. Supplementary Stat-ment  Fifth  Session,
No. XXII. 1953 of Lok
Sabha.

[Ser Apperdix (IV) Annexure No. 49]

8. Supplementary Statement Third Session,
No. XLII. 1953 of Lok
Sabha.

[See Appendix (IV) Annexare No. 50]

MESSAGES FROM RAJYA SABHA

Secretary : Sir, 1 have to report the
following two messages received from
the Secretary of Rajya Sabha :—

(i) “In accordance with the pro-
visions or rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 13th March, 1956,
agreed without any amend-
ment to the Control of Ship-
ping (Continuance) Bill, 1956,
which was passed by the Lok
Sabha at its sitting held on the
24th February, 1956.‘:r

(ii) “In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropriation  Bill, 1956,
which was passed by the Lok
Sabha at its sitting held on
the 2nd March, 1956, and
transmitted to the Rajya Sa-
bha for its recommendations
and to state that this House
has no recommendations to
make to the Lok Sabha in
regard to the said Bill.”
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ESTIMATES COMMITTEE
TWENTY-THIRD REPORT
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COMMITTEE ON THE ABSENCE
OF MEMBERS FROM THE
SITTINGS OF THE HOUSE

THIRTEENTH REPORT

Shri Altekar (North Satara): I beg to
present the Thirteenth Report of the
Committee on Absence of Members
from the sittings of the House.

I also lay on the Table a list show-
ing names of Members who were con-
tinuously absent from the sittings  of
the House for 15 days or more during
the Eleventh Session, 1955.

COMMITTEE ON PETITIONS

EIGHTH REPORT

Dr. Rama Rao (Kakinada): I beg to
present the Eighth Report of the Com-
mittee on Petitions.

GENERAL BUDGET—GENERAL
DISCUSSION.—Cencld.

Mr. Speaker: The House will now
resume General Discussion on the Ge-
neral Budget. Out of 20 hours allot-
ted for the general discussion, 17 hours
and 40 minules have been availed of
till yesterday, the 15th March, 1956
and 2 hours and 20 minutes now re-
main.

How much time will the Finance
Minister require to reply ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah) : He will
require 70 to 75 minutes to reply.

The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinha) : If the Fin-
ance Minister is called upon to reply at
say, 10 minutes to 2, he can go on till
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3 o'clock. Non-official business may
start at 3, If the time is extended by
half an hour or 45 minutes, we should
agree to it

Mr. Speaker: So, we will go on with
official business till 3 o'clock. We do
not want any other official work after the
Budget discussion. We have an hour
more. The Finance Minister will
start at 10 minutes to two. Non-official
work will start at 3 o'clock.

Shri R. K. Gupta will continue his
speech.

TS 1 AT AT § 99 &7 57 Fhar o |

s fod ¥ aodier 92 & oo a2 a2

HEEU #T TR § a8 FC R 9 |
S
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This time the greatest danger that we
find in our budget is that there is no
elasticity about our defences. There is
the great danger about Kashmir. We
know what effect the Kashmir problem
has had on our budgets during the last
few years following the achievement of
independence. We all know about it
Nobody knows what is going to ha
again. I say that the capacity of the
people to bear taxes has been strained
to the utmost limit.
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I do not find much of elasticity so far
as our defences are concerned. I do
not know what provisions will be made
if the country is endangered to such a
great extent, in the matter of this
Kashmir problem, as a result of the
stand that we have taken. The Soviets
also have taken that stand. And from
the floor of this House, 1 intened to
convey our best wishes and also our
best thanks to them in the Russian
language itself :  Bolshoi  Spasibo
(Hearty thanks).

I thank them for the stand that th
have taken. It is not their stand whic
has been criticised, but it is our stand
which has been criticised at the SEATO
meeting at Karachi. It was not the
stand of the Soviet Union which came
in for criticism. They have only sup-
ported our stand, as you will find from
the statements of Mr. Khruschev and
Marshal Bulganin.

I would like in this connection to
read a small extract from the statement
which Marshal Bulganin made at the
Supreme Soviet of the USSR on 29th
December 1955. He said :

“As for the Kashmir problem, it
is one that has been created by
states pursuing certain military and
political objectives in this area.
On the pretext of supporting
Pakistan on the Kashmir question,
certain countries have tried to en-
trench themselves in that part of
India in order from there to
threaten and exert pressure on the
areas around Kashmir. Attempts
have been made to wrest Kashmir
artificially from India, to turm it
into a foreign military base.

The people of Kashmir are re-
solutely opposed to this imperialist
policy. The Kashmir question has
already been settled by the people
of Kashmir themselves. They re-
gard themselves as being an in-
tegral part of the Republic of
India and in the fraternal family
of the Indian peoples are striving
to build a new, independent India
to fight for peace and the security
of the peoples. ...

The Soviet Government supports
India’s policy on the Kashmir ques-
tion, because it fully accords with
the interests of strengthening peace
in this area of Asia. We stated
this when we were in Kashmir,
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confirmed it at the press confer-
ence in Dehli on December 14, and
we state it today.”.

That statement is valid even today.

This stand which Marshal Bulganin
mentions is, of course, our stand. Let
the SEATO powers learn geography
once more. I read in the papers that
some map was produced before them,
but they have not learnt geography even
today. The geography is that Kashmir
is an integral part of India, and there-
fore they have no right to interfere in
our internal matters. If the Soviets have
supported our stand, then I intend to
convey from the floor of this House our
best thanks to them.

The SEATO powers say that what-
ever danger comes, will be directed
against the Soviet Union. That is to-
tally wrong. The Soviet Union and the
people there are strong enough to take
care of themselves. Last November,
when I was at Tashkent, I saw what a
fine military standard they have got. The
military bases which are still being built
in Pakistan by the SEATO powers can
be smashed within a period of two or
three hours : that is technically possi-
ble. So, they must take into con-
sideration the military consequences al-
so, when they—the Pakistan rulers—are
thinking in military terms.

But still their farwas go on, and
statements by Mulla Dulles and others
go on. They have stated that the
Durand line is an international line.
But our brave Afghan neighbours have
taken a stand against this Durand line.
And our budget also is concerned with
that. This Durand line has never been
recognised internationally, ¢+ and it can
never be recognised also. Only one
imperialist power has recognised it but
it is a line which the people of the
free world have never accepted, and
will never accept also.

So far as our budget is concerned,
the Pakistan Prime Minister who hap-
pens to be the Defence Minister also
has threatened us and said that Pakis-
tan is sp‘ein;hng 60 hper ﬁnz. of her bud-

on defence, that they are getting
ﬁp from here and there and that they
would do this and that. Of course, we
have no need to be panicky because
what we are doing today is correct.

e best thing in the present year's
Budgeluthu!hcy are talking of the
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[Dr. S. N. Sinha]

welfare of the country. If it is well
established, then other things follow. It
is Ra]a-Dha.rma, when Manu himself
says :

g7 qgeer W SEATE |
ﬂﬁmﬁ?ﬂafamu
12 Noon

“When he finds—Ilet the Finance Minis-
ter or the Prime Minister be here in
place of the ‘he’—when he finds his
people and the army considerably
happy, prosperous and full of spirit and
himself the same, let him then declare
war against the foe.” So first comes
welfare and afterwards war; let it be
against the rich people or against any-
body ; I am not for class war today;
perhaps, in the present circumstances,
it is not necessary at all.”

Shri V. V. Giri (Pathapatnam): I
congratulate the Finance Minister on
the very valuable, instructive and infor-
mative Budget he has presented to
Parliament. The very fact that there
has not been carping criticism but a
constructive one from all sides of the
House proves that the Budget is not
only a wvaluable one, but it contains
valuable proposals.

We have laid great hopes on the
Second Five Year Plan which em-
phasises and underlines the industriali-
sation of this gieat country of ours to
the tune of crores of rupees. 1 would
have wvery much appreciated if the
hon. Minister had dealt with the part
that one important section of the indus-
try should play in making the Second
Five Year Plan a success, I mean the
workers in the industry, whom I have
always styled as the dominant partners
in industry. 1 am sure every one of
us realises that without their co-opera-
tion the Second Five Year Plan would
not be a success. Whether it is the
public sector or thc private sector or
whether it is the private employer or
a corporation or Government, they may
put their money in the undertaking,
but if the workers refuse to work, the
industry will refuse to run. Therefore,
it must be realised by the Government
and by everyone that unless there is un-
stinted co-operation on the part of the
workers, this plan will never succeed.

I would have very much appreciated
if the Finance Minister had appealed to
the partners of the industry for an in-
dustrial truce during the period of the
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Plan, of course assuring the workers of
not only their fundamental rights but of
making them realise their duties, res-
ponsibilities and privileges. As in
politics, good government is no substi-
tute for self-government, so in the in-
dustrial system in regard to providing
good conditions of work for the
workers. In doing their work well, they
desire not only the physical satisfaction
that they are doing their duty as mere
wage earners but they are doing their
duty in the interest of the community
at large. Therefore, the workers na-
turally desire a voice in the control of
the industrial system. The time has *
come when everybody, specially the em-
ployers, must realise the hard fact that
the workers are no longer hewers of
wood and drawers of water and the oft-
quoted theory of demand and supply in
the matter of wages does not apply at
the present moment. It is but necessary
and desirable that every intelligent and
shrewd employer should realise that he
should take the representatives of the
workers into his confidence in making
them understand the various plans, the
various points, the budget that the em-
ployers draws so that the workers may
know the inner side of things. I can
assure the employer that if he knows
how to create good industrial relations,
the workers will not only be glad to
suggest ways and means of efficiently
running the industry but they would al-
so put forward only reasonable and just
demands consistent with the economics
of the industry.

Till recently, we have been talking of
a socialistic patiern of society. In the
course of a few months, we have ad-
vanced from the socialistic pattern to
the socialist pattern. 1 do hope and
trust that in the course of a few years, "
this socialist pattern will be relegated
to the back benches and a socialist
State will be established, which will
guarantee every individual in our coun-
try his fundamental rights, the right to
work, the right to live and all other
social amenities which will give reason-
able comfort from the womb to the
grave. The time has come when, if we
mean what we say, if we mean that
ultimately we should have a socialist
pattern and a socialist State, the public
sector in time and under certain regula-
ted conditions should absorb the private
sector. The public sector should, there-
fore, set an example to the private sec-
tor in the matter of wage conditions
and other . conditions of life for  the
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workers, The Government must insist
on a joint standing machinery in every
industry, whether it is public or private,
so that a real association of workers
with the management may take place.

When the Railway Budget was’ dis-
cussed, I was rather very critical about
the human touch on the part of the
Railway Administration, I mean in the
matter of industrial relations. I am
glad to say that the Railway Minister,
who has much of the milk of human
kindness in him, took time by the fore-
lock. I am glad to report that within
a week of the Railway Budget discus-
sion, there has been agreement between
the two wings of raiiwaymen, and it
augurs well for the future. I am sure
the railwaymen will: take it in the spirit
in» which it is given and the agreement
will be implemented without ‘ifs’ and
‘buts’ and in all humility.

The Railway Minister promised last
time and this time that he would try
and see how he will be able to associate
the workers' representatives with the
management in some of the items of
the industry. It is now for the Railway
Ministry to see that the new Railway-
men’s Federation, which will be very
strong and uniled, comes into touch
with the Railway Board and puts
forward concrete proposals for making
a real and effective way by which
workers’ representatives may be associ-
ated with the management.

Now, [ come to the question of un-
emplovment. Unemployment  looms
large in spite of the fact that the
‘Government have made genuine efforts
to diminish the pangs of unemployment.
The demon of unemployment is still
there. - Socialist pattern, socialist go-
vernment or socialist State will be mere
moonshine ' unless we convince the un-
employed in this country that that pro-
blem is actually and seriously attacked
on all-its fronts.

I would like to make a few construc-
tive observations in this connection, not
from the mere academic point of view
but from the point of view of my own
experience when I was the Minister of
Industries, Labour and Co-operation in
the Government of Madras headed by
Rajaji in 1937-39. I do feel that while
we shall have to attack simultaneously
both the educated and the uneducated
unemployment problem, I do feel—sub-
ject to correction—that the educated
‘unemployment problem is a sizable one
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and if we can take steps to see it re-
deemed and tackled in a successful
manner, that will indeed give great en-
couragement to the solution of the ge--
neral unemployment problem. I do feel
that we should start agricultural, indus-
trial and vocational colonies in every
part of the country,—I would like to
suggest—in every district, in every taluk
and, if possible, in every firka, wherein
we can have land celonies extending
over 1000 to 3000 acres where the edu-
cated unemployed can be called to
work. In our country, asinevery other
country, there are not only unemployec
but unemplovable. Then we shall be
able to distinguish who can be called un-
employed and who can be called un-
employable. What I did then was, I
set up what was known as an uncm-
plyoment fortnight during which I want-
ed every village munsif to let it be
known that every educated unemployed
should report himself—not exactly re-
port himself to the village munsif—but
report himself by signing a form and
telling us exactly for how long he was
unemployed, what employment he could
do, what are his qualifications, what are
his vocations and so on and so forth.
I may tell you for your information
that we had issued a lakh of such forms
and about 40,000 reported themselves.
But, unfortunately, we as Government
reported ourselves out because we had
resigned at that time. But, my feeling
is there may be many unemployed who
may not require empioyment. There-
fore, I suggest that the Government
should take measures to size out exact-
ly the position of the educated unem-
ployed and how many of them want
employment and we must be in a posi-
tion to assure them vocational training
and assure them that they will get a bit
of land if I may say so. I do nct
know whether it is correct if the Bhoo-
dan movement is collecting lakhs and
lakhs of acres of land—a few lakhs may
be reserved for this purpose and these
voung men may be taught a vocation,
may be given vocational training and
may be given training in cottage indus-
tries; and most probably when that
training is over they may be able to go
to the nearest place in their State, take
hold of a piece of land given by Go-.
venment—and an Ambar Charka if
you please—and then let them start
some cottage industries. In that way
we can put in some lakhs of these un-
employed on ‘their legs and they them-
selves would create employment in the;
rural areas as well. 1, therefore, think
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that there must be some specific propo-
sals which will create mass enthusiasm
among the people of this country
that Government is active and very
sincere in tackling this problem. I must
challenge every educated unemployed
person to come and work, to come and
learn and afterwards set to work.

These are some of the problems
which must be tackled not in an aca-
demic manner but in a practical way.
I would suggest colonies like that—if
we could have one almost every hun-
dred miles—at each place and challenge
the unemployed to come and work; that
is the just way and the best way to con-
vince everybody that we mean tackling
this problem.

I do not want to take more time and
I thank you for the opportunity you
have given me to express my views.
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Shri S. S. More (Sholapur): Mr.
Chairman, the sentiments which have
been so eloquently and painfully ex-
pressed by Tandonji find a sympathetic
echo in my heart. The real question
before us to judge this Budget 15 whe-
ther this Budget is a socialistic Budget,
a Budget designed to reduce the inequa-
lities and disparities between the rich
and the poor, the urban classes and the
rural classes.

1 find, Sir, that this Budget is a
Budget of *“tears and cheers”. This
Budget will invite tears from the poor
and cheers from the rich. And, in
order to prove that this Budget does not
relieve the backbreaking burden of the
poor I should like to refer to the taxa-
tion proposals which shall be more fully
dealt when we take up the Finance
Bill.

Now, out of the Rs. 34.15 crores
which are sought to be raised by raising
taxation Rs. 14'5 crores are by excise
duties on cloth. There are excise
duties on soap. I have not the time
io» refer to all these in details, but out
of the Rs. 34 crores nearly Rs. 25
crores are going to be raised by levy-
ing excise duties.

My submission is—I speak as a lay-
man and not as a Professor of Econo-

. mics as Shri Asoka Mehta says—that

when indirect taxes are raised they un-
doubtedly weigh heavy on the poorer
classes and the direct taxes are really
the taxes which can take some slice
from the income of the rich. But, un-
fortunately, in our whole taxation sys-
tem the distribution of taxes is more
in favour of the indirect taxes than
direct taxes and the percentage of in-
direct taxes to the total tax revenue is
still continuing to be 61 per cent; it -
has not as the Finance Minister many
times promised come down to a lower
level. My submission is that this Budget
makes it absolutely difficult. Take
for instance the tax on coarse cloth.



2815 General Budget—

It is a tax which will touch very hard
the peasantry. Coarse cloth is more
predominantly used by the peasants.
The Finance Minister was pleased to
say that the condition of the agricul-
turists has improved to some extent.
He went on to point out that the prices
of agricultural produce which had
shown some calamitous fall have gin-
gered up and gone up. My submission
is that the figures, the indices prepared
regarding agricultural prices do not re-
flect the real conditions in the country.
Our country is a country of small pea-
sants. They are in the hands of the
middle-men and the middle-men take a
heavier toll. Whatever the price index
may indicate, the small peasant is not in
a position to recover all the prices.
The result is that those prices have in-
creased to some cxtent and have regis-
tered a rise to some extent. My rele-
vant question to the Finance Minister
will be, what is the margin of profit that
the peasant is receiving so that you can
legitimately claim to have some share
of? Have you got any cost of production
figures ? There are no cost of production
figures. Simply because the prices go up,
we jump to the conclusion that agricul-
turists are benefiting, but without the
cost of production data, it is absolutely
difficult to find out what is the margin
left with the peasant or the producer,
and what portion of that margin the
State can mop up by way of taxation.
My submission is that the prices are
still falling to the disadvantage parti-
cularly of the small producer and
have possibly imposed an addi-
tional burden on him with the result
that the already low standard of living
will still further be lowered. This is
what I want to say.

I go to the next point. The Finance
Minister was pleased to say that our
people stand, so to say, on thresh-
old, I believe, of a golden age. My
submissign is how is the golden age to
dawn on this poor country. If golden
age is to come, as far as the Bombay or
the Calcutta industrialists are concerned,
they are already in the golden age. It is
the poor people who are far away from
the golden age, as far away as the earth

is from the moon. Therefore, the golden-

age that we expect in this country is
for the poor, for those who have ab-
solutely no grain of happiness. There-
fore, my relevant question is that if
the Finance Minister is building up a
temple for the deitly of the golden age,
prosperity or equality, to reside in, then
he seems to be busy using the peasantry
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and the poorer classes for building up
the foundation. He talked about yagna;
he said that this planning is yagna. You
koow that in the olden days, when
yagnas were performed, there were cer-
tain animals to be sacrificed. As far as
this planning yagna is concerned, of
which we are very busy talking about,
the peasantry is the sacrificial poat
which is going to be sacrificed.

Shri Kamath : Naramedha.

Shri 8. S. More: I am not prepared
to take my similes from Shri ll’(amath.
He may preserve them for his own use
in his speech.

Shri Kamath: You better use your
own then.

Shri S§. 8. More: 1 am using my
own. My submission is that the pea-
santry, the small men, the rural folk,
are being used as the sacrificed goats
Every time when we plan anything, we
talk about the benefits that are going to
reach the people, but before the benefits
have reached the people, we start
mopping up something in anticipation,
presuming that they have already got
the benefits. That is not a fair way.

Now, colossal or astronomical figures
have been shown to us. 1 would say,
on behalf of the majority of the Mem-
bers of this House, that the budget and
the huge figures that are given in it are
incompatible with the low stomach, the
poor stomach, that we possess for the
purpose of digesting such material. But
the security of the Finance Minister lies
in that very fact. I would rather say
that we must devise some method in
budgeting, by which instead of giving us
all this huge mountain of figures, some
extracted essence, a liver extract of his
budget should be given, and supplied to
the Members of the House, in an easily
digestable form. He should see that
when he is taking out that extract, all
the necessary vitamins are also preser-
;e? there, so that it can give us some

elp.

1 feel that the greatest source of this
country is mot yet- being exploited by
the Finance Minister, What is that
source ? Not more taxation. The real
source will be economy in the expendi-
ture that we are already incurring. I
may use the simile of God Dattatreya
who had three mouths. Our God Dat-
tatreya—the different Ministries and
Departments—have also three mouths :
the mouth of extravagance, the mouth
of corruption and the mouth of ineffi-
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[Shri 5. S. More]

ciency. All these three mouths go on
eating all the precious money that the
poor possess. So, 1 would very earnest-
ly request the Finance Minister to take
some measures of economy. He has
been repeatedly promising us since we
came to this House that economy re-
mains in his view. But he does not
reach it. I am reminded of the story of
Ram. Ram was persuaded to go after
the golden deer, believing that he could
use the skin of the deer for making
choli for Sita. That golden deer was
always within his ken and sight, but it
never came within the reach of his ar-
rows, and eventually Ram came to grips
with the deer. The same course is being
followed by the Finance Minister, Why
not economise? Let him produce a
budget without any taxation. Let him
show to the country that “we are not
going to levy any tax this year and there
is ample scope for economy. We pro-
pose to apply our knife for the pur-
pose of economy and by economising
our expenditure, as a businessman
should do, we are going to have the
necessary funds for the planning pur-
poses”. But that course is not followed.

What about corruption? Many
Members have referred to corruption.
1 do not want to repcat those points. I
am reminded, Sir, of your resolution
which you once moved, namely, all
Ministers, all the members of the public
services, etc., should be asked to submit
their income and expenditure budgets,
so that we can detect whether anybody
is spending beyond his limits and if any-
body is spending beyond his limits, we
can find out from where and how the
money is coming. The latest calamity
that we have suffered is the budget
leakage, and budget leakage is the pro-
duct of corruption. Somebody was in-
terested in practising corruption some-
where and his efforts succeeded, with
the result that our secrets could not be
kept as secrets, as the demon of
corruption is stalking in this country.
I respect the integrity of the Finance
Minister. Even the worst enemy would
not accuse him of any such thing. But
he is surrounded by so many factors, so
many elements, who are not taking
cognisance of this matter as they ought

. to. :

The result is that with all the vigi-
lance on his part, this leakage business
has itself become the festering sore of
this- budget. In the other House it was
pointed out that even the fact that the
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ordinance relating to the life insurance
business was going to be issued by the
President had leaked out, and certain
transactions were registered in the share
market. The Minister who replied to
this question said that it may be due to
so many reasons and he admitied that
it may be also due to the fact that this
information leaked out somewhere. So,
my submission is, this poor country has
not got such huge funds to be spent in
the manner in which they are spent.
Whenever taxation has to be imposed,
only the poor people came under the
knife of taxation. That should not be
the practice. The rich are screened
beyond the scouring knife of the Fi-
nance Minister. The Finance Minister is
a very clever person, and [ must frank-
ly admit it. He goes one step forward
and two steps backward. By the Com-
panies Act and by the nationalisation of
surance, he went in fact two steps
forward to offend the capitalistic classes
and brought out the wrath of my
friends Shri Tulsidas and Shri Somani
in this House, and to just appease those
upper classes. he has gone two steps
backward through the present budget
and came out with tax proposals which
are designed to increase the burden on
the backs of the poor and allow the rich
to escape. That should not be the
policy. If we are going to proceed by
going one step forward and then two
steps backward, our progress towards
the socialist pattern will be, by going
one step towards socialism and then
back to capitalism by two swﬁm or even
to feudalism by two steps. It will be
the brain of Shri Tyagi which shall be
required for calculating the period with-
in which we shall be reaching the
socialistic pattern this way. My sub-
mission is, all these matters have to be
amended as early as possible. Let us
be very straight and honest. If we have
determined to go towards the socialist
pattern, whatever the hurdles are in our
way, we must be prepared to jump
those hurdles.

I shall next refer to the Kashmir
question. I am encouraged to refer to
the question of Kashmirgby the presence
of the Minister of Defence in this

. House. Many Members have preached,

and with some passion, though with
seme reason, that Pakistan is meaning
some mischief. American diplomacy is
encouraging that mischief and therefore
we would feel like increasing our ex-
penditure on defence. Once we start
this arms race, we do not know where
we shall stop. They have started all



cause we are going ahead with our big
projects. They believe that if a.ll these
projects fructify, they will bring peren-
nial benefits and prosperity to the coun-
try. So, they want to throw a spanner
into what we have been doing. They
want to take us by panic. If in our
panic we cut down our expeditum on
constructive purposes and concentrate
on defence purposes, the objective of
American diplomacy will be successful.

1 pM

I am not in favour of raising our
expenditure on defence to build up our
bulwarks against Pakistan aggression.
To meet this threat backed by American
diplomacy which is of a treacherous
type, I would ask the Defence Minister
to build the bulwark on solid founda-
tions, the rock of people’s contentment.
I would even go a stage further,

Now take Kashmir. Sheikh Abdullah
has been kept in prison for three years
now. 1 am a lover of civil liberty. I
read in yesterday’s paper that the Kash-
Government is not prepared to release
him, because they have some material
in their hands. I accept the truth of
that statement. If they have that
material, why not try him ? Nobody is
holding a brief for Sheikh Abdullah ;
his past career is sufficiently eloquent
defence for him. But you cannot keep
people in jails for certain views they
may be holding. They may be un-
palatable views; they may be views imi-
mical to the interests of India. But
keeping in permanent incarceration is
not the remedy. Bring him before a
court of law. You are bestowing on
him a sort of martyrdom which is like-
ly to prove more dangerous to India’s
interests than the permanent incarcera-
tion under which he is placed. I would
say : release Sheikh Abdullah ; if you
have the courage and the evidence with
you, try him if you can. But if you
have not the evidence, do not be a
victim to your own suspicion and keep
an honest man in prison indefinitely.

Shri Tek Chand (Ambala-Simla):
Send him to Pakistan !

Shri S. S. More: My hon. friend
Shri Tek Chand says: send him to
Pakistan ! I wish he were in charge of
our Defence portfolio. He might have
sent him somewhere else, wherever he
deserved to be. But, fortunately for
this country, Shn Tek Chand is not m
power, but it is Pandit Nehru who is in
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power. There are reactionaries, there
are fanatics even among the Congress,
and I do not want power to be given to
reactionaries and fanatics.

As I said, I am a lover of civil

liberty. If he is guilty, try him and
prove his guilt. Let my hon. friend
Shri Tek d be the prosecutor, so

that he can bring home the offence and
hang him if he is found guilty. But
keeping a man in jail is hardly the re-
medy in democracy. Our democratic
traditions, our democratic principles,
are going to prove to be the beacon
lights to Asian countries which are still
ﬂopmg in feudal, imperial darkness.
t us be frank. No doubt we must take
care of the Kashmir front, but on the
Kashmir front, you must bring about
unity among the people. Even sup-
posing Sheikh Abdullah had misbe-
haved : Panditji's influence is quite
effective there. He can have a talk
with him and bring him round to his
own point of view. We should be parti-
cularly vigilant when our enemies are
building up arms, when our enemies
are becoming more and more active and
trying to use all modern weapons of
which they are against our
own freedom. In such a situation this
sort of glum satlsfacnon, this sort of
complaoency is not going to protect
Therefore, on this Kashmir issue
I wou.ld say panic should not be our
guide ; more and more expenditure on
defence will not be a wise policy. To
meet the Pakistan aggression, we should
stand more and more on reconstruction
activities. Expedite them as military
projects in as short a time as possible,
so that prosperity and contentment can
come to the people. Prosperity of the
people contentment of the people is the
most modern and the most powerful of
the weapons ever invented by any
scientist in this country or outside.
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Shri Eswara Reddi (Cuddapah): The
time at my disposal is very short and
so I am not going to speak on the
points already covered by my friends on
this side, or on the class bias of the
budget and its failure to meet the ex-
pectations of the common man. I do
not want to repeat them once again.
I will confine myself to only one aspect
of the budget and that is its relation to
Andhra State and its provisions to-
wards our projects and industries and
its attitude towards some of our de-
velopmental plans.

Let me take at first the Nagarjuna
Sagar Project. A meagre amount of Rs.
3 crores is provided in the budget for
1956-57. This is the smallest of all the
amounts provided to other projects in
India. Let me compare them. The
estimated cost of Bakhra-Nangal project
is Rs. 159 crores and the amount al-
ready spent is Rs. 118 crores. The
amount provided this year is Rs. 20%
crores. For Damodar Valley Project
the estimated cost is Rs. 100 crores and
the amount already spent is Rs. 72
crores, The amount provided this year
is Rs. 16 crores 39 lakhs. For Hira-
kud Project the estimated cost is
Rs. 78 crores 78 lakhs and the amount
already spent is Rs. 46 crores. The
amount provided this year is Rs. 13
crores. This year Kosi Project gets Rs. §
crores, Chambal Project Rs. 5% crores
and Koyna Project Rs. 4% crores. But
poor Nagarjuna Sagar Project, though
it is estimated to cost Rs. 122 crores,
gets Rs. 1 crore last year and Rs. 3
crores for 1956-57. At this rate we
can easily imagine how many decades
it will take for its completion. The
House is already well aware how we
got this project. For three years the
Andhras had to persistently struggle for
this project. Then, willingly or unwill-
ingly they approved it and we are glad
that the Prime Minister laid the founda-
tion stone in December last. We all wel-
comed it. But the same half-hearted-
ness and prejudice that pervaded during
that period prior to the approval still
continues and it is shown in the pro-
visions for the implementation of this

ject. The Finance Minister himself,
in his Explanatory hgemorandum, ac~

ts that it is the biggest ject in
mth India. But I do sn%et up;‘gérumd
why his niggardly treatment is being
given to this project. Is it because it
is in Andhra? I am not able to un-
derstand it. This treatment is similar
to the treatment that is generally shown
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to us. Really it hurts the self-respect of
Andhras and wounds their hearts.

For Tungabadra Project high-level .

scheme the people of Rayalseeema had
been clamouring since decades. Though
late we are glad that they accepted it.
But in the first Five Year Plan they did
nothing. In the second Five Year Plan
they have provided a sum of Rs. §
crores. But in the budget it is sur-
prising to see that no provision is made
for thatt They may give the reason
that the Mysore and Andhra Govern-
ments are having some dispute about
the distribution of the waters. But how
long is this to continue ? Is it not the

_ responsibility of the Centre to inter-

vene and settle that business in the in-
terests of the scarcity and famine
stricken areas of Rayalaseema? That
project is meant for this purpose,
namely for giving relief to those famine
stricken areas. After all, it is the Con-
gress Party that rules both in Andhra
and Mysore and also at the Centre. If
they had paid any serious attention to
this matter they would have solved this
dispute very soon and taken up that
work. From what I have seen in the
papers recently, it seems that the
Deputy Chief Minister of Andhra, who
is in charge of Irrigation and Power
also, told people at Anantapur that the
matter is settled, the Planning Commis~
sion has settled, this issue, and 80 per
cent of the water is going to be given
to Andhra and the work will be taken
up. If that is true, I am glad about it.
At the same time, in another paper I
see in the budget speech of the Chief
Minister of Mysore, Shri Hanuman-
thaiya, his saying that it is not  yet
settled. He says therein that he has
suggested some methods for the solu-
tion of this dispute. In essence it seems
that it is not settled. I want a clarifica-
tion either from the Planning Minister
or the Finance Minister whether this
issue has been settled or not. If it is
settled, it is a very welcome sign. But
if it is not settled, I request the Gov-
ernment to see that it is immediatel

gettled and to see that the ile'oiecl is
taken up and completed in the Second
Five Year Plan period itself.

As regards another very big industry,
namely the Hindusthan Shipyard, there
also I am surprised to see that only a
sum of Rs. 89-79 crores has been pro-
vided for the development of that in-
dustry. About ten months back the
Estimates Committee submitted a re-
port wherein it drew attention to many
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defects and drawbacks in regard to this
and also made a number of suggestions
for its development, for instance as re-
gards the supply of timber and steel re-
quirements, standardisation of ships,
setting up of subsidiary industries, ex-
pansion of the Shipyard at Visakhapat-
nam and so on. But without letting
us know what they have accepted and
whether they have rectified those de-
fects or not, the Finance Minister in his
Explanatory Memorandum gave out
that satisfactory progress is maintained
in the Shipyard. But we are given to
understand that whereas the target of
the First Five Year Plan was that
100,000 tons of shipping should be
constructed, only 50,000 tonnage is
going to be realised by the end of the
period. Is this fifty per cent. achieve-
ment of the target to be called as
satisfactory progress or even as pi

at least? This is
Shipyard in India. But instead of ex-
plaining matters with regard to this
fully, some sums are provided to ship-
pers to purchase overseas ships and
coastal ships, and the sums provided
are Rs. 24 crores and Rs. 8 crores res-
pectively. ‘Why this allotment? They
should have easily expanded it even if
they could not meet the requirements
of the Second Five Year Plan or the
First Five Year Plan. Then they could
give loans to these shippers to get from
somewhere. So I request the Finance
Minister to allot more funds for this in-
dustry and see that it is developed to
its full stature.

As regards the University Grants
Commission I am surprised to see that
only Rs. 3 crores have been allotted to
this Commission. Recently many uni-
versities have been started in the back-
ward areas. In Rayalaseema the Venka-
teswara University has recently been
started at Tirupati, and it is suffering
seriously due to lack of funds. Recent-
ly the management of the university
came out with the statement that
Rs. 17 lakhs. are required for this year
for its research work, expansion of
library and for some other construction
purposes. I see that no provision is
made in the Andhra budget also in this
regard. For these purposes the Uni-
versity Grants Commission needs more
funds at its disposal for assisting such
universities which are in backward areas
and which have been started recently.
For that purpose I request the Finance
Minister to put at the disposal of the
‘University Grants Commission more
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funds, so that it may help and assist
such universities like the Tirupati Uni-
versity—which is worrying my mind
mostly—to develop to their full stature.

In addition to the provision of those
amounts, for the development of the
economic situation in India some poli-
cies are also required. And I am glad
that in the Second Five Year Plan the
ceiling on land has been fixed con-
cretely at least for the first time. But
1 am surprised to find from the papers
that this has come in for open criticism
by the Chief Minister of Andhra.
About ten days back, on March 4th or
50, a Farmers' Forum was held there
and he presided over it. And he said
that the ceiling fixed by the Planning
Commission on land is unreasonable.
I want to know whether the Chief
Minister of a State can openly criticise
the Plan, the formulation and the poli-
cies laid down in that. Just like in a pro-
pagandist way, can he do that? And
the most surprising feature of that is
that our Deputy Minister of Food was
there. He inaugurated the Farmers'
Forum. And I see from the papers that
he was keeping silent about it. What
will people think about this sort of
thing ? If the Government are serious
and genuine to implement the policies
that they have formulated and laid down
in the Second Five Year Plan, they shall
have to come out openly and pull up
the Chief Minister not to make such ir-
responsible statements.

Lastly, I would like to impress upon
the Government the necessity for a
proper check-up and control over the
grants that our House is giving to so
many States. We are giving so many
grants for various programmes in the
States. But we are also saying that
they are not utilised properly and some-
times they are being lapsed also. When
questions regarding such non-utilisation
or lapses come in the House, the Minis-
ters say “We have no contrel, we can-
not check up”. This attitude does not
help either the people or the States to
whom such huge grants are given by
us. So I request Government to find
out some way to ensure that the grants
that we give are properly and fully uti-
lised by the States. -

In conclusion I would like to say
that the Government should leave this
half-hearted approach and step-mother-
ly treatment towards Andhras. There
afe vast sections who believe that this
is all due to the fact that Andhras are
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not represented by any Minister in the
Cabinet. In regard to that some used
to say “Why ? You have got your son-
in-law there as the Finance Minister.
‘Why do you worry-7" But, the Andhras
have already begun to repent for
choosing the wrong person. Leaving
aside this humorous aspect of our
sorry tale, I request the Government to
leave this attitude and try to satisfy the
just needs of the Andhra people.

Shrimati Jayashri (Bombay-Subur-
ban): I am much obliged to you for
giving me this opportunity to say a few
words on the Budget.

Mr. Chairman: The hon. Member
will please try to be as brief as possible
as there are other hon. Members
anxious to speak.

Shrimati Jayashri: We are on the
threshold of the Second Five Year
Plan. The most important thing is to
create a proper atmosphere for imple-
menting all our programmes. On this,
1 would say that, at present, due to the
linguistic issue in wvarious States, we
are experiencing trouble and people
have resorted to acts like looting and
violence. We know that the second
world war has brought all the nations
together. We have institutions and
organisations like the W.H.O., the
F.A.O., the UN.E.S.C.O. and others
which are trying to do humanitarian
work to help the people. We preach
Panch Shila_and the principles of co-
existence. The world is looking to us
and they are praising our foreign policy.
Our country has been helpful in giving
admission to small nations in the
U.N.O. It is a sad plight that when we
are trying to preach co-existence to
other nations, we have not been success-
ful in behaving towards our neighbours
in the way that we preach.

It is all very well to talk of sacrifices.
The other- day we were told that we
must sacrifice and collect funds for the
national plan. We are prepared to do
that. I can say for Bombay that Bom-
bay is in the forefront of collecting for
small savings. Especially, our women’s
organisations—I can speak of the one
in which I am working, the Bhagini
Samaj—are trying their best to collect
for small savings. But, there must be
a proper atmosPhere. as I said. If we
go to the people, people would ask us
—1I should say, they have lost con-
fidence—where is the guarantee that we
will be looked after in the city where
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we are at present trying to collect and
create money for the State, are we go-
ing to get the benefit for which we
pay ?

It is a sad plight, I should say, as
the General Secretary of the Congress
had said, that the nation is really in
need, at present, of improving the moral
stature. Shri Tandonji has also said,
I am glad to say, that at present, in-
stcad of—I should not say instead of,
but priority should be giveu—-improving
the economic condition, attention shoul
be given to the moral education of the
country. For this I would say that the
mothers are responsible : first mothers
and then teachers. With regard to edu-
cation, the Deputy Minister for Educa-
tion said that we are trying to help in
creating a national education for our
country. In this education, I would
give importance to the personnel, the
kind of teachers we are going to have.
If we improve the personnel, these
teachers can impart the right kind of
education which will improve the cha-
racter of the children : Charitra. 1 am
sure he is trying his best and I congra-
tulate him. But, in his aoxiety to do
away with unemployment, I hope he
will also pay more attention to select-
ing the right kind of personnel as teach-
ers because we are putting our children
in their hands. We are responsible for
our future generations. In order to im-
prove the status of these teachers, I
would appeal that they should get pro-
per emoluments. A few days back, we
attended the Education Consultative
Committee. Dr. Fowkles also said that
the teachers in India are mot properly
paid. I was informed that in a few
places, they are paid Rs. 22/- even less
than what our chaprasis get. I would
appeal that if we want to raise the
character of our country, the staff
should be properly selected and they
should be properly paid.

Coming to the unemplyoment prob-
lem, I would suggest that we have not
paid proper attention to small-scale in-
dustries. This morning, a question was
asked about soap. I find that an excise
duty has been imposed even on hand-
made soap. At present we want to give
protection to hand-made industries. I
would appeal to the Minister that those
people who are engaged in preparing
the hand-made soaps should be given
exemption from this duty. [ request
that some study should be made, as
they do in Japan, of small-scale indus-
tries which are integrated with bigger
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industries. We should also have some
sort of a scheme by which the
bigger industries and the small-scale
industries can work together and
our  small-scale  industries could
be spread out in the villages so
that our villages also can prosper. In
this way, we can also give work to those
who are unemployed in the villages and
help to raise the standard of living in
the villages. These are the two things
that I feel we should take up in the
Second Five Year Plan.

Lastly, I am sorry to say that we
have not spent the sums which we set
apart for various schemes under the
First Five Year Plan. I would say this
is true about water works. I am told
that not much work is done in that
direction. May I request those who are
in charge of this to see why we are
not able to implement those schemes?
Are we short of technicians? On the
one side, we are told that so me!
educated persons are unemploy
There are many technicians, I am told,
who can take up this work and they
are not getting empl On the
other hand, I was tol e are getting
too many experts from foreign coun-
tries. 1 would give one example. 1
have got this information that at
Kandla port there are so many German
experts.

Shri Bhawanji (Kutch West) : None in
Kandla.

Shrimati Jayashri : This is the infor-
mation I have got.

Mr. Chairman : The hon. lady Mem-
ber has exhausted her time and now
she is entering into a side discussion.

Shrimati Jayashri: I am glad to be
informed that this is not -true, but
there are places where these foreign
experts, so-called experts 1 would say,
are employed. There may be one or

reag experts, but the others who are
brought from foreign countries are not
real experts, and such technicians we
can get in our country also. So, in
order to remove this unemployment
amongst the educated classes also, I
would request that proper attention
should be given and we should try and
get as few experts as possible from out-
side

Mir. Chairman : Shri M. D. Joshi. Per-
haps the hon. member is aware that the
Finance Minister begins at 1-50.

16 MARCH 1956

General Discussion 2832

Shri M. D. Joshi (Ratnagiri South) :
I know that my time is very limited.
I shall merely touch the fringes of the
points which I wanted to make. I am
thankful to you for giving me this

opportunity.

This budget is evidence as much of
the resilience of the country as of the
resilience of the Finance Minister. We
were not only pleased to hear the
speech, but more, we were pleased to
read it afterwards, not only for its feli-
city of expression and lucidity of ex-
position, but also for the message of
hope and good cheer which it contain.
ed.

At page 13, we have this remark of
the Finance Minister :

“We have, therefore, to take
steps to rationalise and modernise
these industries so as to make them
capable of withstanding foreign
competition.™

This shows that India has entered the
field of foreign competition and has to
modemise her equipment in order to
hold her own in that competition. We
have been clamouring for help to the
cottage and small-scale industries and
we do not know how these industries
will thrive and how they will hold their
own against the competition of heavy
machinery. Qur present set-up of Go-

- vernment and its working are modelled

after the British pattern. We are try-
ing to change them to the socialist pat-
tern of the Indian kind. I would there-
fore wish as has been voiced by so
many speakers before, that our pattern
should be our own in which the culture
and noble traditions of India are re-
flected. The noble traditions of India
are today represented not so much in
our budgets as in the message which is
carried by that noble son of India,
Acharya Vinobha Bhave. What does
he say? I have just this morning re-
ceived a pamphlet in which Acharya
Vinobha Bhave calls upon the rich
people and tells them :

“], therefore, commend three
things to my ‘rich friends® all over
the country with a fervent appeal
to them to consent to them so that
they would bear ‘the standard of
service to the nation’. They are:

1. They should renounce profit or
interest hunting.
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2. They should agree to make use
of their property as trustees and
declare before the country to
that effect.

3. I would like them to donate
one-sixth of their income in
Sampattidan as a symbol of love
and as a token of acceptance
of the Sarvodaya idea, so that
the poor and the landless can
be helped immediately.”

If this advice were taken by our in-
dustrialists and Lakshmipatrajs, then our
Finance Minister need not be apologe-
tic about taxing them. He need not be
afraid how his budget should be framed.
If India wants to save her soul, if she
wants to preserve her noble traditions
and her purity of outlook, that can only
be done by giving her good education,
as was pointed out l{:sterday by the
General Secretary of Congress.

[PANDIT THARUR DAs BHARGAVA in the
Chair)

Coming to education, I am very sorry
to note that there is no co-ordination of
education throughout India. Each State
has its own programme of education.
In Bombay State primary education be-
gins at the age of six for the child.
In some of the States it begins at the
age of five. Secondary education ends
at the seventeenth year in Bombay State.
Therefore, children from Bombay are
unable to compete in the competitive
examinations such as the entrance exa-
minations to the Army and Navy etc.
This is a handicap which must be re-
moved by the Central Government by
introducing and enforcing co-ordination
in education. There must be co-ordina-
tion also in the pay of the primary
teachers. I had referred to it last year
and again I have to refer to it this year
because nothing has been done in the
last year. It is only Bombay State
which has given relief to primary
teachers, the other States have not done
s0. [ merely touch upon these points
because I cannot illustrate them, I can-
not go into them.

Then, we have to look to our de-
fences. It has been pointed out here
by some friends before me that we
have not paid sufficient attention to our
defence. Danger is at our very door,
and even in this atomic age we cannot
forget our old arms, the arms which we
have been using, ordinary arms, and we
have to be modern and we have to be
up to date in that direction also.
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India has to save her soul, but if India
has to save her soul, she must save
her country, her body. So, to that as-
pect also I would invite the attention of
the Finance Minister.

India has a long coastline of 3,000
miles. We have a very truncated, a very
inadequate Navy. We have practically
no merchant navy., We must have
naval schools, schools for merchant
seamen. On the western coast we have
been clamouring for one school for
merchant seamen.

Mr. Chairman: Need I remind the
hon. Member that the Finance Minister
has to start at 1.50 ?

Shri M. D. Joshi: If you would
allow me three minutes. . ..

Mr. Chairman : When he started, he
himself accepted the position that he
would finish in time. I would request
him to finish as soon as possible.

Shri M. D. Joshi: I was very sorry
to note the allotment-to railways in the
Second Plan. The Finance Minister is
one of the architects of the Second
Plan. He knows that his own consti-
tuency and my constituency are very
poor. We are neighbours and his own
constituency is suffering for want of
railway and my own has been clamour-
ing for a railway. That shows that heis
impartial. But that shows also—I am
SDI_'R’ to say—that no attention has been
paid to his constituency as well as mine,
even though he is in charge. I would
therefore request him very humbly to
pay his attention towards his consti-
tuency as well as mine, and sanction
more amounts for railways, so that rail-
ways may be constructed through my
constituency.

Mr. Chairman :
Minister.

Wt gEe ®o TR (fage) : W
ST g, § L A w; g AT H
7 forers Y faar st q 9= 7 AT
+fe fegr T | wfaw & arewTse F@T R

Mr. Chairman: Order, order. The

hon. Member should not try to make a
speech when he has not been called.

The Minister of Finance (Shri C. D.
Deshmukh): I am glad that the last
speaker finished on the rail. That cer-
tainly lets me out of the charge that
I take any special interest in my capa-
city as Finance Minister in my own

Now, the Finance



2835 General Budget— 16 MARCH 1956 General Discussion 2836
tit State or any other As regards compensation, the hon.
constitnency to. 2 Member who referred to this question

constituency to which I may be related.

Reviewing the course of the budget
discussion, I find that the efflux of time
has brought a little acidity into it.
Nevertheless, I think I can claim that
the reception of the budget by the
House has not been unfavourable. Most
of the comments, observations and sug-
gestions have been helpful, certainly
very earnest and sincere, although per-
haps sometimes truculently so. The
only appavaad comes from Ram Rajya.

Unfortunately the hon. member is
not here.

Sbri B. 8. Murthy (Eluru):
not exist.

Dr. Lanka Sundaram : You are pledg-
ed to bring it into existence.

Shri C. D. Deshmukh: 1 fear his
class exists very much. That must have
been the class which was in the mind
of Shri Tulsidas in the opening chapter:

S q< 4w wafy agare,
o< fgg 97 forf o amet

I am sorry Shri Tulsidas is not here.
1 meant it for him.

It does

In the course of my reply, I shall not
be able to deal with matters which
largely concern other Ministries, from
~one of which some defence has already
come, and from the rest of whom I
have no doubt appropriate defences will
be presented to the House in the course
of the passing of the budget in its va-
rious stages, particularly when the De-
mands for Grants are discussed. That
holds off external affairs, defence,
health, rehabilitation, labour and so on
and so forth. So far as education is
concerned, already a reply hds been
given. But I have no doubt that a sup-
plementary reply which is called for
will be furnished later on.

In connection with rehabilitation, the
Minister, who will no doubt explain the
matter at greater length, told me that
except for the purposes of compensa-
tion, the displaced persons from Mirpur
and other areas are treated in the same
way as the displaced persons from
Pakistan, except perhaps in the matter
of loans from the Rehabilitation Fi-
nance Administration ; he told me that
.he intended to take up this. matter with
my Ministry.

will realise that in theory we could not
very well regard them as displaced per-
sons from Pakistan, in view of the
nature of the Kashmir dispute. I have
no doubt that the Minister will take
notice of the weighty observations that
fell from the hon. Member.

Then, I shall also deal with one small
point that the same hon. Member
raised, and that is in regard to Hindi.
We have been making sincere attempts
to expand the field of our Hindi trans-
lation, so far as budget documents are
concerned. I do believe, although I
cannot give a firm promise, that hon.
Members will have a copy of the Hindi
budget in their hands next year; in
addition if ible a copy of the Fi-
nance Bill in Hindi. But they will
realise that it presents peculiar difficul-
ties in the way of technical terms and
so on and so forth. But I am certainly
going to have a try at this.

The general observations that fell
from hon. Members are more or less in
conformity with their well-known ideo-
logies and attitudes. There are a few
exceptions perhaps, but they are from
this side of the House. In general, the
charges against the budget are that
either we are going too slow or we are
going too fast. But I think the majo-
rity of Members seem to believe that
both the direction and the rate of pro-
gress are just about the right.

Certain hon. Members seem to re-
gard the budget and whatever observa-
tions that I made in introducing it is
an attempt to claim credit for Govern-
ment especially for progress in evolving
a socialistic pattern of society. 1 was
myself not mentally aware of this kind
of attitude, and indeed I have been
blamed for not even once referring to
the socialist pattern in the course of my
budget speech,

I was more concerned with the prac-
tical problem of giving effect to the
first phase of the Five Year Plan, a
draft outline of which is already out,
and which the House will have the op-
portunity of discussing at some length
a little later in this session.

There were complaints also that we
bring forward many proposals without
consultations with the osition. I do
not quite see the point of this criticism
when I repeat that the budget before us
now—and this is the sixth one—is an
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attempt to implement a Plan which has
either received the approval of the
House or which is coming up
for the detailed approval of the House
a little later; and in the course
of securing this approval, all ible
opportunities are given to Members of
the Opposition and the various parlia-
mentary groups to study the whole
matter and to furnish their suggestions.
Even so, certain hon. Members are
anxious to have a more elaborate con-
sideration of their suggestions. They
are always welcome to communicate
this intention to me, as two hon. Mem-
bers have already done; and we shall
be very glad to sit down with them and
try and see if we can evolve something
useful for the furtherance of our com-
mon objectives, which we will not claim
redound solely to the credit of Govern-
ment. Because it is time that we all
realised that we are now engaged in an
effort which could be regarded as truly
national, and even though we may be
on the eve of an election, I doubt if it
is necessary for any party—and certain-
ly not the ruling party—to claim that
all the progress that has been made in
this country has been made entire-
ly by them and on their own
initiative. It was because of a de-
sire to remove this misapprehension
that I referred in my speech to Jana
shakti and the attitude of the people at
large.

2 P.M.

Now, in considering this Budget, I
realise it is difficult to disentangle con-
siderations which are relevant to the
Plan from considerations which are re-
levant to this particular Financial State-
ment. If one analyses the debate, one
will find that the bulk of the observa-
tions made by hon. Members would
probably be more appropriate when
discussing the Draft Outline of the
Second Plan. It is unfortunate that we
have not been able to bring that Out-
line out perhaps six months earlier.
That would have been the logical
course, had time permitted it. But it
was completely impossible, and as it is,
the Planning Commission, the State
Governments and the Central Ministries
have been dreadfully hustled into pro-
ducing something which has taken the
form of the Draft Outline. Neverthe-
less, the QOutline has been before hon.
Members. In that they must discover
the reasons why certain priorities have

been adopted, certain regions do mnot
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to have received proper treatment,
the localisation of industries as hon.
Members wanted has not been consider-
ed practicable and so on and so forth.
1 mention this because my inability to
deal with these matters uld not be
regarded or construed as lack of sym-
pathy. When the time comes, I have
no doubt that speakers on the Treasury
Benches will be called upon to explain
some of these things in far greater de-
tail. Such, for instance, is this question
of the relative emphasis on the develop-
ment of the public or private sector or
this other—to my mind, more important
——question of the development of the
rural vis-g-vis the wurban sector, and
generally the question of the evolution
of a socialistic or socialist pattern of
society. If I had time at my disposal,
I would not have minded entering upon
a discussion of some of these matters,
but, alas, the time allotted to me is far
too limited to permit of this. Never-
theless, because this matter has been
mentioned more than once, I should
like to refer to it, and that is this ques-
tion of what one might sententiously
call, the ‘village beautiful movement’. I
repeat again that I am wholly in sym-

athy with the idea thrown out by the
ﬁou. Member and that I passed it on
to the Community Projects Administra-
tion and the Planning Commission. Ap-
parently, they have not yet taken up
separately the question of reconstruct-
ing a village as a model village where
it stands, but what has been dore—and
maybe that might be regarded as taking
some sort of notice of this idea—is
that where existing villages have had to
be reconstructed, as for instance, after
floods, the Community Projects authori-
ties make a point of sending specialists
in rural housing from the appropriate
Ministry to plan and make these villages
model villages. Such activities, | learn
are going on in parts of Madhya
Pradesh, PEPSU and also near Delhi.
Also, I do not know if the hon. Mem-
ber knows—although we do not take
any credit for it—that there is a nom-
official movement of this kind being
inspired by Shri Tukdoji Maharaj. He
has taken up a number of villages in
Madhya Pradesh as well as, I believe,
in Hyderabad, and he has embodied his
philosophy in this matter in a volume in
Marathi  which is called Grama Gita,
which is, I am told, likely to be trans-
lated now by him in many other Indian
languages.

Shri Kamath :
Rashitra Sant.

He is known as
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Shri C. D. Deshmukh : I accept the
hon. Member’s word. My respect for
him is too high to be modified by any
label.

With these preliminary observations,
1 shall turn to the specific points that
were made by hon. Members. The first
one is in regard to the economic func-
tions of the Budget. Now, we agree
with the need for an assessment of the
economic situation in as precise terms
as possible and for utilising to the fullest
possible extent the techniques of analy-
sis and presentation of budgets that
have been attempted elsewhere. 1 re-
ferred to this matter last year also—I
devoted a couple of paragraphs to it—
and I assured the hon. Member who re-
ferred to this, the hon. Member for
Bhandara, that these questions were re-
ceiving consideration. As a matter of
fact, we have been studying this for
some years past now. The main desi-
deratum, it will be recognised, is the
systematisation, refinement and early
compilation of the national income data.
It will be recalled that the First Five
Year Plan has an appendix entitled,
“National budgeting and the Plan” and
in that appendix, we had stated the use-
fulness of the national budgeting ap-
proach and the difficulties that had to
be overcome in this connection. It will
be found on pages 100-101 of the First
Plan document.

Now, an essential step in this direc-
tion is the reclassification of govern-
ment budgets in terms of functional and
economic categories. For assessing the
effects of the fiscal measures on the
economy, It 18 necessary to view 1n 1ts
totality the impact of the receipts and
disbursements not only of the Central
but also of the State, Governments—
in fact, of all public authorities. Now,
the fact that we have a federal system
and that data have to be put together
from a large number of documents,
makes this task more difficult than in
countries where the central budget ac-
counts are adopted for the bulk of the
fiscal operations of public authorities.
The second step is, of course, to bring
these reclassified accounts into relation-
ship with the relevant portions of our
national income or national expenditure.
This means that the latter data must
also be instantaneousl rdy available. I shall
have later on a word to say as to the
causes of delay in our getting the re-
ports of the National Sample Survey
which have some bearing on this.
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I should like to give an idea of the
lines on which the work is already
being done. The National Income Umt
of the Central Statistical Organisation
has been working out a set of national
accounts for some years past. In these
accounts estimates are given of the
share of government expenditure in
total national expenditure and the draft
of the public authorities on the total
national income. Even government ex-
penditure is broken up into current ex-
penditure and expenditure on capital
formation. Government receipts are
also classified by their economic cate-
gories. Similarly, the set of national
accounts which are prepared by the
National Income Unit also include an
analysis of our transactions with the rest
of the world In the estimates of
national income for 1948-49 to 1953-54
issued by the Central Satistical Office
in March 1955, we have this kind of
detailed analysis up to the year 1952-53
and more recently estimates have been
prepared for 1953-54 and I expect that
they will be released shortly. So,
would like to assure the House that we
have initiated the work in this direction.
But, of course, we are aware of the
fact that this work is done with a con-
siderable time lag. What are the reasons
for this ?

The first is that the relevant data do
not become available until quite some
time after the close of the year for
which national accounts are being com-
piled. When there are difficulties with
regard to the assessment of past trends,
even then projections for the coming
year would obviously be more difficult
and national budgeting or economic
budgeting has to be a series of projec-
tions for the coming year in relation to
the trends of the previous one or two
years. It is recognised that our eco-
nomy is not as well organised as that
of the United Kingdom or the U.S.A.,
and, therefore, data regarding the level
of activities in certain sectors are not
easily available. And, when one goes
into this matter little more deeply one
discovers that there are even more
modern and more fashionable tools of
analysis or lines of investigation which
one could explore.

That opens new vistas of problems
of all kinds of technical names the
House may be interested in, commodity
balances, technical telationships between
inputs and outputs, elasticities of de-
mand in terms of income changes and
price changes and various kinds of
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propensities which economists talk of.
And, I am sure Shri Asoka Mehta has
also heard of linear programming and
matrices and inversion of matrices.
Now the techniques and tools of analy-
gis are changing.

Shri A. M. Thomas (Ernakulam): It
is all Greek to us. .

Shri C. D. Deshmukh : It is almost
the same to me. I appreciate that we
must keep abreast of developments.
But, I think, for the time being it is
important that we perfect our estimates
-of the various component parts of our
national income accounts as applied to
our own conditions. And, it is only
when we perfect these estimates that
‘we can evolve some kind of articulated
system for economic prognostication. .

We have in the Economic Division of
the Ministry of Finance a detailed sche-
me for the functional economy reclassifi-
<ation of budgets and the analyisis of
the Central Budget for 1956-57 has
already been taken in hand in order to
try out the suitability or feasibility of
the lines of reclassification which we
have envisaged. There are, as I said,
«considerable technical problems and
problems of estimates and we are going
to discuss these shortly between the
technicians in the Ministry of Finance,
in the Central Statistical Office and the
Eesiarch Department of the Reserve

Ank.

I devoted some time to this because
this matter has been raised again and
again and I do not wish the House to
feel that it is being cheated out of
something which is very necesssary and
which is very feasible. I wish, there-
fore, to add a little, not in its literal
sense. (Interruption.) 1 would like to
draw the attention of hon. Members
Eaniculaﬂy of Shri Asoka Mehta, the

on. Member from Bhandara, to an
article of Mr. E. Devons in the Eco-
mica of August 1952. In this article,
Mr. Devons has reviewed his experi-
ence in the United Kingdom with eco-
nomic planning in terms of the ecomo-
mic survey for each year. His con-
clusion, as regards capital investment
with which we are particularly con-
«<erned, was:

“Usually the sectors where in-
vestment was planned to increase,
increased less than the plan apd
where reductions were called for,
they did not fully materialise.”
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He says:

“Thus if one starts with an in-
flationary situation and assumes
that investment will be at a high
level in the coming year and will
be limited only by physical con-
trols, if one assumes that the pres-
sure of consumer expenditure will
be such that it will need to be res-
trained by rationing, and if one
assumes that increased Government
expenditure will not be matched
by higher rates of taxatiom, it is
hardly surprising that a system of
national accounts drawn up on
these assumptions results in a re-
sidual figure of Fersona.l savings
which is not likely to be forth-
coming voluntarily.”

He concludes;

“By 1951, a good deal of the
g};nning system portrayed in the
Survey had . disappeared. .
The Survey for 1952 completed
this process. Practically all re-
ference in statistical terms to plans
for the coming year had disap-
peared.”

I shall not elaborate on this
point.

I shall now proceed to certain criti-
cisms in regard to presentation of facts
in the Explanatory Memorandum. Shri
Bansal, for instance, wanted to know
the actuals of the previous years
wherever a budget provision was indi-
cated. As far as possible, we shall try
to introduce this refinement. But I
should add that in some cases it may
not be practicable to give the figures
of actuals as they are inextricably mix-
ed with the normal e_:ﬂendirure, under
several sub-heads. e information
about the Budget provision for the
coming year is extracted from the new
items. approved every year and if the
actuals in respect of these items for the
previous year are also to be given, it
will involve, it can easily be imagined,
an enormous increase in the number
of account heads which might make our
accounting system more complicated.
He wanted a little clarification of the
entry, ‘New Capital in Delhi’. This is
an account head which was opened in
1912 following the decision to construct
a new capital at Delhi. All capital ex-
penditure relating to Civil Works in
New Delhi is, ever since then, recorded
under this head. And, similar expendi-
ture in respect of Old Delhi and Delhi
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Cantonment etc. is booked separately.
Therefore, he need not have any appre-
hension that this expression connotes
any special significance.

There was a great deal of criticism in
detail of the so-called discre ies in
Budget documents by Dr. Lanka Sunda-
ram. I have a very satisfactory answer
to every item of criticism that he has
advanced but 1 doubt whether the
House will be interested in the details
of this. So, with your permission, I
shall send a letter to the hon. Member
by which I hope to be able to prove
that we are right and he is wrong. I
am sure he will be convinced and he is
a very fair-minded man.

Now I come to a very important
matter which has rightly engaged the
attention of a large number of Mem-
bers, and that is, what safeguards we

ropose to have in regard to deficit
Bnancing, 1 should say that really is
the crux of our planning. I am glad
that so far as the general principle is
concerned, most Members agree that
financing within limits is necessary and
even desirable in a developing economy.
Everybody recognises that there ,are
limits and possibly everyone recognises
that they cannot be easily defined in
advance. Therefore, 1 repeat what I
said in my Budget Speech—wherever
we are running a certain amount of risk.
Apart from asking for advance infor-
mation in regard to safeguards, there
are very few Members who have sug-
gested a remedy in advance, except one,
and that is Dr. Krishnaswami, who has
boldly suggested that we should have
a reduction in expenditure. But I
gather that most Members would not
like the total size of the Plan to be
reduced and also the size of expendi-
ture which is provided for in the
Budget that has been presented. The
figures are well known to hon. Mem-
bers. They register an increase of only
about Rs. 50 crores in the capital ex-
penditure. So, one might say that it
aims at more or less preserving the
momentum of the advance that we are
now making. And many hon. Mem-
bers have individually suggested in-
creases in the allotments for subjects in
which they are interested, and I fear
that has infected even my colleague.
Only yesterday you heard that the
Deputy Minister of Education wished
wistfully that he had Rs. 1000 crores
for Education instead of—I forget what
the sum is......
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Shri T. S. A. Chettiar (Tiruppur) : Rs.
320 crores.

The Minister of Defence
tion (Shri Tyagi) : Not 420 crores!

Shri C. D. Deshmukh : Yes, Rs. 320
crores. Here is an educational expert
and he knows all these figures by
heart. Now certain hon. Members
have been helpful enough to suggest
remedies. For instance, the hon.
Member from Bhandara has recom-
mended readiness to impose controls.
On the other hand, several Members
have expressed themselves as violently
vpposed to controls. |

Shrimati Sushama Sen (Bhagalpur
South) : Yes, certainly.
Shri C. D. Deshmukh: 1 have no

doubt that if and when we reach a
stage for making a judgment, probably
there will not be this gap in the think-
ing of various Members. Some Mem-
bers hold that deficit financing would be
a form of indirect taxation. In a sense
it is true, because if there is a rise in
prices, the comon man, whose cause
has been championed so warmly and
so well by hon. Members, stands to
suffer much more seriously than any-
thing that I can do or the House can
do in the way of the imposition of
taxes. From the point of view of the
community as a whole, as the lady
Member from Bihar pointed out, the
real protecticn against inflation is
only additional production, but  that
must be in accordance with the Plan
that we have adopted. Having adopted
a Plan, we have no means of increasing

[MR. SPEAKER in the Chair]

the volume of production except where
Providence is kind to wus or to my
colleague, the Minister of Agriculture.
There has to be, therefore, a certain
amount of built in corrective to infla-
tionary pressure in the Plan itself. What
I mean is that when one determines the
figure of deficit finance, one takes into
account the likely increase in produc-
tion that is going to accrue as a result
of the current implementation of the
Plan. Part of the increased purchasing
power generated through deficit finan-
cing, therefore, will be absorbed by the
addition to the national product. We
hope that part of it will be absorbed
through the increased monetization of
the economy which the development
process will promote, that is to say, just
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the use of money, the purchasing
medium. [t is a fact recognised
economists that under certain condi-
tions, the people’s willingness to hold
cash increases significantly, Of course,
there are many ways of taking excess
purchasing power back into public ex-
chequer through taxation, borrowing and
small savings. And I am glad one hon.
Member—the hon. Member from Bom-
bay City—devoted the whole of his
speech to this important subject, ad-
vocating a well-organised nation-wide
campaign for improving small savings
so as to enable us even to exceed the
target adopted by the Planning Com-
mission. Inflationary pressures get trans-
mitted to the balance of payments
where there are increased demands for
imports. And in part, therefore, we
shall have to control imports. But one
hopes that additional imports will be
available without current payment, and
that is the only way of increasing the
import surplus as the lady Member has
suggested.

The Deputy Leader of the Commu-
nist Party made the point that the im-
port of consumer goods was undesi-
rable. But it has to be recognised that
in the context of inflationary  pres-
sures, additional imports of consumer
goods can be of vital significance to the
economy. And indeed even now we
are importing whatever we find our-
selves short in, as for instance, cement,
and iron and steel. To a certain ex-
tent, inflationary pressures, it must be
admitted, are implicit in any big scale
developmental effort. It is no use of
closing our eyes to this difficulty, but
I think on the whole, development with
inflation is better than stagnation with
stability. The important thing is to
prevent the prices of primary necessi-
ties from rising excessively because it
is these which create a spiral of rising
costs and rising prices.

One Member,—I think it was Shri
Bansal,—suggested that a certain
amount of excess capacity for con-
sumer goods industry like cloth is a
valuable safi against inflation.
So far as arithmetic is concerned, the
point is right; so far as planning is
concerned, I think he is wrong because
there is a difference between availing
oneself of all such excessive capacity
as exists and planning deliberately for
additional capacity to meet the contin-
gent inflation at a time when all
available capital resources have to be
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pressed into use, And in this connmec-
tion one should also consider the possi-
bility of using excess capacity in the
form of additional man-power.

Hon. Members have demanded that
I should state in advance what my line
of defence or strategy of defence
against inflation is going to be. I
hardly think it advisable to enunciate
this in advance. After all, the main
weapons in this armoury are wel-
known : fiscal policy, monetary policy,
import-export control, fiscal allocations,
control of distribution—all these used
in various combinations and at appro-
priate times depending upon the way in
which the situation unfolds itself be-
cause if there is a tendency on the part
of the public to seek hedges against in-
flation, there is also a tendency to
seek hedges against controls or correc-
tives to inflation which Government
may devise. So, all that one can say
and should say is that the situation will
be watched carefully and that the
House can depend upon it that to the
best of our ability we will take neces-
sary measures—such measures as are
necessary and warranted by the situa-
tion. When and to what extent such
measures should be taken must be
naturally a matter of judgment. It is
better in matters like this to take mea-
sures as King Raghu did :

FAVIHAT: STCFAT: FEFILT: STl 29 |

You should know your action by the re-
sults which announce themselves first
rather than announce your strategy in
advance.

I shall not deal with the question of
unemployment which I think was dealt
with fairly adequately the Deputy
Minister. Finally, the point of all this
discussion comes to this. Are there any
so-called labour intensive ways in which
one can expand employment and the
point of controversy arises because of
the numbers involved and the extent to
which the mills will be allowed to pro-
duce additional cloth which will be re-
quired by the community. Or, alter-
natively, we shall rely upon improved
forms of the charkha and the hand-
looms. 1 cannot say that on this matter
a final decision has been taken but the
preliminary figures that I have seen
seem to indicate that in order to pro-
duce yarn equal to perhaps one thou-
sand million yards—additional—one
would have to incur an expenditure of
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a little under Rs. 150 crores in five
years of which about Rs. 80 crores—
additional employment of a direct kind
to be in the form of subsidy. That
subsidy has not yet been provided for
in the draft outline and that is why,
when I mentioned the matter of taxa-
tion in the Rajya Sabha, when I made
calculations of what we might be called
upon to raise, I said that in addition to
using our present estimated surplus of
Rs. 350 crores for the Centre and the
States and Rs. 225 crores as the Centre's
share of further taxation plus Rs. 225
crores for the States, we may have to
raise another Rs. 200 crores; that is
for matters like these to meet any ur-
gent requirements, defence, etc.

Dr. Lanka Sundaram (Visakhapat-
nam): May I interrupt? About this
unemployment gquestion, are you in a
position to give the House information
as to the results produced by the allot-
ment of Rs. 175 crores—additional to
the first allotment of the First Plan.

- That picture is not clear as yet.

Shri C. D. Deshmukh: One figure
was given by the hon. mﬁy Educa-
tion Minister. He said about eigh
thousand teachers had been employed.
Then, there were minor irrigation works
and so on. I have not got the figures
with me here but it should not be im-
possible to furnish them. We know
now how much labour absorbing capa-
city the minor irrigation works have.
Although I cannot give that figure, I
have no doubt the figure can be fur-
nished. One has various ways of find-
ing out how much direct employment
there has been and that figure can be
furnished.

Dr. Lanka Sundaram ; I am not talk-
ing about what you call calculations.
I am talking of the actual employment
provided after a sum of Rs. 175 crores
was added to the Plan. That is the
point.

Shri C. D. Deshmukh : I am trying to
answer the same point.

Dr. Lanka Sundaram : You are talk-
ing of calculations.

Shri C. D. Deshmukh : Figures can-
not be given without calculation. Any-
way 1 shall draw the attention of the
Planning Commission to this. All I
can say is that I cannot give an offhand
figure about the employment resulting
from additional outlay of Rs. 175 crores
embodied in the extended First Plan.
I think these figures will be available.
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. I was going to add that the difficulty
is not now of calculating how much
additional employment of a direct kind
is furnished by different kinds of work
or different categories of work. Whe-
ther it is irrigation or power or indus-
try, one can give the figure : “This kind
of thing will cost Rs. 1,000 in order to
employ one additional person; others
may cost Rs. 10,000 and some may
cost Rs. 20,000." The total employ-
ment can be calculated by that directly
and as our Second Plan is likely to
have greater emphasis on organised in-
dustry, probably for rupee to rupee, the
employment potential is likely to be
smaller. It is for this reason that a
separate allocation was suggested—whe-
ther it is Rs. 265 or Rs. 200 crores—
for specially labour intensive methods
of producing the consumer goods that
the community will need as a result of
additional investment expenditure.

There were certain points in regard
to national income because that is ve
important for formulating taxation poli-
cies, One hon. Member said that we
did not know enough as to how the
national income was flowing into di-
fferent channels. He said that we
must know who the beneficiaries of this
are and relate our taxation proposals to
these specific points or places where
incomes have increased. e first point
here is that which relates to the desira-
bility of having some information on
the sectors to which the additional in-
come generated in the economy flows.
There can be no quarrel with the view,
though a simple statement of the in-
crease in national income as a whole
does not take you far emough. Our
national income estimates do give a
break-down by different sectors such as
agriculture, small establishments, fac-
tory establishments and so on. But
what the hon. Member has had in mind
was perhaps the distribution of the addi-
tional income generated by classes of
functions—that is, additional income ac-
cruing to workers, salaried classes, rent
receivers and so on. One could go a
step further and try to get an idea of
the income accruing to small farmers,
middle farmers, big farmers and so on.
But unfortunately this is a counsel of
perfection.

Such information would be useful.
Nobody would deny that. Here, alas
in this country, it cannot be easily col-
lected. In the more advanced coun-
tries, the bulk of incomes in the com-
munity is subject to income-tax and
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therefore, it is quite easy to get an
idea of the pattern of income plus or
the distribution of income by analysing
the income-tax returns; but here in
India an analysis of the income-tax re-
turns can at best give an idea of the
situation which may be described as
marginal or even worse—that is to say,
at the fringe. We have, therefore, to
rely on specific stduies from time to
time to get an idea of the changes in
the economic well-being of different
classes. For instance, we had an ex-
haustive enquiry into the conditions of
living of agricultural labour sometime
back. The Rural Credit Survey—a
survey by the Research Programmes
Committees—into the living conditions
was there and also the National Sample
Survey. These will give us greater in-
sight into the relative position of
different classes.

Some Members referred to the ques-
tion of distribution of income generated
in factories. At present all manufac-
turers attempt an analysis of the net
output of factories into payments of
wages, salaries, rents etc., for a number
of industries and more comprehensive
data are being collected on the basis of
sample surveys. The question of im-
proving on this data, particularly pay-
ment of wages for factories, is also
being pursued. Then some Members
have referred to the analysis of company
balance-sheet made by the Reserve
Bank of India. So, this problem is
being tackled along various lines, but
there is no convenient short-cut at least
now available whereby we can draw up
a picture of distribution of income year
by year and expeditiously.

Now, the second point, that is to say,
relating taxation to income, only direct
taxation can be related to taxable capa-
city and in regard to indirect taxation
only a periodical appraisal of general
overall figures can be attempted. But
I would like to say that this whole
issue of the question of the burden of
existing taxation and the scope for fur-
ther taxation was gone into only recent-
ly by the Taxation Inquiry Commission
and, we are, generally speaking, follow-
ing’ the lines indicated by that Com-
mission.

That brings me to the next issue and
that is :—I better get that out of the
way—why is it that I have not adopted
all the taxes that have been mentioned
in the draft outline of the Second Five
Year Plan? My simple answer is that
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I am not budgeting for 5 years nor is
this a Finance Act, that is recommend-
ed for passing, for 5 years. All we are
dealing with now is the first year's
phase of this Five Year Plan and I
have already adumbrated the possibility
of our having to review this tion
from year to year to find out what our
revenue requirements are, what our
capital investment - requirements are and
then to order our resources accordingly.
Then there are many forms of taxation
which require a great deal of study and
investigation : particularly investigation
into the administrative feasibilities of
these matters are under consideration.
Therefore, if any hon. Members are
under the impression—it is only a draft
outline; it has not been signed by any-
body and it is subject to the observa-
tions of the House—that the Finance
Minister is playing a Jekyll and Hyde
life they better disabuse themselves of
this impression.

As regards the relation of direct taxes
and incomes the House must be interest- -
ed in these figures. I have calculated
that per head of population the indirect
taxes that is paid in India may be about
Rs. 9 on an income of Rs. 284 per
head. That comes to about 3 per cent.
This is paid by everybody. We may
assume there may be gradations. But
the elasticity cannot be very great. For
instance, in cloth it may be as 1'2 bet-
ween a person who is ill-clad and a
ﬁnon who is wellclad and so it may

in various other matters. But it is
safe for our purposes to go upon this
average of Rs. 9 per head. In addition
to this here is what the income tax-
payers pay. Income groups between
Rs. 5,000 and Rs. 8,400 per capita tax
is Rs. 160. This is in addition to Rs. 9.

Shri Asoka Mehta (Bhandara):
Per capita or per tax-payer ?

Shri C. D. Deshmukh : Per tax-payer.
I suppose he is the head of the family.
So you may multiply it by the number
of members—44 or 5—in the family
per assessee. Then for income group
Rs. 8,400 to Rs. 10,000 it is Rs. 360. I
won't give all the figures. I come to
Rs. 55,000 because hon. Members. have
somehow in mind some kind of limit
of Rs. 50,000, Rs. 60,000 and so on
and so forth. Between Rs. 55,000 and
Rs. 1 lakh per assessee it is Rs. 30,000.
That is in addition to 9 times Rs. 5 ot
Rs. 45 per family. Then there is the
last category, above Rs. 1 lakh or bet-
ween Rs. 1 lakh and Rs. 20 lakhs.
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Here the average comes to Rs. 75,000
per family. The total for afl

oups per assessee and the num-
Eer of assessees is a little under
half a million, is Rs. 1850. That
is about 16 per cent of the average in-
come of the tax-payer. Therefore, I do
not think it is worthwhile our devoting
too much attention to this question of
the proportion of direct and indirect
taxes or taking the Finance Minister to
task for not carrying out an alleged
promise that he will try and reduce the
percentage of indirect taxes. As I
pointed out in my speech in the Rajya
Sabha that is generally a reflection of
the state of development of a particular
country. We are, I think, about 40 and
60 except in wartime or vears in which
export duties were very high. I have
no doubt that as the country gets more
and more developed the direct taxes
will bear a larger and larger percentage
of the whole. But, I think we have to
accept the fact that we could never have
a scheme of taxation which will con-
tain entirely al! direct taxation even for
the purpose of the next five years. I
have made calculations in my own mind
as to what income tax is likely to pro-
duce. May be that there is Rs. 10
crores or Rs. 20 crores worth of eva-
sion—I cannot say,—but certain cure
ves which our statisticians have pre-
sented seem to indicate that evasion is
of that order and if we attain ideal per-
fection in this matter, may be one can
get at that Rs. 20 crores. Then if one
lowers the exemption limit which is
today at Rs. 4,200, may be there is
another Rs. 3 crores or Rs. 4 crores
there if we can get over the administra-
tive difficulties. Then there is this
possibility of getting a little more from
the tall poppies by bringing down gra-
dually the limit of maximum income—
more or less maximum, it can never be
a mathematical maximum—by trying to
remove disparity between the lowest
and highest incomes. That might yield
another Rs. 3 crores or Rs. 4 crores.
That is all that that particular system is
capable of. The fact is that in this
country—although it is a very elemen-
tary fact—today there are 380 million
people of whom half a million are in-
come tax-payers and if you multiply it
by 5,2:5 million out of 380 million are
those who belong to the income-tax-
paying class. There, as one hon. Mem-
ber pointed out, if you abolish all capi-
talist and all property-owning classes,
even then the country will have to sus-
tain its own development programmes.
3 25 Lok Sabha.
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So it is all a question of the temporary
justice of the measures that one takes.
And here I would urge that the House
should not take a fanatical view in this
matter. One should have sym'gathy for
the reflection that if the wealthier peo-
ple go about living in conspicuous
luxury that is a psychological factor
which affects the will to work of those
who are not so advantageously placed.
But, with all that I think one ought to
recognise that this is a country of poor
people and that it will have to pull it-
self up with the help of the savings
of the poor people.

In connection with taxation, the ques-
tion is raised every year as to the use
to which the money is put. I have said
what 1 had to say in regard to economy
and so on. I bave also given it as my
view that so far as what is called ad-
ministrative economy is concerned, even
after going through the matter the
whole hog, I doubt whether one will
discover that any massive savings are
found to be available. The idea that
we have put forward aims at a different
thing, that is, avoidance of waste and
extravagance in the implementation  of
our Plan. The proper field for it is
not only the affairs of the Central Go-
vernment but also the affairs of the
State Governments. It is my hope that
by a businesslike achievement audit of
the performance of these authorities, we
might be able to find ourselves in a
position where we shall get greater
value for momey; but that does not
mean that our need for money will be
less. We might be getting better results.
Nevertheless, we shall be left with the
problem of raising resources perhaps for
a little bigger programme. So, one has
to reconcile oneself to this necessity of
trying to find resources for development
and one could never hope to meet
everything that one needs, merely by
cutting down expenditure. Stated in
that form, I think it would seem to be
obviously illogical.

Then there was some observation in
regard to parliamentary control over
expenditure and the setting up sub-com-
mittees and so on and so forth, parti-
cularly in regard to supplementary de-
mands. I doubt whether it is a cor-
rect suggestion, because, under the
Constitution, supplementary grants are
required to be treated in the same way
as the budget estimates which are not
subject to prior scrutiny. We are also
trying to give elaborate details of the
reasons for the additional grants to the
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House to facilitate a proper examination
by it. Also, really, supplementary grants
are related only to the total estimates
and I doubt myself whether any exa-
mination thereof will yield very useful
results. I say this from experience, be-
cause at one time these thi used to
be scrutinised by the Standing Finance
Committee, and within my experience,
I found that it was seldom that they
were able to suggest any significant re-
ductions. The time factor also comes
in, as Government has to ensure that
all the requirements and all the antici-
pated excesses are included in the de-
mands. That is why the grants can-
not be introduced earlier than at pre-
sent.  Several standing committees of
the House to go_into various matters,
such as corporations and so on have
been  mentioned, and these questions
have been discussed more than once.
I personally hold no strong views on
this matter, and, as Finance Minister, I
welcome scrutiny into whatever public
expenditure that the House wishes to
scrutinise. But I doubt if merely by
multiplying committees, one would be
ablé to achieve that sense of restraint
and so on which must inform the ad-
ministration in incurring the expenditure.
Also, 1 think the audit report is a
sufficient guidance to the committees
which are already sitting, especially the
Public Accounts Comrnittee, and if
necessary. I believe it is open to them
to appoint sub-committees for detailed
examination of any subject in which
they are interested.

In regard to the details of taxation,
we shall. have occasions in the future,
opportunities in the future, to go into
the matter. The major features of taxa-
tion have already been alluded to by
some of the Members, and a very cogent
reply was given by Shri Morarka, 1
believe, in regard to the justness of the
corporate taxation that has been pro-
posed and especially in regard to bonus
shares he pointed out very rightly that
it is part of the irtegrated scheme of
taxation. You cannot have a tax on
dividends without a tax on bonus shares
and you cannot have a tax on bonus
shares without a tax on dividends.

There is one matter which I think is
important enough for me to mention,
and that is about the question of double
taxation in India and Burma. I should
like to inform the House that negotia-
tions with the Government of Burma

for concluding a double taxation avoid- -

ance agreement are already under way
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and specific instructions have been
issued to the income-tax officers to the
effect that collection of the Indian tax
on the doubly-taxed income in each in-
dividual case should be held in abeyance
to the extent of the relief that have
been due in India under the old basis
of the India and Burma Double Taxa-
tion Relief Order, 1936. We have no
reason to believe that these instructions
are not being followed, but if there are
any such cases, I hope thé hon. Mem-
ber from Madras who mentioned it will
bring it to the notice of the Commis-
sioner of Income-tax concerned.

Shri U. M. Trivedi (Chittor) : When
was this order issued 7

Shri C. D, Deshmukh : I have not got
the data here. 1 suppose orders have
been issued recently. Then there was
one important question which perhaps
could not be dealt with during the dis-
cussion of the Finance Bill, and that is,
the use of the slab system in excise
tariff. The use of this system in excise
tariff is a_development of comparatively
recent origin. At present, such a sys-
tem is in use in respect of matches,
paints and cotton power looms. In res-
pect of consolidated levies also, a slab
system exists. But these are designed
more to help smaller units than as part
of a scheme to charge excise duty on
the slab system.

In regard to the particular concerns
mentioned by the hon. Member—I
think it was Shri Asoka Mehta or Shri
Gopalan—the position is this. As for
WIMCOs, a recent examination of the
position revealed that their share in the
total Eroduction of matches has  ap-
preciably fallen in the last three years
from about 71 per cent to 50 per cent,
while the share of the medium and
smaller units, more particularly, the
former, has proportionately  risen.
Similarly, it appears from a survey un-
dertaken last summer, prior to the in-
troduction of the slab exemption in the
soap industry chiefly in the interest of
the medium-sized factories, that Messrs.
Lever Brothers, though they have by far
the largest installed capacity for soap
manufacture, were also having 25 per
cent of the capacity lying idle.

As for dry batteries, Messrs. National
Carbons undoubtedly predominate the
feld and contrcl 85 per cent of the
total production. So far as we know,
there never has been any demand from
any quarter that a slab system should
be introduced in order to safeguard the
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units, in this particular field. Ma
that the National Carbons are not faced
with any competition worth the name.

The Taxation Enquiry Commission
has also approved of t.he present scheme
ot differentiation in favour of small in-
dustries and has suggested a periodic
review of the concession so that the
policy in this respect may keep in step
with the changing needs of economy.
In the course of such reviews, it will be
examined whether the differential tariff
system can be extended to any other
industries.

I shall close now by repeating that the
budget tries to implement the first phase
of the next Five Year Plan and I am
assuming that by and large the House
will approve of the Plan which they
now see in draft outline, and we are
raising revenue only to cover the deve-
lopment side of the Plan and are rely-
ing in a tentative measure, shall we
say, on deficit financing to a certain ex-
tent, in regard to financing the invest-
ment portion. I have allowed about
one-third of the expenditure as not
possibly or likely to be incurred amd
that we have to rely both on direct and
indirect taxation for the purpose of
financing that part of the Plan which
is contained as expenditure in this bud-

et. I hope, therefore, that the
udget will, in due course, be approved
without any material changes Ey the
House.

PAPERS LAID ON THE TABLE

DRJ\FT BiLL ON REORGANISATION OF
STATES
3 pm.

The Minister of Home Affairs (Pandit
G. B. Pant) : I beg to lay on the Table
a copy of the draft Bill on the Reorga-
nisation of States in the form in which
it is being referred to the States under
article 3 of the Constitution. A copy
of the draft Bill will be supplied to the
Members also either today or tomorrow.
[i;faced in Library. See No. §—105/
56]

APPROPRIATION  Accounts  (CiviL)
1952-53 anDp AvpiT REePoRT, 1954

(ParT 1I)

Minister of Finance

(Shrill.ll. ): I beg to lay on the

CoMMERCIAL APPENDIX TO APPRO-

PRIATION AccounTs (CrviL) 1952-53
AND AupiT REPORT, 1954
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interests of small -and mediuni-sized

Table a copy of each of the following
s under article 151(1) of the
tution :

(1) Appropriation Accounts (Civil)
1952-53 and Audit Report, 1954 (Part
II) ; [Placed in Library. See No.
5—94/56]

(2) Commercial Appendix to the
Appropriation Accounts (Civil) 1952-53
and the Audit Report, 1954 [Placed
in Library. See N0.5—95/56]

Mr. Speaker: The House will now
take up the Private Members' business.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ForTY-SIXTH REPORT

Shri Altekar (North Satara): I beg to

‘move :

“That this House agrees with the
Forty-sixth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 14th March, 1956."

Shri Narasimhan is on his legs to
speak on the Resolution on Prohibition
for which there are 3 hours and 29
minutes. All the time that is available
today, of course, will be taken by this
Resolution, but should this Resolution
come to a premature end, then there
are Resolutions in the Report for which
time allotted is stated therein. I com-
mend this Report for this acceptance
of the House.

Mr. Speaker : The question is:
“That this House agrees with the
Forty-sixth _Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 14th March, 1956.”

The motion was adopted

RESOLUTION RE. FIXING
TARGET DATE FOR PROHIBITION

Mr. r: The House will now
proceed with the Resolution re. Fixing
a target date for Prohibition, moved by
Chri C. R. Narasimhan on the 2nd
March, 1956, The time allotted for the
Resolution is 3%+ hours. The time so
far taken is only one minute. So the
balance is 3 hours and 29 minutes.
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Shri C. R. Narasimhan (Krishnagiri) :
Total prohibition is a subject which is
very well known to the hon. Members
of this House. It is not my intention,
while moving this Resolution, to weary
the Members by talking on the virtues

f prohibition or other aspects of pro-
hibition which are not quite germane
under the present circumstances. Apart
from it, prohibition itself is a great
cause to most of us; I may even say,
a sacred cause and no championing of
it is necessary at this stage. The greatest
of our men, Mahatma Gandhi, whom
we proudly call the father of the nation,
has himself championed it and there is
no need again to expatiate on the vir-
tues of prohibition at this late stage.
No doubt, here and there some in-
terests may, through the press and other
propaganda, attack prohibition and the
functioning of prohibition. But I do
oot think it will in any way affect the
cause which has become part of our
national policy. All that those interests
may put forward from onme angle or
another is only a sort of guerilla tac-
tics which will in no way affect the
main strength and stability of this
policy. But the object of my movmg
this Resolution here is that we shoul
at this juncture, when we are on the
eve of the Second Five Year Plan, find
out, examine and discuss and come to
a conclusion as to how we have to
achieve total prohibition throughout the
country. Since a rough draft of the
Plan will come very shortly before us,
I think the time is opportune. Apart
from it, knowing that the problems re-
lating to total prohibition are very ur-
gent, the Planning Commission itself
has appointed a very high-power Com-

_ mittee to go into the question and
the report of that Committee also has
been before the country and it was cir-
culated here also a couple of months
back. That Committee, presided over
by one of our ablest leaders, has given
a very good report. I am sure many
of our Members here would have read
it. But I must say, to my disappoint-
ment, that the Planning Commission it-
self has not carefully appreciated the
points made by the Committee. Itis a
matter of great regret for me that to
a considerable extent it has not been
apprec:ated by the Planning Commis-

What they have actually recom-
mended is far short of the expectations
of those who have held prohibition as
a sacred cause and amongst those who
have been working for it I include
many of our great leaders who are now
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occupying the Treasury benches even
today.

.

As to prohibition, it is generally said
by those who are opposed to it that it
has failed. I do not for a moment
agree that it has failed. But even for
argument’s sake accephng that to some
extent it has failed to succeed, what
does it mean? It is mot that prohibi-
tion has failed. I say prohibition has
not failed and will never fail. We have
failed prohibition. That is the main
point to remember.

Shri Gadilingana Gowd (Kurnool) :
1t is a cottage industry in Andhra.

Shri C. R. Narasimhan : What is the
meaning of the failure of prohibition ?
My friend qppos:te interrupts with a lot
of spirit behind his viewpoint. But I have
to say that the failure 1s our own fail-
ure. How is it that prohibition has
failed? We have passed legislation
after legislation to implement that
policy. But that policy has not succeed-
ed. Why? Because our officers, the
public co-operation and governmental
action were not in full unity of pur-
pose ; some were indifferent, others were
insincere and so on and so forth.
Therefore, prohibition has failed. What
does it mean ? It means that if we de-
cide on a broad policy and if we 1ry
to pursue it we shall succeed. But our
countrymen, both official and non-offi-
cial, have not geared themselves up to
the necessary requirements. My point
is that the failure is only a symptom
that officials are corrupt. People evade
laws. These are symptoms and not the
disease itself. If as a result of this con-
dition prohibition fails today, tomormw
other good measures will also fail
Therefore, unless we deal with this pro-
blem, not only prohibition but the
Second Five Year Plan and the succeed-
ing Plans, but all our other laundable
measures, which we bring here, are like-
ly to fail. Therefore, let us not simply
pooh-pooh prohibition simply because
it has failed. Let us find out the basic
cause, the basic disease rather than
simply be deluded by the sympton. If
we allow this state of affairs to go on,
the symptom will overtake us and we
will not be able to escape.

As regards prohibition, all of us know
the history about it. All our great
leaders were and are behind it. I can
only say that if in spite of all these
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good and favourable circumstances, we
do not get the strength and recover
from the present imertia, it will be a
very suicidal policy.

The object of plannig is to implement
the Directive Principles of State Policy,
and Prohibition being one of the State
policies it is necessary for us to go
boldly and without fear. There are
amendments proposed to various effects.
Some of them suggest even going back
on it. Therefore I take the liberty of
emphasising the importance of the
Directive Principles of State Policy mn
the context of the present Plan.

According to the Dean of the Faculty
of Law, Delhi University, what are
these Directive Principles of State
Policy ? He says :

“] feel that the Directive Prin-
ciples or State Policy constitute
not only a proclamation—a pro-
mulgation of principles—but also
a pledge by the framers of the
Constitution to the people who
elected them, and that not to im-
plement them will constitute a
breach oi faith with the people and
will render a vital part of the Cons-
titution practically a dead letter.”

This is the view of the Dean of the
Faculty of Law, Delhi University. If
we do not fulfil this obligation, I will
only describe it as a great betrayal.

What is, after all, prohibition? 1
shall quote from the report of the
Committee of Shri Shriman Narayan :

“Prohibition is a piece of protec-
tive legislation. It removes the

‘agency which deprives men and

women of their physical well-being,

mental equilibrium and economic
status”.”

And the report itself goes on quoting
the great English statesman, Gladstone
who said :

“It is the province of Government to
make it easy for men to do right and
difficult for them to go wrong. In de-
termining what is right and what is
wrong, public welfare is the supreme
law.”

The report in the relevant portion
says :

‘The excise system confronts the poor
man with the liquor shop wide open.
It invites him to do wrong. Prohibi-
tion, on the other hand, makes it possi-
ble and even easy to do right. It may
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not be out of place to wuse the old
adage that it is better to hunt evil than
to be hunted down by it

The Planning Commission itself, as I
said before, has defined the object of
glannjng in terms of .the Directive

rinciples and planning to mean co-
ordinated development in various fields.
The Committee under Shri Shriman
Narayan, dealing with this, concluded :

“We gre of opinion that in order
to focus the attention of all States
to this end and to mobilise popular
sympathy in favour of prohibition,
it is necessary to fix a definite tar-
get date for bringing into effect
complete prohibition througout the
country.”

They went round the country, con-
sulted important public men. They
consulted Acharya Vinoba Bhave, Shri
Dhebar, President of the Congress and
Rajaji and many others. And they all
insisted that prohibition should be en-
forced. at once. Acharya Vinoba Bhave
was of the opinion that the entire
country should be under prohibition in
one year from now. In his view this
interval should suffice to provide for
the preparatory legislation and for other
necessary administrative arrangements.
We must take inspiration from such per-
sons. We must not simply dismiss their
words as some idealistic advice which
is impracticable. Unless we work and
strive to execute them we, particularly
those who belong to the ruling party
and are on this side of the House will
have no function to fulfil here. The
object of Congressmen, if I may ven-
ture to say in general, is not merely to
capture power for the sake of power;
it is to make social life free from ex-
ploitation, to. make it honorable, peace-
ful and progressive. Failure in election
may be looked upon as defeat. But
failure to enforce such a great measure
as prohibition will be disasterous. As
I said before, if we do mnot bring it
about as soon as possible and with ful
vigour, it will be a national betrayal.

Generally against prohibition it is said
that bootlegging has increased. My
friend ec(}ipposite. at the very outset in-
terrupted me and tried to bring to my
notice events here and there. But re-
peal of prohibition will not solve boot-
legging and illicit distillation. Dlicit
distillation does not exist only in areas
where total prohibition exists. Even in
other areas where excise laws are
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[Shri C. R.: Narasimhan] .
ope.raung, where Government: as a Stnle
is interested in collecting revenue from
the sale of toddy, for running the State,
even in those States bootlegging is a
problem. In this connéction the ex-
perience of America is of interest.
There prohibition has been repealed.
Has it resilted in bringing down boot-
legging ? There is a relevant report. A
person who has knowledge of that and
the conditions here writes like this :

“If wet advocates in India think
they will solve the problem of
bootlegging and the sale of illicit
liquor by repealing prohibition they
will have a sad awakening if pro-
hibition should ever be voted out.
We have discovered this fact in the
United States. During our prohi-
bition days we were assured by the
repealists that all of the ills be-
setting our country would vanish if
only prohibition were rer.a]ed and
all of the crime and lawlessness
attached to bootlegging and the
sale of illicit liquor would come to
an end. Prohibition went. Have
bootleggers and the sale of illicit
liquor disappeared in America 7"

No, they say. And Sepator Estes Ke-
fauver, Chairman of the special Com-
mittee to examine the corruption, said :

“Without fear of contradiction,
I say that corruption continues to-
day on a scale that makes the cor-
ruption of prohibition days look
like kindergarten play.”

Some Americans have estimated that
for every legal distillery in America
there are today a hundred illicit stills
and that these bootlegging places are
turning out illicit liquor at the rate of
18 million gallons per year. What is
more, instead of eliminating bootleggers,
these enemies of respectable society are
being arrested at the rate of about a
thousand a month. If you want to get
rid of bootleggers and illicit liquor, re-
rea.ling prohibition is not the way to do

The United States has learned from
experienced that such a step only causes
bootlegging to flourish.

That is the - experience of Amenca.
And this kind of. situation will be our
own fate if we do mot pursue boldly the
policy of prohibition. - If prohibition is
withdrawn—God forbid, and I do not
think the country will allow it—it will
not solve the illicit- distillation problem.
In areas where prohibition’ is not en-
forced and where the ‘excise laws are
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-operating, -even there the illicit liquor

problem is very serious.. One way of

{terminating it .and making the people’s

welfare improve is to introduce prohibi-
tion there also. Under the Second Five
Year Plan, huge sums of money, ac-
cording to our Indian ‘standards, in
astronomical figures, are going to be
spent and mighty industrial factories are
tc be established, and” that too mostly
in the north. That is one of the grievan-
ces of the people from the' south. If
in the north, as we see from the figures
circulated, huge sums are going to be
spent, should we not control the welfare
of the wage-earners. If all the vast
sums that are being spent go into the
pockets of the industrial workers and
they are not helped to abstain from
drinking, will it not be a sheer tragedy 7
Would it not amount to taking away
with one hand what we give with the
other ?

Quite a few of the States agree to
pursue a policy of prohibition. Public
opinion is behind such a step. But,
they hesitate and are in a dilemma owing
to financial difficulties. My own sub-
mission is that they should boldly ap-
proach the 'Finance Commission and
ask for proper allocation of resources to
implement the directive principles of
State policy. The Centre cannot dis-
own any responsibility. Article 47 of
the Constitution says : that it shall be
the duty of the State to enforce prohi-
bition. What is the definition of 'State’
in that chapter? ‘State’ includes the
Centre, the provinces, the local bodies
and even the judiciary. Therefore, the
Centre has to play its part in this matter.
If the States ask the Finance Commis-
sion to properly allocate resources in
order to enable them to carry out this
programme, it will only be a natural
thing. There are certain other areas
where famine and flood are endemic
and relief works on a large scale are
carried on there. It is a pity that we
should spend money on relief work and
there should be drink also claiming all
the sums or a lion’s share. In this con-
nection, the Prohibition Committee in
its report says how in the Bhakra Nan-
gal area toddy shops were opened, and
all the labourers went direct to the
toddy shops on the pay day, and spent
all the money. The same thing seems to
have happened in - Chittaranjan also.
These are the pointers. Where we start
new projects; it has become a habit to
open- these shops also. 1 do.mnot know
why it is done. It is-a great tragedy



2863 Resolution re.

that such things are dome in- spite: of

the directive principles of State policy.

and in -spite of the fact that we are
wedded to prohibition. This shows that
v;e lack caution. This is a very serious
thing.

In the Planning Commission itself,
the target date is avoided. They seem
to think that a certain amount of
flexibility is needed. 1 say this is self-
delusion. This kind of flexibility is a
misnomer. It is nothing but vacillation.
By our delay, we are merely shelving
the issue. 1 appeal to the Cabinet and
the Minister of Planning, who is a firm
believer in Gandhiji's twin policy of
rural uplift, khadi and prohibition, to
support this not oply in one aspect, but
also tie other aspect, and boldly launch
a programme, recommending it to all
the States, making our country’s names
famous throughout the world for the
success of this gigantic experiment
which has had partial success in various
Rdarls of this country. I hope the other

embers who follow me will give me
strong support in this measure.

Mr. Speaiker : Resolution moved :

“This House is of opinion that
Prohibition should be regarded as
an integral part of the Second Five
Year Plan and recommends that
a target date be fixed by the Plan-.
ning Commission for completmg
nation-wide Prohibition.”

Dr. Rama Rao (Kakinada): I  beg
to move:

That for the orignial Resolution, the
following be substituted :

“While supporting the principle
of prohibition to reduce the harm-
ful effects of drinking, this House
notes with grave concern the. me-
thods of its implementation in
various States and is of opinion
that prohibition should be intro-
duced in a phased programme pro-
gressively, keeping pace with the
Se..ond Five Year Plan, impro-
ving economic standards of life,
the education and cultural level of
the people and also granting full
employment to those thrown out of
jobs, due to prohibition,”

Shri Viswanatha Reddy (Chittoor): 1
beg to move ;

That for the original Resolution, the
following shall ‘be substituted :
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“This House . is .of opinion that
complete Prohjbition throughout the
country .should be kept a long term
(:izjecnw which . should be achiev-

(a) without unduly upsetting the
finances of the State Governments
and the Central Government :

(b) by enforcing strict temper-
ance laws; and

(c) by intensive propaganda
among the people over a prolonged
period in order to obtain active
co-operation from them.”

Shri Gadilinagana Gowd :

move :

1 beg to

That for the original Resolution, the
following be substituted :

“This House is of opinion that
the working of the Prohibition in
certain States has proved that pro-
hibition is complete failure and
that illicit distillation has become
a cottage industry, and therefore
advises the States which have in-
troduced prohibition to _scrap off
prohibition and advises “the other
States not to hastily introduce pro-
hibition without training the peo-
ple and propagating to them bad
effects of the prohibition.”

Shri Shree Narayan Das (Darbhanga
Central) : I beg to move:

That for the original Resolution, the
following be substituted:

“This House is of opinion that
prohibition should be regarded as
an integral part of the Second Five
Year Plan and to that end recom-
mends that an expert Committee
be appointed to go into the ques-
tion of financial implications that it
will create in various States with a
view to suggest ways and means to
make good the financial loss_conse-
quent on the introduction of prohi-
bition on a target date.”

Shri D. C. Sharma (Hoshiarpur): I
beg to move :

That for the original Resolution, the
following be substituted *

“This House is of opinion that
prohibition . be regarded as a
national policy of social reform to
be implemented during the Second
Five Year Plan and to that end
recommends that a Committee
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consisting of experts and repre-
sentatives of States be immediate-
ly mappointed to go into the ques-
tion of financial implications in-
volved with a view to suggest ways
and means for meeting the loss of
revenue that it will entail in various
States.”

Shri N. M. Lingam (Coimbatore):
I beg to move:

That for the original Resolution, the
following be substituted :

“This House is of opinion that
prohibition cannot be a success un-
less introduced throughout the
country and that steps should,
therefore, be taken by Government
to bring the entire country under
total prohibition by the end of the
Second Five Year Plan period at
the latest.”

Shri Thimmaish (Kolar—Reserved
—Sch. Castes): I beg to move :

That for the original Resolution, the
following be substituted :

“This House is of opinion that
the State Government having in
view the financial implications and
the importance of prohibition
should try to introduce the prohi-
bition at different phases and in
the meanwhile carry on intensive
propaganda among the people to
obtain their co-operation for its im-
plementation.”

Shri K. C. Sodhia (Sagar): I beg to
move :

That in the Resolution before the
words “Prohibition should be regard-
ed” insert the word “total”:

Shri A. K. Gopalan (Cannanore): I
am not moving the amendments.

Shri Jhulan Sinha (Saran North): I
beg to move :

That in the Resolution for the word
“completing” substitute “simultaneous
introduction of™.

Shri Dabhi (Kaira North): I beg to
move :

That in the Resolution for the words
“completing nation-wide Prohibition”
substitute “the introduction of complete
prohibition throughout the country”.

Mr. Speaker: All these amendments
are before the House.
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Dr. Rama Rao: I shall first read my
amendment to remind the hon. Mem-
bers about the main points. This is a
substitute resolution for the resolution
moved by my hon. friend Shri C. R.
Narasimhan.

“While supporting the principle
of prohibition to reduce the harm-
ful effects of drinking this House
notes with grave concern the me-
thods of its implementation in vari-
ous States and is of opinion that
prohibition should be introduced in
a phased programme progressively,
keeping pace with the Second Five
Year Plan, improving economic
standards of life, the education
and cultural level of the peoplg
and also granting full employment
to those thrown out of jobs. due to
prohibition.™

Fortunately, the atmosphere in our
country is very favourable to prohibi-
tion. Therefore, there is no use com-
paring our country with America with
regard to prohibition. So, 1 need not
go into the various reasons for this at-
mosphere. This is generally accepted.
I will say only a few words about those
who oppose prohibition altogether.

One of their arguments is, drink is
food, let the poor people, the workers
and others have their food. It is a
very unrealistic statement and argu-
ment. Nobody is silly enough to go
in for a drink for the sake of food. 1If
they go in for it, it is for the kick it
has. So much so, Eeople do not want
to drink neera or this and that. There-
fore, let us be clear that they drink
alcohol or toddy and other things for
the intoxication that it gives. Whether
it is mild or severe, let us he clear
ahout it.

Shri A. M. Thomas (Ernakulam):
What about the vitamin content ?

Dr. Rama Rao: There are vitamins
in so many poisons. Of course, scien-
tifically, in toddy there is, but not in
alcohol. In brandy and other things,
the real strong things, there is no vita-
min.

Shri Gadilingana Gowd (Kurnool) :
So, toddy you may allow.

Dr. Rama Rao : No, it is only an argu-
ment. That does not mean you can
drink. Therefore. because something
in it is you cannot embrace some-
thing which is dangerous. Therefore, 1
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do not think it is necessary for me to
argue in this country and this hon.
House that as far as India is concern-
ed, there is absolutely no justification
for alcoholic drinks.

Before I go to the other point, let
me remind my hon. friends that in
the history of human civilisation, hu-
man evolution of mind and culture we
have developed a certain number of
higher faculties. Drink starts with dul-
ling the highest faculties and gradually,
according to the dose, other faculties,
even physical and muscular activity are
interfered with. Therefore the argu-
ments that it is food, it is a stimulant,
it is good and energetic, it gives plea-
sure are all very famtastic arguments.
The only question I put to myself and
other friends who are strong believers
in prohibition is: are we faddists justi-
fied in denying drink to our friends
who like to sport their glass of brandy
in our faces?

An Hon. Member : And get the kick
out of it

Dr. Rama Rao: They call it the
pleasure of life, that it makes life worth
living. Society means social life, civili-
sation means restriction of individual
liberties. We restrict so many poisons,
we restrict suicide, we restrict so many
things. So, if we consider these alco-
holic drinks as poison, whether mild or
strong, we have to put restrictions in
the interests of society.

In this connection, I asked myself
the question : suppose my son asks me:
“What is the harm if I drink once in
a way?” There is no harm exce
complications. Therefore, I prescri
to society what I prescribe to my son :
do not touch it to be on the safe side.

Generally it is accepted that prohibi-
tion is good, the alcoholic driglts are
bad for our society in India. There is
no difference of opinion in the vast
majority on that. There are a few peo-
ple who think this is all nonsense.
Anyway, we will leave that.

Now, I come to the implementation
of prohibition. That is the main thing.
About prohibition, at least in this House
with probably two or three exceptions
there is no difference of opinion about
its desirability. But how to enforce it
and what are our experiences in the

laces where it has been implemented ?

e want to see that prohibition is a
success, but how to do it? What is
the condition?
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I have already said that I am a firm
believer in avoiding alcoholic drinks,
not touching them. I am a teatotaller,
and I want everybody to be a teatotaller.
But the point is when we see how it is
enforced, we believers in prohibition
have to hang our heads in shame. We
cannot be blind to realities, we cannot
be blind to facts.

We start prohibition in Madras and
Andhra, throw lakhs of people out of
employment, toddy-tappers and others.
Then we go to them and say: “You
are unemployed, you have no food, you
starve for the sake of our good, for
society”. But they will not oblige us by
starving. Unless we show them alter-
native employment, unless we bring in
land reforms and other things so that
employment is increased and all those
unemployed peoplc are emplo ed, pm—
hibition is bound {
cause immediately they take to manu-
facturing alcohol in their huts. In
Andhra in my district and in many
districts I hear—in Tanjore it is the
greatest—this is practically a cottage in-
dustry.

One eminent citizen whose name I
do not want to mention now, went
about in my district, crossed a river and
there were some side shops. He wanted
to test the existence of distillation and
he askd for a drop. In a few minutes
one man came dressed like an ordinary
cooly and said : *“Yes, Sir, how much
do you want?" He said: “We want
five bottles, we want to go to the next
town five or six miles away, we want
to have some maja in the rest house
as usual”. The reply was: “You drink
as much as you like, you drink like a
fish I do not mind, but if you take al-
cohol in bottles. ...

Shri C. R. Narasimhan : He is addres-

sing you, Sir. Drink as much as you
want.
Dr. Rama Rao: In quotations. He

said : “You drink as much as you like,
but to take it is difficult.” This is the
point. He said : “If you take me in
our car, I will give you half a dozen

ttles or any number.” He was sur-
F' . were big officers. The
ellow is dressed like a cooly, and if he
is in a car the alcohol is safe, whereas
if these big officers go with the bottle]
they will be checked. Then he
asked him the reason. I will not give
all the details. He said : “There is an
understanding between us and the
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lpl'. Rama Rao i R
police. If they see me in the car, they
will not stop it, It is-safe. -If they do
not see me in the car, they will stop the
car and check it".

[PanDIT THAKUR Das BHARGAVA in the
Chair]

Shri Shree Narayan Das: Have you
ever met. thieves 7

Dr. Rama Rao : Thieves ?

Shri Shree Narayan Das: Yes.

Sardar - Hukam Singh urthala-
Bhatinda) : Every day ! (e

Dr. Rama Rao : The point is that the
way it is enforced has brought prohibi-
tion into contempt. That is the im-
portant point. Every cottage is a small
distillery, and people who are thrown
out of employment have taken to this
lucrative job. They may go to jail once
in a way for a few days or a month,
but they have regular fixed contribution
to the police, and the police distribute
it regularly and systematically. That is
how prohibition is brought into con-
tempt.

The trouble is this. These thousands
of people have taken to this lucrative
job of distilling alcohol. Even if you
put strong efforts tomorrow, it will be
difficult to check it. 1 will give you a
medical example. If you spray DDT in
insufficient quantities the mosquitoes re-
sist it and afterwards it will be very
difficult to destroy them even if you
use 'ons of DDT. Therefore, the "in-
effective, abortive and corrupt way in
which prohibition is being enforced has
brought prohibition into disrepute, and
is spoiling the whole cause of prohibi-
tion. Therefore, the difference between
my resolution and the origimal Mover's
resolution is this : unless we are very
clean, take up the employment question
along with this, it is no use talking
about prohibition. T am a firm believer
in prohibition, but that is not the point,
Prohibition is spoiled and brought into
contempt by failing to create the social
atmosphere, and atmosphere in the
sense that you must give them cultural
improvement, you must give them em-
ployment, you must have the people's
co-operation. . Therefore, I commend
my resolution and I would request my
friend to accept ‘my substitute resolu-
tion, because * the actual-principle is
accepted.. We all want prohibition and
he also cannot deny. ... oo
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Shri A. M. Thomas (Ernskulam):
How is it that the Communist Party in
Andhra advocated scrapping of prohi-.
bition. .-

Dr. Rama Rso: I spoke on several
platforms asking that prohibition be
scrapped. Why? 1 have already told
you one instance how prohibition has
been brought into contempt, how every
cottage is a distillery, how people are
unempleyed, how Government is losing
Rs. 5 crores.

Shri C. R. Narssimhan: You were
wanting me to co-operate, Please come
to that aspect of it.

Dr. Rama Rao: I will just answer
this point as to why we opposed- and
now favour the scrapping of prohibition.
Prohibition is dear to us. People must
not drink. Suppose there is someons
who is dear to us and close to wus.
Suppose he dies. What can we do?
Just take him to Nigambodh Ghat and
cremate him. So, when prohibition is
brought into contempt, is half-hearted,
when there is loss of revenue and all
sorts of things, we thought the
best thing would be to scrap prohibi-
tion at that stage. But here I say if
we give alternative employment and do
these things, prohibition would be suec-
cessful. Prohibition is good for the
country. It is no use simply giving
lectures on prohibition, showing cine-
mas asking people mnot to drink. and
putting up sign-boards in large numbers.
Along with these, some steps should be
taken for providing those people with
alternative employment also. The law
must come to their rescue and put an
end to the drinking habit.

I support prohibition subject to these
observations. If prohibition: has to be
made a success, then there i no alter-
native but to look to the details. We
have to proceed cautiopsly in this mat-
ter, if we are to make a.success of
it. What has happend in America is no
guide for us. We can make a success
of it if we attend to these details. If it
fails, it is our defect.

Shri C. R. Narasimhan : May I seek
one clarification from the hon. Mem-
ber ?_ He stated that a certain amount
of unemployment would be caused, and
that should be removed before prohibi-
tion is enforced. May 1 knew from the
hon. Member the‘total number of per-
sons. who will be affected by this
hibition' policy by being saved -from
liquor ‘as compared with those who will
be thrown out of employment conse-
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quent on the enforcement of . prohibi-
tion? Which number will be greater,
the number of persons who 'will be
thrown out of employment,: or the num-
ber of those who will be benefited by
it?

- Dr. Ramg Rao: [ accept my hon.
friend’s argument that a larger number
will be benefited by prohibition. But I
have already said that the smaller num-
ber—and that does not mean only a
few persons, but thousands and lakhs—
will not oblige us by starving. That is
one reality which we have to face.
Therefore, if the details are not attend-
ed to in regard to providing alternative
avenues of employment for them, then
the whole prohibition policy will be &
failure.
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Shri Dabhi: I rise to wholeheartedly
support the Resolution moved by my
hon. friend, Shri C. R. Narasimban, I
do not think that Government would
have any difficulty in accepting this
Resolution. '

Mr. Chairman : Before the hon. Mem-
ber proceeds, may I just request those
hon. Members who want to participate
in the debate to take not more than ten
minutes, because there are very many
hon. Members who want to speak ?



recommendations of the Prohibition In-

uiry Committee, the Draft Outline of

k Second Five Year Plan says oo
e 180 :

“For many years a considerable
section of public opinion has urged
that prohibition of consumption of
intoxicating drinks and of drugs
injurious to health should be
carried out as an essential item of
social policy. In article 47 of the
Constitution, this has been already
accepted as a directive principle. .
In the consideration of any basic
social policy, financial considera-
tions, although of great practical
importance, are not to be treated
as decisive in character. What is
important is that the programmes
should be so formulated that they
can be implemented successfully
over a period. ... While the direc-
tion we be common, there is
room for a degree of variation in
the steps to be taken in different

arts of the country according to
ocal conditions and circum-
stances”.

I can quite concede that it may not
be possible to insist that identical steps
should be taken by the different States.
1 also concede that it is rather difficult
to accept the target date of Ist April
1958, though I am personally of the
opinion that there should not be any
difficulty in accepting this target date.
It may be the Ist April, 1959. But I
do not understand how, if we are really
and sincerely for implementation of the
policy of Prohibition, we can evade this
decision by offering one excuse or
another. Still there are those who say
that they are theoretically not opposed
to the policy of Prohibition but that we
must still take some time to implement
the policy. We must remember in this
connection that the programme of Pro-
hibition was the most important cons-
tructive programme on the platform of
the Congress during our struggling for
independence. We know that it is for
this programme that tens of thousands
of our countrymen went to jail and
suffered lathi blows and thousands of
our women also went to jail and suffer-
ed indignities at the hands of the police
and liquor licensees. We also know
that in 1920, the Congress pledged itself
to the policy of Prohibition and this

.

was again tenewed in 1930 in the
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fundamental resolution of the Karachi
Congress. So we must know that we
are pledged—at least the Congress is
l‘:ledged--to the policy of Prohibition
or the last 35 years. Therefore, we
must now either implement this policy
or say that we do not want to imple-
ment this policy. Otherwise, there is no
use giving excuses for postponing this
question of implementation of this
policy. My hon. friend, Dr. Rama Rao
and others like him have a stock argu-
ment—they are really opposed to the
Prohibition policy though they pay lip-
sympathy to it—that illicit distillation
has increased in several areas as a result
of Prohibition. If the argument is that
where there is no Prohibition, in wet
areas, there is no such increase and
everything is all right, figures show to
the contrary. My hon. friend, Shri C.
R. Narasimhan has already stated that
fact. He referred to the Report of the
Prohibition Inquiry Committee. 1 may
again quote from this Report. At page
13, the Commissioner of Excise, West
Bengal—where there is no Prohibition
at all—has stated before the Committee
as follows :—

“As regards illicit distillation, 1
find from my experience that the
crime has lately increased abnor-
mally.”

4 P.M.

In Madhya Pradesh and other places
also, where there are wet areas, the
Report has given figures to show that
in the wet areas the extent of illegal dis-
tillation has considerably increased more
than in the dry areas.

What are the conditions in the wet
area? This has also been stated at
page 40 of this Report. It is worth
reading and I draw the attention of the
House to the state to which we have
been reduced in those areas and where
we are going. At page 40, this Re-
port says :

“For instance, the Excisc Com-
missioner of West Bengal was posi-
tive that ‘the evil of drink has
spread alarmingly amongst the
younger  generation and even
among some of womenfolk of the
upper classes in Calcutta’. The
Delhi State Government reports
that ‘students coming from well-to-
do families have picked up the
habit of visiting hotels where liquor
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‘[Shri Dabhi} S
is served. Some women belongin
to advanced families have also
been noticed to have taken up the
drinking habit though their number
is quite small'.”

This illustrates that drink, year after
year, is growing and it is habit-forming
and it is needless to say that once the
habit is formed it is hard to obliterate
this craving. So, if we really want to
implement that policy, we must fix some
target date—may be one year afterwards
—but we must fix the date by which
there would be complete prohibition
throughout the country.

There is only one more point which I
want to impress upon the House and
upon the Government. Prohibition is
a State subject and there may be some
difference of opinion as regards the
final date. But, I want to ask from Go-
vernment where is the difficulty in fix-
ing a target date for those areas like
Delhi which is to be a Centrally ad-
ministered area and also in the Defence
Services? On the contrary, the Com-
mittee has reported that some repre-
sentatives from the Armed Forces told
them that there are not very many peo-
ple who drink and that the proportion

. of people wiio drink is very much less
and that they are prepared to fall 1n
line with any policy of prohibition. So,
there would not be any difficulty in
implementing the policy ; and that would
be setting an example for the other
States also to follow. I do not think
there will be any difficulty for Govern-
ment if they are sincere in implement-
ing this policy. It is only in the De-
fence Services and other services that
it is very easy to implement this policy
because they believe in discipline. So,
1 hope that Government would see their
way to implement this policy in the
Defence Services and try to reason with
the other States to fall in line and im-

lement the policy as early as possible.

ey will be setting an example to other
Staies if at least within the next 2 or
3 years they introduce total prohibition
in Dethi, where liquor is being sold in
chemists’ shops even, and also in the
Army, Navy and other Defence Ser-
vices.
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The main purport of my amendment
is to stagger the programme of pro-
hibition in such a way as to make it
more effective in the country. In
moving this amendment I do not want
to be construed or misunderstood as a
person who is even a little bit less
enthusiastic about prohibition or the en-
forcement of it than the hon. Mover
or any ‘other Member of this House.
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Let me first-of all say that:I have got
great faith in this programme of prohi-
bition. But it is a very sorry spectacle
for me to see that the prohibition law is
repeatedly broken in almost all the pro-
vinces where the law is in operation.
The reason is not very far to seek. I
think it is an accepted theory that any
social legislation. ot the nature of the
Eroh.ibition law, for instance, should

ave at least the active support of 80
per cent of the population. As far as
the prohibition law 1s concerned, though
a large number of people may not have
any views on the subject, they
view this programme with a great deal
of apathy. They are neither in favour
of it nor against it. Our problem now
is to educate the public in such a way
that they easily comprehend the evils of
liquor and then actively co-operate with
the Government in enforcing the law.

I could analyse and tell the House the
various classes of people who are in
opposition to this programme of pro-
hibition. There is one class of people
who say that as a result of the en-
forcement of the prohibition policy by
the Congress Governments in various
States, the burden of taxation on the
common man has greatly increased. The
taxable surplus is very little in our
country and the taxation policy of the
Government as a result of the prohibi-
tion policy has reached the very opti-
mum, and all this is due to a few or
a handful of addicts who have got a
fad for this policy. This is one class
of people who have a strong opposition
to the prohibition policy. It is not very
difficult to set at rest the criticism of
this class of people. It is well known
and all of us have accepted that the
revenue derived from liquor is blood
money, and that view has gained great
currency in this country, It is not
necessary for me to try to defeat the
arguments of this class of people.

There is another «class of people
whose arguments cannot so easily be
overcome. It is those who say that if
the prohibition policy is to be enduring,
that is, not in the immediate future,
and if you consider the number of years
that this policy has to stay in this coun-
try, then you must see that the bulk of
the population of our country are
actively interested in the enforcement of
the prohibition policy. As we see, we
cannot escape from the fact that, al-
though we desire our prohibition policy
to be enforced as early as ible and
as effectively as possible, are at
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present a large number of people in
our country, particularly in the areas
where prohibition is in vogue, who
simply do not want this policy so much.
That is why they are having an attitude
of complete apathy to this programme.
How to educate these people is the
main problem. As the Mover of the
Resolution himself has admitted, it is
not prohibition that has failed, but we
have failed prohibition. I welcome this
statement of the Mover of this Resolu-
tion. This statement clearly indicates
the main canker in the enforcement of
the prohibition policy. The purport of
my amendment is also to see that we
educate the country in such a way that
they take active interest in it. I mneed
not here detail the wvarious ways by
which the prohibition law is broken in
the various States and the various ex-
pedients that the anti-social elements
are following. I am not worried about
that provided the bulk of the popula-
tion side the policy of the enforcing
authorities when an anti-social or un-
social element indulges in such an
activity. But it is very regrettable that
the bulk of the population do not sim-
ply care to consider how greatly these
anti-social elements injure our national
character. This is to be met only by
propaganda and education over a long
period. If we try to enforce prohibi-
tion throughout the country when the
people are in such a state ot apathy, it
is very difficult to see that this policy
will be enduring. The public opinion
sooner or later will be so much against
the policy that we will be forced to go
back on that very policy and we might
be forced even to scrap our prohibition
laws. That is more dangerous or more
enwarranted than staggering of the
programme.

It has also been said that all the
political parties are in support of this
policy. 1 have no doubt that all poli-
tical parties are really interested in see-
ing that prohibition is enforced one
day or other. But to some of them it
is just an ideal; and to some it is
practical politics. As far as the Con-
gress Party is concerned, they feel that
it is practical politics, whereas the bulk
of the opposition parties feel that it is
just now in the stage of a fad, in the
stage of an ideal. It should be stag-
gered in such a way that the real and
effective co-operation of the people of
this country is obtained through educa-
tion. Therefore, I too feel that unless a
great deal of co-operation is available

Point of

Order re. Paper Laid on the Table

from the people of this country, it is
very difficult to enforce amme of
this nature which is esscntigﬂy a social
legislation. As I have already said,
social legislation can only be enforced
when the bulk of the population are
actively behind it. 1 submit that at the
present moment the bulk of the -
lation are not actively behind it. 'lgfl:rre-
fore, 1 do feel that this programme
should be gone through with a great
deal of caution and a little more slowly
than is envisaged in the Resolution.

POINT OF ORDER RE : PAPER
LAID ON THE TABLE

Shri Kamath (Hoshangabad): On a
Foint of order, Sir, the hon. Minister
or Home Affairs placed a document,
a draft Bill for the reorganisation of
States, on the Table of the House. Any-
way he said so at about three o'clock
or five minutes past three. But I find
that the copy is not on the Table of the
House. Is it in order that a document
laid on the Table should not be avail-
able to the Members during the sitting
of the House ?

Mr. Chairman : One of the hon. Mem-
bers of this House took it on loan say-
il_'tg that he would return it after some-
time.

Shri Kamath: Is it proper? In the
House itselt one should see it.

Mr. Chairman: It was just lying on
the Table. Since he said he would re-
turn it, it was thought that he would re-
turn it and it would be available for
other hon. Members also and so the
Speaker allowed him perhaps on the
assumption that he would see it in the
House and return it. A search is being
made for the hon. Member and the
copy. According to the Minister of
Home Affairs a copy will be available
to the Members today or tomorrow.

Shri Kamath : The practice moreover
is that as soon as a copy is
laid on the Table, simultaneously copies
go to the library but there is no copy
in the Library either.

Mr. Chairman: I can understand it.
It should be as the hon. Member says.
But so far as the copy on the Table is
concerned, I have explained how things
have happened.

Shri A. M. Thomas (Ernakulam):
May I in this connection humbly re-:
quest you for one thing? The hon.
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Home Minister stated that copies would
be available today or tomorrow.
Having regard to the importance of the
Bill and the anxiety displayed by all
Members of every section of this House,
I would humbly request you to direct
the Government to supply copies today
itself because it is such an important
Bill.

Shri Kamath : Some of us are leaving
Delhi today.

Mr. Chairman: The wishes of the
hon. Members have been wvoiced by
Shri Kamath and Shri Thomas and 1
think Government will do the right
thing. It will be supplied to them as
soon as possible.

Shri Kamath: This is setting up a
bad precedent. It is not available on
the Table or in the Library.

Mr. Chairman : It should not only be
in the Library. All Members are anxi-
ous that it should be supplied to them
and I have said that it will be done as
soon as possible.

Shri Kamath : It may mean Monday
even. Who knows? Tomorrow is a
holiday and the day after is Sunday.

Mr. Chairman : I also was very anxi-
ous to see it.

Shri A. M. Thomas: The Chairman
himself went from place to place.

Mr. Chairman: [ think it will be
supplied today or tomorrow and what-
ever has been said in this House will be
taken note of by the Members of the
Government,

Shri Kamath : I want your ruling. A
document is laid on the Table of the
House but it is not made available to
the Members when the House is sitting.

Mr. Chairman: This rule was not
broken. The Speaker allowed the co
to be lent on the presumption that it
would be returned soon. A search is
being made for the hon. Member and
the copy and as soon as it is available,
it will be here. Now let us proceed
with the Resolution.

RESOLUTION RE. FIXING A
TARGET DATE FOR PROHIBITION
Shri A. K. Gopalan: [ support the
amendment moved by Dr. Rama Rao
and oppose the first original Resolution
moved by Shri Narasimhan. In oppo-
4-25 Lok Sabha ~
/
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sing that, 1 have to make it clear that
I am not opposed to the principle of
rohibition. The motion moved by Shri

arasimhan says that a target date
should be fixed the Planning
Commission for completing nation-
wide prohibition. A date may be
fixed after one or two years and
within that period there should be
nation-wide prohibition. That is the idea *
behind it. As far as this subject is con-
cerned, it is not a question of a ruling
party. It is a national question. So,
if it is suggested that’ only the ruling
Party is interested in this, it means that
others are insincere about it. I think it
is not correct to say so. We oppose it
because we know what the facts are.
If it is enforced in the other parts of
the country as it is being done in cer-
tain places now, there will be no effect
at all ; it will be worse. That is why
we want a phased programme to im-
plement it.

I will give an example. Today in
Malabar there is prohibition. In Tra-
vancore-Cochin, there is no prohibition
in some districts. Supposing this Reso-
lution is accepted and a date is fixed
and prohibition is enforced in the whole
of that State, I am sure certain people
who live on toddy-making in my State
and Malabar and some other paris of
South India will go out of employment.
In Travancore-Cochin there is acute un-
employment and the people are suffer-
ing very much. A community of peo-
ple are engaged in this work in the
South. If this is enforced within one
year or two years, without any training
for these persons, certainly it will ad-
versely affect them. Not only that. It
will also be unsuccessful. They will go
to Malabar where illicit distillation is al-

‘most like a cottage industry. They will

learn how to do it and they will adopt
it. This Resolution while talking about
fixing a target date does not talk of the
places where priority should be given,
how it should be enforced and how to
remove the defects found in certain
places where it has been enforced al-
ready. 1 have no time and so I will
not go in great detail but this is what
the Andhra Prohibition Enquiry Com-
mittee say in their report :

“In the villages we have visited,
we were told that most of the old
addicts continued to drink. New
addicts have also joined them....
while drinking was formerly con-
fined to the lower classes in villages
and urban areas, the drink habit
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has now extended into the lower
middle classes. Classes of people
which did not previously drink
have also taken to drink, including
even Brahmins and Kashatriyas.
To a small extent, women and
children have also learnt to drink,
. as drink is available at home and
even made there and mnot merely
sold in public shops as before.
Such illicit arrack has been known
even to have caused deaths besides
damaging health and producing
diseases of heart, lungs, stomach,
etc....In the result drunkenness
has decreased but the drink evil
has not decreased to any large
extent. It has spread over
wider section of society and also
to new classes. The drink con-
sumed is more injurious to health
than before.”

As I said 1 have no time and so |
could not go into the other aspects of
this report and also the Resolution of
the Congress Working Committee. It is
definitely said in it that we have to find
out how it has affected the people and
whether it has been a failure. I may
also say that after the appointment of
the Andhra Prohibition Enquiry Com-
mittee, there was also an enquiry in the
whole of India.

In Madras also some enquiry was
made and French polish was required
to be sold after obtaining a licence be-
cause it was found, if some water was
added to that, it would give some in-
toxication and that was used by the
people. In the plantations in the Nila-
giris these things happen. They call it
orange essenceé or mango essence and

when it is banned they make some -

other essence and it costs Rs. 2 or
Rs. 3 per bottle.

As far as the economic position of the
people who are addicted it is con-
cerned, these people are today spending
more. The pity 1s that they are spend-
ing more on a thing W is more in-
jurious to their health. These things
are done with the connivance of some
people who enforce prohibition. There
are so many cases in courts which go
to reveal this. Anexcmx:onlsone
who gets about Rs. 25 or 35
he has admitted that by helping these
people he will get some more money.
Therefore, as far as those who enforce

prohibition are concerned we have seen

that, unfortunately, today they are those
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who are not at all helpful and they
are those who encourage it. I do not
want go into the other question. I
only want to say that those who say
that there must be strict prohibition and -
that drink is an evil, even those who
preach it, are takmg drinks. So the
ordinary people think that they can say
that drink is an evil and at night take
some drink. When we say that drink-
ing is bad there must be some propa-
ganda about it.

Today prohibition is only by law.
There are no other methods. There are
no methods attempted to raise the cul-
tural level of the people. There is no
propaganda made as to why they are
going to have prohibition. That pro-
paganda was there before but today it
is not there. So, prohibition if it is
going to be 1mplemented as it is there
today in some of the States like Mad-
ras, Bombay and other places—it
should be in the same way because there
is nothing to show that the administra-
tive machinery will be changed and
other methods will be adopted—it is
not going to improve the economic
condition of the people. It may be that
the condition of 5 or 6 families might
have changed, but as far as the whole
country is concerned it is not going to
improve. As far as Andhra is concern-
ed this report has definitely said that it
has not, economically, socially or as far
as health is concerned, improved the
condition of the people.

There are two reasons, in my opinion,
for this. One reason is—especially I
know of my State—that in a place like
Kerala those people who are engaged
in it form a special community.
are very poor and have no work at :l!{
So” with prohibition they will find that
they have no work at all and when they
find ~ that such preparations will give
them some more money though there is
a risk they will certainly go for it.
Therefore, the condition of the people,
the standard of living of the people, the
education of the people, the cultural
level of the people will have to be
taken into account. Then those who
want to enforce it must be those who
really believe in it and who want to
see that prohjbition is there. They only
will encourage the people to see that
those people who drink do not go in for
it. So there is the administration side
as well as the economic side and that
is the reason why"it has become a
failure,

R b
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If there is any dispute about the
failure of prohibition the practical ex-
amples are there. Even if there are 5
per cent. of 10 per cent. as example
where it has definitely not improved the
economic or other condition of the
people then certainly in saying that a
target date must be fixed for enforcing
nation-wide prohibition without consi-
dering the question where it should be
done, how it should be done and what
changes must be there, I think total
prohibition as it is proposed by the mov-
er of the resolution is very very harmful.

Not only that, as far as the question
of unemployment is concerned if you
do not look into that it will be a bad
thing. When we do a good thing we
have to make some sacrifice. But
those people who have to make the
sacirfices must have that understanding
and they must have that level. With-
out that if you ask them to make the
sacrifice and tell them: even if we
canoot find jobs immediately for you
and you have no jobs you will have to
starve—because it is a good thing to
preach to those people who are educa-
tionally backward, also in importance
and also economically bad—I think it
will not be good.

Then again, as I have already said in
South India it is a whole community
that has been trained in this. If it is
implemented in the places where pro-
hibition is not there now then certainly
the question of unemployment becomes
very great.

I want to say one other thing with
regard to South India. Take for ex-
ample coconut. First of all coconut
juice is very sweet and it is very good.
It is not at all injurious to health. If
you take it fresh it is just like tender
coconut and it is very good. If you
allow it to remain for two or three days
then it gets fermented and it is only
then that you get the intoxicating
qualities. So with the prohibition of
toddy instead of taking this tender coco-
nut if they are forced to take French
varnish and other things, if the people
are made to starve then I do not see
how it will help the society or the peo-
ple. Again, now only the elders go to
the toddy shop and drink but when
prohibition is there elders won't go there
and in the house everybody in the
family including the children will be
Preparing in the evening for drinking.
Everybody will have his share now.
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Therefore it is only giving an oppor-
tunity to the children and others in the
house to use drinks.

In the end I would say that we cer-
tainly agree to the principle of prohibi-
tion, but as it is working today and in
the present form if we are only push-
ing up prohibition and fixing a target
all I can say is that in the whole coun-
try everywhere you will find small cot-
tage industries developing and it will
only be a sort of employment to people.
The purpose will never be served.
principle we agree to it. We say it must
be done but only on the basis in which
Dr. Rama Rao has explained in his
amendment. 1 support that amendment
but oppose the other part of the reso-
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Resolution re.
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Shri Khardekar (Kolhapur cum
Satara): I find myself nearly on the
horns of a dilemma. I am being pulled
on both sides—moral and human, and
there is a history for it. In the Cons-
tituent Assembly, when this matter was
being debated, when after 40 speakers
had spoken in support of the directive
principles, and when the 40th speaker
declared most wvehemently that there
would not be a single soul in this
country who would dare oppose prohi-
bition, my humble self did nse and did
make a fairly long speech in opposing
prohibition.
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Shri C. R. Narasimhan : 1 have that
speech here, with the Sanskrit sloka.

Shri Khardekar: I hope you will
learn something from it. Since then,
right upto this day, on occassions pro-
per and necessary, I have continuously
and consistently opposed it. But to-
day, even when Shri A. K. Gopalan
and others—I would not say they are
hard-boiled communists—are support-
ing it, all my opposition has melted in-
to the thin air. After all, man is dyna-
mic and not static. Change is inevita-
ble and I realise my folly. As you
know, in jurisprudence, crime plus
punishment 1s equal to innocence. Im
morals, I say that sin plus repentance
is innocence. Today, I speak with a
pure heart and I am sincere.

There are certain reasons for which
I still put forth my opposition. I
would like really that prohibition
should be introduced, but I want to
point out the difficulties, and therefore,
if my criticism is constructive, I hope
you will give me a few more minutes.

Dr. Rama Rao: A good bargain.

Shri Khardekar: There are certain
advantages and benefits of prohibition
in a wrong and inverted way to which
also I would refer, because the dangers
must be faced and not avoided. Know-
ledge, seasoned by experience, is wis-
dom. I will give you a few humble
words of wisdom. 1 have quoted a
number of examples to ridicule prohibi-
tion. I will take one such to show the
dangers which prohibition has to face
and which prohibitionists must be
aware of.

It is only two years ago that a lawyer
friend of mine invited me to pay a visit
to a fisherman’s village near Bombay.
I accompanied him. I wanted to see
the simplicity of the life of villagers.
This lawyer was to be consulted in a
case relating to prohibition. We sat in
a house which was really very comfort-
able and not far away. It was right
more or less in the centre of the village.
The police chowki was about a hun-
dred vards from there. And they
served us fish and other good things to
eat. I found seven or eight of them,
nice, well-built people with silk shirts.
A bottle would come, a bottle would
disappear. Old bottle would go away,
giving place to new. In about an hour
and a half I found seven or eight bottles
had come and gone, magically. I did
ask them, “How is it? The police
chowki is just there”. They said, “Yes,
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there are the policemen, they are our
watchmen: if the Government gays them
this much. we pay them five times
that”. 1 asked, “How can you afford
all this?” They said, “Before prohi-
bition, subjecting ourselves to all the
hazards of the seas training ourselves
day in and day out, myself, my brothers
and nephews, we used to make about
fifteen to twenty thousand rupees. Now,
smuggling from Goa and resorting to
illicit distillation, we easily make eighty
{0 ninety thousand a year.” By way of
ridicule I once gave another example to
prove that this was the way that the
Bombay Government spend fifteen
crores of rupees and put sixty crores
into the people’s pockets.

My point is these are facts and we
must see how to improve our adminis-
tration and how to make this reform
work. Because, normally it is very easy
to say that it is foolish to lggislate for
the morals of mankind. But where
people are such that it will take ages
for education and so on to bring them
to the right line, we must try to see
how by co-operation with a number of
other people this parficular reform can
be effected. And the reason for this is
—1I do not know how many Congress-
men follow those ideals—those who go
in for moral reform must themselves be
certain of their morals. Gandhiji's name
has been mentioned now and again.
What are Gandhiji's pri.nciE!es? Prohi-
bition, Khaddar and the like, they are
important to Gandhi but I do not think
they are the essence of Gandhi. The
essence of Gandhiji lies in love of
truth, in self-sacrifice and service. Other
things and mere trippings. If the pri-
mary things—Swamiji talked of wvalues
—if these values are firmly fixed, the
secondary things will flow automati-
cally. According to critics, they are—
even I am—rather sceptical about the
virtues of so many of our Congres
friends who take the name of Gandhi in
season and out of season. Because I
find their words and actions are not the

same. For instance, take love of
truth. We very often hear from our
great leaders, we hear them talking

about ends and means and the necessity
of keeping them pure and noble. At the
same time we find such great people
utilising the king of goondas to win
elections for them in places like Andhra.
These are facts which cannot be denied.
There are so many things we talk
about. Then we talk of socialistic
pattern of society, and we simply go on
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mortgaging a city Hke Bombay to a
handful of capitalists. 1 doubt - the
sincerity of these great-men, and I
doubt whether they really follow Gan-
dhiji in the essentials of Gandhism.
As apostles of peace in the world and
disciples of Buddha here they do not
mind killing their own people, and if
an enquiry is demanded, they say, in
the name of healing up wounds, “Where
is the need for an enquiry?”. To accuse
people without proving that accusation,
to be a prosecutor and a judge at the
same time and to deny even an en-
quiry—well, these things raise doubts
and suspicions and make us sceptical.
Social reform must proceed from a
very powerful moral basis. Why did
people follow Gandhiji ? Not blindly,
but because they could see light,
sincerity through and through. I do not
mean all the followers are bad; I do
oot say that. But what I mean is the
majority, and particularly those who are
at the top.

Therefore, my sincere appeal is a
reform is necessary. But those who
want moral reform must be moralists
themselves. Otherwise, there is no use
getting intoxicated against intoxication,
because there are things other than
liquor that go to the head—and power
is one. | hope those in power will not
get power-intoxicated.

Shri Dabhi : Has my hon. friend sup-
ported the resolution ?

Shri Khardekar : Yes, I did, but with
all the qualifications.

ﬁﬁggﬂﬁ:‘(ﬂﬁl) : TAfa w@-
@ wH T 9] § 0 Qv &
e # gt 91 77 &1 waw< faew
gimrwmam R g fE .
Shri Ramachandra Reddi (Nellore) :

May I request the hon. Member speak
in English ? Because those who do not

* understand Hindi may then follow him.

Mr. Chairman: [ have to make an
announcement. The copy of that was
asked for by Shri Kamath has come
now from the press; it has been
obtained just mnow. Any Member
wishing to 'see it can consult it.

Shri B. S. Murthy (Eluru): The copy
bhas come, but Mr. Kamath is lost. !

Shri Shriman Narayan: Sir, in order
that at least the Mover of the Resolu-
tion may understand what 1 say, I shall
speak in English. )
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1 am happy that this House has an
opportunity to discuss prohibition in
some detail. Prohibition has been one
of the most important programmes in
constructive work ever since 1920. But
I think the Planning Commission after
appointing a Committee gave us a
chance of studying this in all aspects
and in all thoroughness. Now I would
not go into the details of that report,
because it is already before the House
and Members have had the opportunity
of studying it. But I would take up a
few points which are generally dis-
cussed and which betray some igno-
rance as well as some misunderstanding.

The first question that is genera]ly
discussed. and which was also raised in
this House today, is the question of
illicit distillation. We had the oppor-
tunity of going round the country,
meeting all kinds of people in almost
all the States. 1 can say without any
fear of contradiction that this phobia
of illicit distillation is very much exag-
gerated. People say it has become a cot-
tage industry. Well, what is wrong with
cottage industries ? Why do you damn
cottage industry by comparing it with
illicit distillation, as if cottage industry
is a very bad thing? It was absolutely
wrong.

Shri A. K. Gopalan: 1 have to say
that it was Minister Katju who first
said that.

Shri Shriman Narayan: Whoever it
may be, I am not defending anybody.
I would say there is illicit distillation—
there is no use shutting our eyes to that
—just as burglary, thefts and dacoities.
But it is on such a large scale ?

The Ramamurthi Report which Mr.
Gopalan quoted was, I am sorty to say,
written after one month’s hurried tours,
and it is not proper for any committee
to reach.conclusions without going mto
the whole thing very thoroughly

There is illicit distillation. But &n

detailed enquiries we found that of the'

persons who were addicted to drink,
about 10 to 15 per cent. of the peo Ie
still try to evade the law. So far as publlc
opinion is concerned, it is very clear
that all the women are against it, de-
finitely against drinking ; that is ﬁﬂy per
cent. Of the rest,.as I said, 10 to 15
per cent. of the old addicts, not all of
them, would try to get drink somehow
because they are hard addicts. We
have to pity those people. They ‘have
to be regarded as sick people. In this

report our approach has always been -
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humanitarian. It is no use trying to be
very hard on_them. Of course law
has to take its course, but we have to
arrange for some institutional treat-
ments. Just as we treat a person who
is sick, who is ill. through clinics, we
can treat these people also through
clinics. But, to say that many people
are against it, that the number of peo-
ple who are used to drinking has in-
creased 1s, I must say, highly exa-
geerated, and betrays either gross igno-
rance of facts or a studied distortion
of facts.

5 p.M

So far as those States which intro-
duced prohibition and found a number
of difficulties, like Bombay and others,
are concerned, I would like to place
one point before the House. Unless
vou make prohibition nation-wide, it
can never succeed. How can it? You
want one State like Bombay or Madras
to go ahead with prohibition surround-
ed by States which bave no prohibition
at all, and the horders are thousands of
miles. How much police can one State
keep for checking smuggling? There-
fore, it is absolutely necessary, if you
want to make prohibition a success, it
must be nation-wide and the phases of
programme should also be more or less
uniform. I am very sorry to note that
although a number of States, when we
met them, conceded this and said that
if you want to make prohibition really
successful, make it uniform, now have
come out to say, you will have to ad-
just it to our comvenience. If it is a
matter of convenience, if it is a matter
of finance, to which I shall refer later,
this will never come up. From 1920 on-
wards we have been thinking about it.
It is now 1956. Half a century more
will pass away very easily. If we want
to do it,-we must properly phase it
Smuggling and illicit distillation will also
disappear only when we tackled it pro-
perly and according.to a definite pro-
gramme.

I quite agree with the hon. Members
that the main point is enforcement.
You will find that almost half of the
report of the Prohibition Enquiry Com-
mittee deals with the question of en-
forcement. It is not that we shut our
eyes to that point. It is a very im-
portant point. Because, even a good
thing, if it is not properly enforced, will
fail. So far as enforcement is con-
cerned, the Committee has tried to give
ask them, “How is it? The police
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is administrative, legal, and the punitive
aspect. The law is effective in many res-
pects. But, we have suggested a number
of points in which that law must be im-
proved. Secondly, administration is de-
fective. We do not keep any special
officer in charge. We have recommend-
ed that there should be an administrator
of prohibition for each State, a person
who really believes in that, and not re-
gards it as just routine like other things.
We have also pointed out that the other
aspect, that is the educative aspect
should be given a very prominent place
in the programme. Therefore I would
appeal to all Members of this House,
constructive workers’ institutions, social
welfare institutions, governmental and
non-governmental  agencies that it
should be tackled with concerted action
on all fronts. If we really expect the
police to do it, it will never be done.
The police has to do it because the
arms of law are wide. Unless the police
tackle it, it is no use of leaving it to
the social workers. The police must
help. But, it is absolutely true to say
that the .social workers and construc-
tive workers in this country and all
political parties should take up this
work. I am glad to find that even the
Communist Party friends admit that
prohibition is good. They only say that
it has to be done in a constructive way.
We are all for it. We hope that at
least in this they will not create any
kind of difficulties on a party level.

Shri A. K. Gopalan : Never.

Shri Shriman Narayam: Shri A. K.
Gopalan stated, and 1 welcome the
statement, that this is a national pro-
gramme. At least in this programme
let there not be any differences. If
want to make some alteration, let it
be made, T do not mind that. If the
want to change the target date, let it
be made. No date is sacrosanct. If
they want to make it a year or two
later, I do not niind, personally, pro-
vided there is a will to do it. If you
only want to change the date because
there is no will to do it. it means
nothing. Every State will say, where is
the money, please give us more time,
we cannot do it. If some of the States
do not po forward, the others also will
mot. Take the State of Delhi. The
Chief Minister of Delhi has been say-
ing, what good is it to me to enforce
prohibition if T am surrounded like an
island in a sea of drink. The target
date has to be very carefully fixed. If
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you leave it to the States, nothing will
happen. 1 do expect that once the
Planning Commission or the Govern-
ment have fixed a target, that date
should be adhered to. Unless there is
a will to do anything, there will be no
way out. The nation has to develop a
will to do things. It is herc that you
will have to seek the ¢ ration of
all parties and 1 think it will be forth-
coming in an ample measure.

About employment, in the report we
have given a number of suggestions.
Who will say that we should leave these
people unemployed ? Then, they will
turn into criminals. Therefore, we have
pointed out in the report that the Gov-
ernment of India and the States Gov-
ernments should take up cottage indus-
tries and village industries and other
employment, such as public works in
areas where especially these people will
be affected in large numbers. We must
go ahead with these construction pro-
grammes and village and small-scale
industries in a planned fashion and ab-
sorb these people. I will be the last per-
son to say that they should be thrown
out to the winds. No nation can do it.
No Government can do it. There is no
difference of opinion on that score. Blt
please do not make employment an
excuse for putting this off. After all,
who are these unemployed people?
Who are the people who are to benefit
by prohibition? Certainly the poorest
sections of the people. If we have at
heart the good of these poorest sections
of the people, we should not make em-
ployment a bogey. The employment
question has to be tackled and =~ will
be tackled.

Coming to the replies to our question-
naire and examination of witnesses, 1|
must say with great pleasure that it
was really inspiring when representa-
tives of the defence forces came before
us. They said,—they went away within
15 minutes—that they came to tell us,
“Please, for heaven’s sake, do not make
us an exception; if the Government and
the people in a free country fix a target
and give a programme, we shall not
lag behind”. They also went on to
say. because the army is disciplined, we
will carry out the programme more
effectively and succesfully. That is a
very great thing. In no country, I think,
the army officers will say that. I am
only trying to point. this out to you be-
cause I feel that to compare India with
other countries, including the U.S.A. is
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not fair. Are the ancient cultural tra-
ditions of this ceuntry and those of
other countries similar ? In this coun-
try alone, | think, drinking is regarded
and been regarded for ages as an
evil. 1 do not think that in any other
country—thecy may say it is bad on
medical grounds—it has been regarded
as a kind of moral evil or sin. In this
country, an overwhelming majority of
the people admit that it is bad.

regard 1t not fashionable, although in
the big cities the so-called advanced
people may regard it as fashionable.
It is that spirit of the nation, that moral
fibre of the nation which makes the
army people also say that they will not
lag behind. They are as enthusiastic as
anybody else. This is very heartening
feature of our country. I think we
should not try to compare our condi-
tions with those of other countries and
say, if it has not succeeded elsewhere,
how can we succeed. If it has not suc-
ceeded elsewhere it is the more reason
that we should try to make it a success
in this country. If we can give a lead
in many other things, why not in this ?
When we made this report, we felt that
it is only India that can show the way to
the world. No other country can do it.
Therefore, we had expected that the
Government and the people and all
parties would join hands in this great
venture and great experiment.

So far as finance is concerned. 1
am very sorry that the whole pattern of
finance and our way of thinking some-
how does not make us realise the absur-
dity of the situation. People say we
will lose Rs. 44 crores per year. ‘Well,
that is the revenue that we are getting
today, but it is not realised sufficiently
that if one person gives you one rupee
in revenue, in excise, he spends
rupees more on drink. That is to say,
easily the drink bill will be about
Rs. 150 crores. If you enforce ﬂ)ﬁlu‘
tion, that means the people save Rs. 150
crores. There may be a leakage, I do not
mind if it is Rs. 140 crores or so. The
national exchequer may lose Rs. 40 or
Rs. 44 crores, still there is a gain of
Rs. 100 crores. It may not be a visible
gain, but do we go only by rupees,
annas and pies? Can we not see hew
prohibition directly improves the condi-
tion of the poorer sections of the peo-
ple? We have only to go to Bombay
or Ahmedabad or Madras or Saurashtra.

We can see very easily how the condi- -

tion of the people has improved. No
State should feel that only their budget
is important, their revenue and expendi-
—23 Lok Sabha
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ture. They do not see the saving of
money by the people. Therefore, 1
say, even from the financial point of
view the nation saves Rs. 100 crores
directly every year. You may not see
that in your budgets, but you will see
it on the faces of the people and in
their families and their womenfolk,
how they feel about it.

We went to a number of places. All
the women have told us : “For Heaven’s
sake, please do it,—for our sake, for
the sake of the children, for the sake
of the family.” They do not look at
your budget, whether it is inflated or
slightly more or less.

The Taxation Enquiry Commission
also made it very clear and I am here
to say that even that expert body has
said that in matters of prohibition
finance should not be the main consi-
deration. And still we find our States
replying: “If the Centre pays us, we
will do it”, as if it is none of their con-
cern to do it, as if their people and
their welfare are mortagaged to the Gov-
emmment of India. 1 really do not
understand why States should try to
think in tradiuonal terms, in stereo-
typed fashion why they should still
think in terms of income and expendi-
ture, debit and credit and only things
which appear on paper and in the bud-
gets. 1 have no doubt that even if you
want to make the small savings move-
ment a success, and if you really want
to do good to the people directly here
and now, prohibition will go in that
direction. This cry of loss of revenue
is a cry which is based on complete
misunderstanding and a distortion of
the whole situation.

So far as the target date as suggested
by us is concerned, I would like to say
a few words in explanation, because 1t
is not easily understood why we fixed
1st April, 1958. e

There were many people who thought
that a reform like this has to be done
quickly because even medical experts
pointed out that if a person wants to
give up an evil like this, he must give
it up suddenly, Experienced doctors in
Bombay and elsewhere told us that if
a person is addicted to drink and if vou
give him less and less, it is a torture,
physical and mental. But if that man
makes up his mind and developes a
will to do it, he does it, that is all. He
might feel rather uneasy for a few days,
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but he does it and he comes and tells
the doctor : “You have given the right
adivce. 1 have given it up.”. And the
people who are asked to give it up slow-
ly, gradually, never give it up. We have
also referred to a very important Chinese
saying about this philosophy of modera-
tion and gradualness. The Chinese say-
ing is that first a man takes the drink,
then the drink takes the drink, then the
drink takes the man. First the man takes
the drink, but then it is the habit that
goes on taking the man. So, if you go on
delaying it, it will be very difficult for
these people to give it up later on, be-
cause even if you go on reducing the
quantity of drink it becomes very diffi-
cult for them, and then they go under-
ground and resort to smuggling and all
these things you find in the big cities.
Therefore we thought if the nation is
really determined to do it, iwo or three
years would be quite sufficient to pre-
pare the ground. The enforcement
machinery is already there. The poilce is
there. Only we have to give them
some special training, then some educa-
tlive process also could be there. Thou-
sands of constructive workers are in the
country who have been working ever
since 1920. They do not need much of
schooling and education in this. They
know it. And if you want to have it
on a nation-wide scale it will be only
fair to those States which have already
introduced it many years ago not to
put off the target too far. And we
thought that if we had it on 1st April,
1958 it would be a practical proposi-
tion.

As I said, 1 do not mind if for the
sake of accommodating all the States in
the country you make some alteration
by a year or two, but if you alter it
much more and leave if vague, as I
said, it will lead to nothing. It is better
to say frankly and plainly that we do
not need this experiment,-we do mnot
believe in it, rather than try to evade
the issue by leaving it to the States and
to their sweet will. Therefore, 1 do hope
that the Planning Commission and the
State Governments, because after all it
is a State subject, will give it all
serious consideration that it deserves and
will not try to put off the target too far.

1 think personally that at any cost
during the next five years, by the end of
the Second Five Year Plan period, we
must have complete prohibition in this
country even if we want to find the
necessary financial resources for our
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planning. Therefore I regard it as
essential even from the financial and
monetary point of view,

I had the opportunity of touring with
Vinobaji recently on foot, in the interior
to places where generally nobody goes.
It was a painful sight to see. On the
one hand Bhoodan lands are being dis-
tributed to the landless people. While
money is given to them by the Govern-
ments and local panchayats and munici-
palities, but more than half of it is going
down the gutter. If you do not intro-
duce prohibition all these things fail, be-
cause whatever extra money you put in
the hands of those people is misused
because you give the temptation. How
can you blame these people ? After all,
they are human beings, and they also
say : “You give us the temptation,
therefore we are used to it". As I told
you about the saying, the man becomes
helpless, a helpless victim to it. There-
fore, the best thing is to wean away
these people as quickly as possible, not
to allow too much time to pass. In this
House there is no difference of opinion
on the main principle. That is a great
thing for any country where all parties
are united on principles, and once we
are united on the main policy, I do not
think it will be fair to the nation and to
the people, especially the poorer sec-
tions, to delay this too long.

Shri B, S. Maurthy : 1 rise to support
the motion moved by my friend Shni
C. R. Narasimhan. It is a good augury
that he is the Mover of this resolution,
because Rajaji can be said to be the
Father of Prohibition in India.

Shri Sadhan Gupta (Calcutta South-
East) : He is the brother of prohibition.

Shri B, S, Murthy: It was in 1937
when he was the Chief Minister of
Madras State that he inaugurated pro-
hibition, and it was also a fortunate
coincidence that the Minister at that
time was a Harijan. This Brahmin on
the one side and the lowest man in the
Hindu community, a Harijan on the
other, joined hands to give the messa,
of hope that prohibition alone can
justice to the toiling moiling masses of
India. 1 have been all along with them
in my humble capacity and 1 have seen
great enthusiasm in the masses. After
all, prohibition is a gift which the
national Government can give not to the
rich, but to the poverty-striken, the
lowest strata of our society. Therefore,
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1 do not think there is any argument
which can be put forward against the
introduction of prohibition, but every-
body says this way or that way that they
have got a number of difficulties.
Even my hon. friends Shri A. K.
Gopalan and Dr. Rama Rao have said
that prohibition is good and that it must
be introduced. But we are hesitating
because we are afraid that we may not
succeed. And they say, look at Andhra,
look at Madras and look at Bombay
they have not been successful, therefore
we are hesitating. That is the argument
that they have advanced. But let me
ask : “If it is not possible to make pro-
hibition a sucess, then what is it that
we can make successful?” 1 consider
that the first social evil that could be re-
moved is prohibition. ...

Shri C. R, Narasimhan : The social
evil is drink.

Shri B. S. Murthy : 1 stand corrected.
The drink evil should be removed, and
for that prohibition is the only panacea.

My hon. friend Shri A. K. Gopalan
said that the Ramamurthy Committee's
report contains a lot of facts to prove
that prohibition in Andhra was not
successful. T refute it. I am glad that
Shri Shriman Narayan was able to point
out that justice was not done to the
Andhra public. I know how that re-

rt was written, and with what haste
it was written. Even tours were not
made. They merely gathered certain
material which was available, sat to-
gether and wrote the report and handed
it over to the Andhra Government who
were very anxious to place it on the
Table of the Andhra Legislative Assem-
bly. So, such a report could not be de-
pended upon.

The question of prohibition could be
discusae% on three main considerations,
namely the unemployment resulting as
a result of the introduction of prohibi-
tion, the loss of revenue and the diffi-
culties that have to be faced while im-
plementing the policy of prohibition.

As far as unemployment is concemn-
ed, it is a bogey that has been raised
by my hon. friends, because there will
be no unemployment provided.

Shri A. K. Gopalan : Provided there
is employment.

Shri B. S. Murthy : Government
are able to take care of it. In Andhra,
they are trying to take care of it.
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First of all, in the rural areas, the
main occupation for the e is to
draw toddy. Even today t could
be drawn, but it could be
converted into neera or malt. If
Government come to the rescue of these
people by organising co-operative socie-
ties for the sale of neera and also for
converting that toddy into malt, then
there will be greater employment op-
portunities for the people, and I am
sure the question of unemployment will
not be there.

Further, there are many acres of
banjar land in this area. Why should
not those lands be distributed amongst
the people who are not willing to have
any other occupation ?

Shri A. K. Gepalan: But they are
not distributing it.

Shri B. S. Murthy: So far as the
question of loss of revenue is concern-
ed, Shri Shriman Narayan has said that
there is no loss at all. Are we entitled
to accept money which is tainted, that
is to say, the blood-money drawn from
these people who are not able to make
both ends meet? In Salem, in Chittoor
and other districts where prohibition
was in force during 193840, 1 had
occasion to visit some of the cheries
where the lowliest of the low live.
Four or five months after the introduc-
tion of prohibition, I was able to see
that almost every family was able to
show us more clothes, more etables
and even more money. So, there is
no question of loss of revenue at all.
It is a question of giving more money
into the hands of the poor people who
toil from dawn to dusk. Especially, the
agricultural labourers and the workers
in the factories do require the protection
of Government from being tempted to
drink and waste their money.

I ask in all sincerity : What moral
right have Government got to place
temptation before them and say it is our
national policy, drink if you want, be-
cause we cannot stop it, and -we are
afraid that we shall not be in position
to enforce prohibition ? I say that Gov-
ernment have no moral right at all
Therefore, they should take the earliest
opportunity to see that complete prohi-
bition is introduced in all part of the
country. As has been stated already, at
present Madras State is having prohibi-
ricm.i but Mysore State is not enforc-
ing it....
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-Shﬂw:ﬂaﬁotitmly.

Shri B. S. :+ The Andhra
State is enforcing it, but not the Orissa
State. It is a sort of hide-and-seek
game which is being played by people
who are trying to help illicit distillation.

Shri Keshavaiengar .(Bangalore—
North): Mysore has also enforced it,
but not completely.

Shri B. S. Murthy : Mjfsom has gone
only half the way.

Coming to the last point, namely the
difficulties in way of implementing the
policy of prohibition, I would like to
point out that they are just a bogey,
because the poorer sections of the peo-
ple are willing to acqgft it, and it is
only the upper middle class le who
are trying to tempt them with illicit
distillation and arrack and  other
things.

Formerly, only the lower classes were
drinking, but now even Brahmins and
Kshatriyas have started drinking. The
reason is that they are able to make
more money, and this money is tempt-
ing them to taste a little bit of the very
arrack which is giving them a lot of
money. Whatever that may be, we
have no right to think that prohibition
could mot be introduced immediately.

1 appeal to the Planning Minister as
well as the Cabinet to honour the ple-
dges given to the nation, to the poor
sections. We have told the world that
prohibition will be our main theme, as
soon as we get independence. In order
to redeem those pledges, we have to
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take courage in both hands, and see that
it is introduced as early as i i
any case not later than 1958-59.

Shri Gadilingana Gowd : 1 beg to
move.

“That in the amendment pro-
posed by me, for the word ‘Pro-
hibition’ occurring at the end, sub-
stitute ‘drinking’.”

Mr. Chairman : Amendment moved :

“That in the amendment pro-
posed by Shri Gadilingana Gowd,
for ‘the word ‘Prohibition' accur-
ring at the end, substitute ‘drink-
ing".".

Shri L. Jogeswar Singh: (Inner Mani-
pur): Prohibition has got a mixed re-
ception in certain parts of Assam,
Manipur, Tripura and the tribal areas.
So far as the plain areas of Assam,
Manipur and Tripura are concerned,
there is no difficulty in enforcing prohi-
bition. But so far as the hill areas are
concerned, it is difficult to introduce it,
for the tribal people will find it diffi-
cult to give up the habit of drinking.

Mr. Chairman: I take it that hon.
Member will some time.

Shri L. Jogeswar Singh : Yes.

Mr. Chairman: The hon. Member
can continue his speech on the next
occasion. The House will now stand ad-
journed.

The Lok Sabha then adjourned till
Half Past Ten of the Clock on Monday
the 19th March, 1956.
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